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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 695/2022

In the matter of

Rahul Solanki Applicant

Versus

State of Rajasthan Respondents(s)

COMPLIANCE REPORT OF THE HON’BLE TRIBUNAL ORDER
DATED 09.11.2022 ON BEHALF OF RAJASTHAN STATE
POLLUTION CONTROL BOARD

MAY IT PLEASE THIS HON'BLE TRIBUNAL

The humble answering-respondent most respectfully submit

compliance report as under:-

That the Hon’ble Tribunal has passed order dated 09.11.2022 as follows:-

“]. Grievance in this application is against violation of
environmental norms in operation of bio-medical waste facility by N
Vision Enviro Engineers Puvt. Ltd at village Umarda, Udaipur,
Rajasthan. According to the applicant, there is unregulated burning
of waste in open and there are no safeguards against toxic
emissions generated in the plant.

2. Having regard to the above, we direct the Rajasthan State
PCB to ascertain the factual position and furnish a factual and
action taken report in the matter within one month by e-mail at
Jjudicial; ngt@gov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.”

That the complaint filed before this Hon’ble Tribunal was also received at
the State Board on 27.06.2022 from the applicant. The State Board in
order to verify the contents of the complaint inspected the unit on

28.06.2022, during the course of inspection observations made are as

under:-
; ST .
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B. Online Continuous Monitoring system was found operational and
according to OCEMS combustion efficiency of incinerator was
found 99.99 % and PM value — 05 Mg/M3 for the emission of
stack. Both the parameters were found within prescribed limits
as stipulated in consent to operate issued by RSPCB.

C. Effluent treatment plant was found operational and no discharge
of treated/ untreated waste water outside the premises.

D. No open burning of waste was found.

E. For the control of air pollution unit has installed scrubber and
stack height found as per rule.

Photo copy of the complaint received on 27.06.2022 and verification report

dated 28.06.2022 are annexed herewith and marked as Annexure-1.

That the officials of the State Board again inspected the unit on
10.10.2022, during the course of inspection, Monitoring of stack attached
with incinerator, Ambient Air Quality, sample of ETP outlet was collected.
No specific non-compliance was observed and also results in analysis
report of Air and Water samples were found within prescribed limits. The
photo copy of the inspection report dated 10.10.2022 and analysis reports

are annexed herewith and marked as Annexure-2.

That the State Board has granted consent to operate to M/s En Vision
Enviro Engineers (P) Ltd. Umarda Tehsil-Girwa, District- Udaipur vide
letter dated 15.05.2018 having validity up to 31.03.2023 for Bio Medical
Waste Treatment and Disposal- 2,000.0 Kg/ Day, Incineration- 400.0
Kg/Day, Incineration Ash- 30.0 Kg/Day & Authorization on 15.05.2018 for
operation of the CBWTDF with validity up to 31.03.2023. The photo copy
of the consent to operate & authorization letters dated 15.05.2018 are

annexed herewith and marked as Annexure-3.

That the issue in the complaint was dealt by the Central Zonal Bench of
this Hon’ble Tribunal in OA No. 74/2021 Kailash Kumar Chagnani Vs
State of Rajasthan & Others. The Hon’ble Tribunal by order dated
27.09.2021 constituted a joint committee comprising of Representative of
CPCB, RSPCB and Chief Medical Officer, Udaipur, Rajasthan. The copy of
the Hon’ble Tribunal order dated 27.09.2021 is annexed herewith and
marked as Annexure-4.

It is pertinent to mention here that the applicant in the present has

15

mislead this Hon’ble Court by using the old photographs alongwith his —
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That in compliance of the directions passed by the Hon’ble Tribunal in OA
No. 74/2021, the joint committee inspected M/s En Vision Enviro
Engineers Pvt. Ltd. on 20.10.2021. The photo copy of the joint committee
report 20.10.2021 is annexed herewith and marked as Annexure-5.

It is submitted that the Hon’ble Tribunal after considering the joint
committee report, disposed the original application no. 74/2021 by order
dated 11.05.2022, the observations made by the Hon’ble Tribunal are as
follows:-

“33. In view of the above facts, the allegations as leveled by the
applicant are not tenable and baseless. However, for proper disposal
of Bio Medical Waste, we direct as follows:

(i) The respondents are directed to follow the guidelines issued
by the Central Pollution Control Board which was communicated
vide order dated 21.07.2020 and strict action should be initiated for
noncompliance of the guidelines with reference to disposal of
materials collected, used and thrown in COVID-19.

(ii) The Rajasthan State Pollution Control Board is directed to
have a strict vigil to ensure the compliance of the Bio-Medical Waste
Rules and in case it is found that there is a violation of the rules,
strict action should be initiated including calculation of
environmental compensation and its recovery according to law.”

The copy of the Hon’ble Tribunal order dated 11.05.2022 is annexed
herewith and marked as Annexure-6.

That OA No. 74/2021 was decided by the Central Zonal Bench of this
Hon’ble Tribunal by order dated 11.05.2022. The applicant has annexed
the photographs of waste burning alongwith his complaint dated
02.07.2022, these photographs were already part of OA No. 74/2021. This

fact clearly shows the mala-fide intention of the applicant.

Prayer

It is, therefore, most humbly prayed that the compliance report on
behalf of Rajasthan State Pollution Control Board may kindly be taken on

record. The original application may kindly be dismissed.

HUMBLE ANSWERING -RESPONDENT
THROUGH I—\I§ COUNSELS

(Nishant Awana)
ATNITNACATR
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Regional office
Rajasthan State Pollution Control Board
Address: I 470, Near UCCI Building, M.LLA, Udaipur (Raj.)
l'mail : rorpcbudaipur@gmail.com Phone no : 0294-2491269 . ‘ 5

No.: RPCR/RO U/UDR/ 5 4 6 Dated : ‘\\‘ ©

Member Scerciary.
Rajasthan State Pollution Control Board,
Jaipur.
Sub: - Complaint verification rcport of M/S En-Vision Enviro Engineers (P) I.id.

Umarada, Udaipur
Ref: - Inspection dated 28.06.2022.

£
=k

With reference to above, the inspection report for verification of complaint of
M’'S kn Vision Enviro Engineers (P) Ltd. Umarada, Udaipur, is enclosed. for vour
informaticn.

I nciosure: As above

Yours Faithtuily,

/ o
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plainant / Informant (frraasal / TarHat):

) Name(a19):  RAHUL
(b} Father's Name (faT %7 719): SALAM JI

B (Daa_r‘:'%?;;;;;?‘”“ 1999 (d)Nationality(crgtaan): W
(e UID No(gamrést €.):
'f1 Passport No. (IT8TYE &.):

Date of Issue Place of Issue

(ST o $ RfR): (ST F =T )

(3, id details (Ration Card, Voter ID Card,Passport,UID No.,Driving License,PAN) (98317 Frarcor( T !‘Tf
wmmwwmmmméwmﬁvmﬁah))

SNo.  IdType ‘ld Number

ih Occupation (I38™):
D (1} Addrass(q—f)'

S.No. (. Address Type Address . «
_¥) (I EER) mn - -
1 FAHTT qaT GADHI, =791, T%7 T2, ‘G770
2 et yar GADHI, 7714, % 9247, AT7A

Mobile (feaTe .):  91-6260929054°

Re!ative 'S Name




' Total value of property stolen(in Rs/-)

(T8 g€ Wl &7 g (e ) ):
" Inquest Report / U.D. case No., |fany (mwm&ﬂii{ﬂmm,ﬂﬁﬁifr e e
S.No. UIDBNumber T e
®d) (qatdd. dem) S
2. First Informat:on contents (Attach separate sheet if necessary) ; : :

O o
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N.C.R B/ ore 1.
: LLFA mm wid.i

ction taken - Since the above information roveals commission of offance(s) u/s as mentioned al ltem No. 2
o Y IR T SR & T e 4 s srro wo w e v .2 3 e o § oy §):
11 Registered the case and took up the Investigation (s Zof far 7aT afr srter & Rrg frar wam):

{

> Directed (Name of 1.0.): - Ran a7 e gt i
(@I SRR AW ): Jarnail Singh (7):
No(#.): to take up the Investigation (¥t st sy urer # & & Forg e Rar wam) or(am)

Refused investigation due to
(g 3 ) .
or (¥ FTeor THR {14, 7M)
X Transferred to P.S.(aTm): District (forem):
on point of jurisdiction (FT EETRAFIR F FTT FEATAI) .
= X r230 over to the complainantinformant,admitted to be correctly recorded and a copy given fo the -
comoiaimant’informant free of cost.
{FrTTEEaT / gEATat B WA g 7 g 7, a6 o gk arer A g aiy feges Rrargasat S & )
R.OA.C.(aar T

Signature/Thumb impression of the complainant / Informant =
14. 2 Signature of Officer in charge, Poiice Station
(Rrevrasat / gEemFat & geme< / 33 w1 ) ( a3 :
Signed by Lawror: S T
Chundawal. "'é-‘*-
v T
CTES s s g
: Ny

Name(7r): LAXMAN SINGH
Rank (Y2): s (Sub-inspecior)

e b s e o e e Pl e, b oo Ly
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Regional office
Rajasthan State Pollution Control Board
Address: F-470, Near UCCI Building, M. A, Udaipur (Raj.)
Email : rorpcbudaipur@gmail.com
No. RPCB/ROUY/ Envision Vol-II/ _Lg 3 Lf Date:- / 6 } / // D=7 e
Group In charge (BMW),
RSPCB
Jaipur

Sub:- Inspection Report of M/s Envision Enviro Engineers Pvt. Ltd. Plot No. 5008
Village: Umarda Tehsil: Girwa Distt. Udaipur, Rajasthan.
Sir,

With reference to above it is to be submitted that CBWTF i.e. M/s Envision Enviro
Engineers Pvt. Ltd., Plot No. 5008 Village Umarda, Tehsil: Girwa, Distt. Udaipur was
inspected & monitored by Board Officials on dated 10.10.2022.

The detailed inspection report along with Analysis report is being submitted for
information & further necessary action.

Encl:-As Above

(Sharad Saksena)
Regional Officer
Je

; / Yoursf"/aibdﬁ_\y,
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Inspection Report of M/s. Envision Enviro Engineers Pvt. Ltd. (CBWTF)

_Udaipur. Rajasthan

S.No. Detafls” o e s Information
101, | Name of CBWTF with | M/s Envision Enviro Engineers Pvt.Ltd.
\i ‘ contact detals Plot No. 5008 Village: Umarda Tehsil: Girwa
\ Distt. Udaipur Rajasthan
H L3 &) - - -
'| CONTACT: MR. JAINEN PATEL Mobile: 94280 01868 Ph. No.
0294 2481513 Email 1D: bmw.udaipur@en -vision.in
02. | Name of officials-and date | Sh. K.B.Paliwal, S.0., RSPCB,Udaipur
1 of visit October 10, 2022
|03 | Location  of  CBWTF CBWTF located at isolated location of Udaipur city near Village:
! residential / Industrial /| Umarda Tehsil: Girwa Distt. Udaipur
% sensitive area. Please give | Industries such as fertilizers SSP and DCP located in the vicinity
details of 500-1000 meters. |
i o= e = 15 i s !
| P 73 00 A g i
S i |
% 2 ‘r_ ‘?Hi“_ ‘P > l
| L - |
| = 1'
' 04. | Year of establishment August 2004
' 05. | CBWTF set up by Own investment including infrastructure and vehicle. Land
| (Association/PPP/own) allotted by Govt. of Rajasthan through local bodies.
| 06. | CBWTF operated by M/s Envision Enviro Engineers Pvt. Ltd. Udaipur l
i_ 07. = Total number of healthcare facilities and beds covered i
s Covering No.of | No.of [ No.of Total Total Existing Treatment capacity in Kg Ta !
No Area HCF | Beds | Beds | estimated : | mvw
Il covered | Covered BM’“'l ' Trewced -+ §
j generation | and }
i in Kg/ | Dispcast
: P e Day Incineration | Awoclaving Uheamuaal Deep Am - Wmikg
| Bedded | Non - Hydrocdaving | Dwnfenon | Bunal | Other | Dar
| Bedded Mucrow aving made | i
! of | ;
| Sopval =
l _.i_ 1 !!,ll!llll_l-:; :}'I'I- ! . _.-'\‘1}" - -‘-i‘U.;- i H l;l____ __l,;l._\--l 51 _Gl‘ ¥
] } : Prinparpur | LA LN 'IIL' 1w
l \ [Lanswara it n 1 ' =~ !
I 1 Hopmatnitard " g iy |-|'-!' i i
' S| rab I n I — i
IR N S 5 b b
7| Jabue 24 v o e ﬂ;{f‘srﬂ{a dj__da_é,.l
K Chttatparh 71 K 10 & ;.’_l.-.—{ ";]‘FT{]E FTJ"T'—I o
9| Fraagppah I tH 2l L i 27
"As jot ;;_-!..:;t”nu"u._l!n tecd e tlrtr---nluur.Iurlt-!:uhlh--ll--u s iﬂg{gq (‘E-U ')- ‘
08. | Waste treatment capacity ol Incimerator - S0 Ky L
CBWITT Autoclaive S0 Ky oyele
- & Shredder . 50 }\Bl |l‘__
() ]
AT )
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L.

SPCB authorization & CTO
validity

izati ratin 2
T1 it has granted the authorization for Operating a facijy
e unit $

; : eption
Collection, Disposal, Incineration, Recep S

: : tes) vide HO letter

Transport, Treatment of)i}ll(;(r;l;c;.lgg;_\;}a]sofg)go_%z da:;
Ilrg?gg.\;g::daagzuzﬁi;:ais valid for the period 01/04/2018 to
"3['11/3 3\131[1]3 31;35 Consent to Operate unc'ler section 32/ 26d°f ;he
Water (Prevention & Control of Pollution) Act, 19 an ur:\ %
section 21(4) of Air (Prevention & Control of Pollution) Act,
1981 vide HO letter no. F(BMW)fUdaipur(Glr.wa)/ 17( 1)/20[.)9—
2010/933-935 dated 15.05.2018 and which is valid for the period
01/04/2018 to 31/03/2023 for Bio Medical Waste Treatment and
Disposal @ 2000 Kg/Day, Incineration @ 400 Kg/Day and
Incineration Ash @ 30 Kg/day.

10.

Investment in setting up the

CBWTF

Approx. 50 Lacks initially Including machinery and vehicle.

| 11.

12.

Plot size or area of CRWTF

(in acres or Sq.Mtr)

Total area 1.2 Acre

Built up area 250 Sq. mtr. 2

Open area for green belt - Total 2500 sq.mtr. land ]
available as free space.
- The facility has planted

trees at periphery of the |
facility.

son 87870dm . Bl

wy 70m
Time 10102077 1302
[Hole. En Vision

Plantations

13.

Name of district and radius
in km covered by CBWTF

The facility has covered Udaipur, Sirohi, Pali, Jalore, P

ratapgarh,
Rajsamand, Dungarpur, Banswara and Chittaurgarh are

d.

Vaccination of staff

All the necessary vaccination i.c. Tetanus and Hepatitis-B, done
to staff engaged in waste collection and records also maintain for

14.

Running
equipments in Hr/Day

hours of

the same., (Copy enclosed)
Incinerator

Approx. 16-18 Hrs./day
/

e including temp. Rising and

5
[ 5, )
Treran s T S .

— g U i cooling time.

T Ea] AT

e ‘J"\‘-'fi "‘l“'". \
I b Sl
TRt ksl
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- Mostly incinerable waste
is received by the operator
and less quantity of plastic
waste is being received.

. Autoclave is mainly used
for autoclaving of plastic
waste before shredding.

- As the plastic waste not
received in large quantty
hence it is operated on
alternate day or waste
available for autoclaving.

Autoclave

Shredder

HCF (Rs. per bed/ day) Rs. 5.40/- Private

15. | Existing Treatment charges
in Rs. Rs. 4.05/- Government
And criteria of rate fixation | Blood bank 1270/- month
Pathology 1150/- month
Others (Dental and vet.) 800/- month

16.0 | Total quantity of bio-medical waste treated (kg per day)

16.1 | By incineration Approx. 800-1000 Kg/Day as per record.

16.2 | By autoclaving Approx. 100-140 Kg/day, the facility has installed one big shape
horizontal autoclave with PLC & printer facility. As informed by
the operator it is mostly used for autoclaving of the plastic waste
before shredding and quantity of plastic waste is very less hence
it is not operated on regular basis.

16.3 | Chemical disinfections NA

16.4 | Treatment and disposal of Treated and shredded plastic is being sold to local recycler as no

plastic waste vendor authorized by RPCB.
17.0 | Staff involvement in CBWTF operation (number of persons)
17.1 | Managerial / | O7 Nos.
Administration
17.2 | Equipment operations 16 Nos.
7.3 | Transportation of BMW | The facility has 09 dedicated vehicles and 01 stand by for
and no. of vehicle. collection of waste the details of vehicles as given below:
S. No. Vehicle Regd. No.
01 RJ 05 GA 0861
02 RJ 27 GC 3111
03 RJ0S GB 0734
04 RJ 30 GA 7088
05 RJ 27 GC 9792
06 RJ 12 GA 3620
07 RJ27 GC 8740 /
|08 RJ14 GD 5972 R &
09 RI27 GC 3060 o e PO oy #05°

17.4 | Sanitation and others 02 Nos. e TR )

18.0 | Treatment equipment installed at CBWTF CLUE T O

18.1 | Incinerator details 1. Make of incinerator M/s Thermex.

2.Capacity of the incinerator

50 Kg/Hr.

(Lo,
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incinerator: Yes
Observed valuey
Temperature : Primary s, 3
Secondary 1053" C

Feeding system has provided
with PLC by the operator and
after weighing BMW is being
auto feeder to incinerator with

3. Waste feeding system
automatic / manual

conveyer facility.

4. PLC attached with printer | - The facility has p_nl:)vided

facility PLC and printer facility for
recording  the  process
parameters of incinerator.

- The control panel displays
the instant temperature of
incinerator.

- The log book of incinerat, ‘;
operation has maintained

properly.

5. Water Column for | The facility has provided water
measuring negative draft at | column  to measure the
primary chamber and ventury negative draft at both the
scrubber. location.

6. Air pollution control device | - The unit has provided

installed including height of ventury scrubber, droplet

stack. Separator attached with 30
mtr. Stack height.

- The 05 HP motor has
installed for recirculation of

water in scrubber.
7. Fuel used Diesel.

1. List the shortcomings and
any other observations on
incineration system with
reference to guidelines.

2. Problems being faced in
operation of incinerator.

—
- Un-segregated waste containing broken glass, kitchen wasr-

and other solid waste which are not belongs to BMW care
is creating problem in incineration.

- High moisture content waste and wet w
of incineration of waste,

- As informed by facility operator In-spite of personal so many
awareness programme interactions with staff and CHC &
PHC, problem of waste segregation at source is not solved.

aste also major threats

18.3

Details of heat recovery
system  installed with
incinerator

NA
7

s arfden

18.4

Capacity of autoclave /

microwave / hydroclave and

- The facility has provided-the-nurotlive L"iiﬂ:"['_?t''_h.e!Itj‘arlllz‘acity y of

50 kp/cycle and found operational! However less quantity of

(g,
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A

plastic waste is being received hence it was not operated on

make. =
regular basis. = :
- Spore testing by strip is performed and facility also carried 'a
Facility of spore testing. culture test for biological indicator at Microbiology Diagnostic
Centre, Surat.
Printer facility for process | - Printer facility is available to record process parameters.
parameters. : i lled 50
18.5 | Capacity of shredder and | The seéparate room/facility of size 6x6 ft has been installe
ke kg/Hr, shredder for crushing of plastic waste and found
functional during visit.
18.6 | List the shortcomings and | - Shredder found operational
any - Autoclave found operational & log book
other observations on Copy of log book enclosed
autoclave / and shredder
system with reference to
CPCB guidelines
18.7 | Give details of Ash pit /|- The unit has provided separate room for intermediate storage
sharp pit / encapsulation of ash, which is finally dispose to CTDF site, Gudli, Udaipur.
facility
18.8 | Give details on vehicle /| The unit has provided pucca platform with ramp at back side of
container washing facility | the facility for washing of vehicles and containers and all the
waste water is being collected in a sump for further treatment in
ETP.
19.0 | Water balance
19.1 Source. and quantity of | Bore well is available to fulfill the daily water requirement and
water intake per day (cu.m / | approx 04 to 05 KL water is consumed per day. Unit has provided
day) the flow meter at bore well also.
19.2 | Break up of water usage | Details
(such as washing, scrubbing
etc.) Scrubbing 2000-2500 LPD
Domestic 500-700 LPD
;'fe}';lICIE, containers and floor washing 800-1000 LPD
ot
- 3300- 4200 LPD
19.3 ;‘::er - dwater . ef(ﬂuznt - Approx. 2500-3000 Ltr. waste water generated per day which
ed per day (cubic includes vehicle washing, floor washing, d i
mtr/day.) scrubbing water. galssiaah
3 ;Zialter evaporated in scrubber for which fresh water is added
thio);giC;uTl;jber water is being re-circulated after treatment
Soak pits and septic tank has provided for disposal of domestic
waste water.
20.0 | Effluent treatment plant details

™ trwa....




The facility has provided ETP which consist of equaj;,,

!20'1 E;JPIS rad Vi Higges ™ tank, reaction rank, Aeration tank settling tank followeq ;
J sand & carbon filter and sludge beds. -
|
3 ol A '-«..' e o % g 5 TP
- Treated water sample from outlet of ETP was collecte.d and
sample is submitted to Regional Office Laboratory, Udal?“jr &
results of parameters were found well within the permissible
limit. (Report Enclosed).
- Unit has provided the flow meter at out let of ETP.
- No discharged of waste water found during visit. i~
“y
20.2 | If treated water reused, give | -During inspection no overflow and discharged was observed
details. If not, mode of | from the ETP.
disposal and compliance to | -As informed by the facility operator treated water is being
the regulatory | reused for Scrubber as well as used for gardening purpose and
requirements. dust suppression. Treated waste water sample was collected from
ETP outlet & sample is submitted to Regional Office Laboratory,
Udaipur. As per A/R results were found well within the standard
21.0 | Status of infrastructure
21.1 | Treatment equipment room | The unit has provided 10m x 70m hall for incineration of waste
with impervious stone flooring. |
21.2 | Main waste storage room ~The unit has provided 4m x 1.7m size separate room for storage |
(Either separate partition of waste adjacent to instrument room.
provided for each category) | Unit has recently constructed a separate storage room for
biomedical waste with proper ventilation. 45
T ! T AR %
il A e b SO N R e
721.3 Adjacent to main waste storage 15 Ft X 10 Ft room has provided
to store treated waste and autoclave. Impervious stone flooring
has provided with color coded separator.
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The facility has provided administrative room and all the records |

Administrative room
i.e. log books of incinerator, route chart of vehicle and waste
collection record. e
215 | Generator set (size and | The unit has provided 20 KVA capacities DG to maintain the
regulatory compliance | minimum .power supply in case of emergency and interlocking
details) with PCM’s i.e. Scrubbing system. = B
216 | Site security (boundary |- The site is located at outskirts of Udaipur city near in
walls, fencing, guarded industrial area of Umarda.
gates etc.) - The facility operator has constructed boundary wall with 8-10
feet height.

21.7 | Parking facility Pucca platformr and proper slope-for waste water drainage has
provided at vehicles parking and washing area.

21.8 | Sign board The unit has provided sign board at main entrance and
information regarding Name, Address, BMW logo and Contact
no. is available.

22,0 | General facility

22.1 | Washing room Pucca cemented floor/ platform provided for washing the

vehicles etc.
122.2 | First aid box Sp e : 1S _
es, available and all the required medicines available f;
. f Emergency e Tor any
223 | Lighting arrangements Yes, provided
22.4 | Remedial measures adopted f, e .
oy opted for | Wet moping by Phenyl is done on regular basis at incinerat
= room and pesticide spraying is also done on requj b -
225 |Fire fighting and emer —— equirement basis.
L _tmg gency | Yes, fire extinguisher provided, o
22.6 | Measures for control f
ests / | - T
insects etc. /0 it Ye-s, pesticide spray and wet moping of phenyl water is
94"‘ e being done to control pests/insects,
ey Bl UY_._tE_]_:’E"_light

(Fly catcher) has provided to arrest the

f/m_
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flying lns‘ects. : -mdﬁ{
22.7 | Protective gear for  waste | Yes, protective gadgct,:s ie. Iiiﬂl e handlinlj. Ve
) e long forceps are provided to all emp B Way,,
site. S

22.8 | Telephone facilit Yes, provided. O Vit .

229 R_a:(_--.!;llge.hing cl};tails Yes, all the log books found maintained related to operatioy
Doces the CBWTF operator | incinerator and autociav‘; d vehicle log-books were alsq
have record keeping system as | Waste movement records an :
per the CPCB guidelines | made and maintained on regular bas'ls-. b di _
(waste movement records, log | The unit is not complied with provision ok bar coding system
book for equipment, site | for collection and transport of BM waste.
records etc.) Specify
shortcomings observed, if any

23.0 | Collection and transportation status

23.1 | Whether waste collected in Yes, collected in color coded bin.
colour coded container with
label as per the Rules?

23.2 | Whether the log book of BMW | Yes. =
collection is being maintained? At

23.3 | Precaution being taken to | As informed by facility operator all necessary precaution is
prevent spillage / pilferage/ | being taken and all the vehicles having rubber flooring.
during loading and
transportation.

23.4 | Is the vehicle labeled with the | Yes, all the necessary information displayed on all waste
symbol and display the name, | collection vehicles. The vehicles are also connected with GPS
address, telephone number | (VTS24 GPS tracking system) based server to track the
etc.? locations.

23.5 | The CBWTF operator collects | Daily basis in urban areas and alternate day in rural and
waste daily or alternate day? remote area including CHC & PHC.

23.6 | Awareness camp for HCFs As informed by the CBWTF operator they have organised
organized by CBWTF awareness camp, workshops and seminar to educate the

hospital staff and paramedical staff for better management of
BMW at source.

Also informed by the CBWTF Operator that regular site vis
also done by members units. Visitor log book maintained, a

24.0 | Disposal of treated waste BT T e

24.1 | Mode of Plastic waste disposal | After Autoclave plastic waste is shredded and_scm
and  address of  SPCB | plastic Recycler.
authorized recycler of plastic
waste.

24.2 | Treated sharps It was observed treated sharps are being stored in treated

waste storage room and buried in pit.

243 | Mode of Incineration ash |- The incinerator ash is being stored in room adjacent to
disposal and TSDF membership |  main equipment room.
details - The facility having the membership of TSpF and Regd. no

is 565. With Ramky

T o AR L)
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| monuornng

J solid wastes

NA

'['_f;‘.llu-ul wastewater

Monlh"ﬂns dotalle

The facility has provided ETP with the capacity of 5.0 KLD
Treated water is being reused for scrubbing purpose anc
pattially used in gardening or dust suppression inside the

_pt':'mi'ws.

Frequenal of mspmtmn .mr.l

by SIP'CRs/ PCCs

any other Jl‘('nfit"i

:b.l 4
l

26:0- |

Vlmlly half year basis or as pm; guideline. And on quarterl
basis third party agency is taking sample and copy of repor
was available at facility.

t2!‘&..13 s monitoring details

-L;‘r’tr.lllilg parameters of
Incinerator-
stack
(parameters stipulated in
the Rules, temperature
attainment the
chambers, residence time in
the secondary
etc.)

-Flue gas analyzer

emission

in

chamber

During the visit temperature of primary chamber wa
observed 852°C and in secondary chamber 1053 C.
The facility has installed the Continuous Stack Emissiol

Monitoring System (CSEMS) for the gases CO, CO2, 02, PM
Temperature- 1(Primary Chamber 852° C) & Temperature-.
(Secondary Camber 1053°C)

The data of Continuous Stack Emission Monitoring Systen
(CSEMS) for the CO, CO2, 02, SPM, Temperature- 1(Primar
Chamber) & Temperature-2 (Secondary Camber) is uploade«
at RPCB/CBCB server.

OCEMS

| ateude M 441054

i3 W3

L nngluds |
Lievaton 599 17133 m

+curacy 43 3
teme 16102072 1200
Mote n Vauwon

OCEMS
Unit has provided the Stack of 30 meter height witk
monitoring facility for incinerator attachad with ventur
scrubber, during the visit stack monitoring & AAQM near
main gate was conducied, $
Office |

lulmd w 4w |thin ilu‘ prese ul\ml standard.

Samples are submittad o Regiona

Laboratory, Udaipur. (AR enclosed) and resuls wae
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').(-1 ’-

Yo, performed by strip spore testing facility & also carried

autoclave culture test for hiological indicator at Microbiology Diagnost. )

L Centre, Surat,
‘ =

“of ETP was collected and

e outlet  parameters | - Treated water sample from outlet

(parameters as  per the sampie is submitted to Regionai Office Laboratory, Udaipur &
required regulatory results of parameters were found well within the permissible
| requirement) fimit, (A/R e losed)

Facility was inspected in reference to the routine monitoring & compliance of CFO under Air/
Water Act & Authorization and OCEMS verification in presence of Shri, Sharad Tamboli
2 2

facility in Charge.

Other Observations/ Findings:
I. As per the information provided by the representative on average basis, they are
receiving Incinerable Waste 800 to 900 Kg/ Day and Autoclavable Waste 600 to 800 Kg/
Day and the capacity of the plant for Incineration is 50 Kg/ Hour (50 X 24 Hour = 1200
Kg/ Day) and Autoclaving 50 Kg/ Hour (50 X 24 Hour = 1200 Kg/ Day).
2. In the consent to operate dated 15.05.2018 Board has mentioned capacity of Bio Medics
Waste Treatment and Disposal- 2,000.00 Kg/Day, Incineration ~ 400.00 Kg/ 1, ; ,Ml
Incineration Ash- 30.0 Kg/ Day. In this regard unit has submitted a Jetter th'ﬂty }:n'd
installed capacity is 1200 Kg/ Day Autoclaving + 1200 Kg/ Bl at t 'cn'
includes Yellow category waste @ 800 Kg/ Day and captive dry ETP slud m (which
Day). Hence the total capacity of BMW treatment comes out to be 2060 ng f!l 400 [.(G/
includes 1200 Kg/ Day autoclaving and 800 Kg/Day incineration e %/ Day which
information collected from the representative the ETP sludge f ever as per the

generated is not more than

e record and the information provided by representative of M/s Ei
s Envision

Pvt. Ltd. in the jurisdiction of this office BMW of aii units heth
ni whnether
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6. The facility had instalied the automatic teeding system 1o prevent the odor generated
from waste handling.

- Unit had maintained records of Emission Monitoring System (CSEMS) for the gases |
CO, CO2, 02, PM. Temperature- 1{Primary Chamber) & Temperature-2 (Secondary |
Chamber)

8. Unit has provided the flow meter at bore well & outlet of ETP.

9. Garland drain was constructed around ETP platform.

' Observation communicated during inspection:

1. Unirt should maintain the housekeeping near waste collection facility.
2. Unir should increase area of plantartion.

L R is being put up for information & necessary action.

\__;}-hj i
(KB Paliwal)

SO, RPCB, Udaipur
Counter Signature
4 ’«f‘- / ’;;‘ [
';/{ ‘ \WE IS
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RATASTIHANSTATE POLT UTION CONTROL BOAKRD
REPORT GF THE STATE BOARD ANALYST
i“‘l\l ¢ Rule :35

‘ \ ‘ Y Firnnl Rey ‘ | ‘ ‘ ¥ ‘
BeporntNo. @ 4674

Eeport On - 01/11/2022
| hercby Centily tht | M Payal Fancholi, Stue Quaird Aps)
Seetion 53 of the Water (I'revention & Contral of

iy dudy nppottad ander sub Section(d) of

Pollutvon) Act, 1974 rocoived on the THIO/2022
(rom Kunj Bihari Paliwal, SO, Udaipur ,RSPCH Udaipur a sample of Waste Water of AVS En Vision
Ewviro Engincers (P) Lid. | Plant - v« City- Umarda Tehail- Girwa . District- Udaipur Collecnsd

fivmn Final owtlet of ETP Colkcted on 10/1V2022. T Sample was in @ condition fit for analysis us
roporizd below o-

[ Turther certily that | have analyred the afoemenie
PNa1YSIS 1 be as bokow -

.

g mmple oo OI71172022 and deinre the result of the

e e e e e e e e

S.No. [Parameters Result

l p}l et e e S e L S . R_! r

Towi YTy sy i S e e TSGR (SN

(2%

Kb
P P 3 ——— - — D e e T ———— b - aa - S e g t—.
3 Chemical 03".}.,'\.7'3 Drssznd (( Oy, oo | U6y
- - : T g e I et 3
4 Bio-Chemical Ogsgen [rmant (00 ik s 2T Oy mpd 2

5 Ol & Gresse ry) e F O
(f The condition of the seats, PuStoming wowd Comta.ner on Ao werk 2% L -—
; Signed This On01/11/2022

IR AL Thlaas ) Intect

e

BOARD ANALYST
Paaathan S iv, n Controt Duaed
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di, Nr. Reti Stand, Udaipur, Rajasthan.

E : 128/103, 1st Floor, SamruddhiCumplex.Opp.KrishiMan , Rajas
e s sit us at : www.en-vision.in

Ph. No. (0294) 2481543 e-mall:bmw.udaipur@en-vismn:in, Vi .
Site : Plot No. 5008, Village : Umarda, Tehsil : Girwa, Dist.: Udaipur, Rajasthan.

Date: 04" June 2018
REF: EEEPL/UDR/012/2020-21

To,

Rajasthan State Pollution Control Board

4, Institutional Area,

Jhalana Doongari,

larpur-302 004

Rajasthan,

SUB: REQUEST FOR CORRECTION IN CAPACITY OF INCINERATOR IN CONSENT TO OPERATE

ORDER GRANTED TO US.

REF: CONSENT TO OPERATE VIDE ORDER NO. 2018-2019/BMW /5959 DATED 15.05.2018

Dear Sir,
We are very much thankful to you for granting us the Consent to Operate vide order no. 2018-
2019/BMW/5959 Dated 15.05.2018 valid up to 31.03.2023. In this connection we would like to inform that
due to some typographical errors occurs in capacity of Incineration, we seek amendment in the CCA order

granted to us as below;

Details as per CCA Renewal order granted

vide no. 2018-2019/BMW /5959 dated !_ Correction required in CCA Renewal order
15.05.2018 '
Particular Type ; Quantity  with | .. Particular Type Quantity with
| unit 1 unit
Bio Medical Waste Service 2,000.00 Kg/Day % i Bio Medical ', Service | 2,000.00 Kg/Day
| Treatment & ||| waste i
Disposal i : Treatment & I
Incineration Service 400.00 Kg/Day | | Disposal '
Incineration Ash Service 30.00 Kg/Day | Incineration E Service | 1200.00 Kg/Day
Incineration | Service 50.00 Kg/Day
Ash
]

In-light of above facts, we request you to grant us the necessary amendment in the Consent to Operate
order with correction in the capacity of Incineration at your earliest and do the needful.

Thanking You,
Yours Faithfully,

For EN - VISION ENVIRO ENGINEERS PVT. LTD., i kq\\
= ¥

NIHAR DOCTOR
DIRECTOR
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Control

§ Consultants’
& Engineers

Branch Office - 128/103, 1st Fioor. < amwuadi Compiex, Opp. mmuaﬂu Nr. Ret Stgnd, Lida'ﬂl_f.:R:q';sﬂ'lan
Ph. Mo. (0284) 248" <13 e-mad bmw.udaipur@en-vision.in. V;st US 3t | WWW EN-nSion.
Site - Plot No 5308, Villen= Umarda. Tehsil Girwa, Dist. Udaipur, Rajasthan

-

EEEPL/2022/ Date:- 14", November, 2022

To,

The Regional Officer,

Rajasthan State Pollution Control Board
470, Near UCCI Building, M.LA.

Udaipur(Raj.)

Subject: Regarding Bio Medical //aste co 2001y received for disposo! at CBWTE- Udaipur {Raj.]

Respected Sir,

Greetings from EN- Vision Enviro Engineers Pvt. Ltd.!
With due respect, ve would like 10 infor~ you thot 8i0 redical Waste category with average

gty. of waste receiving ot CBWITF Udaig . per day are as follows:-

.'H_ Average qgty. receiving -
No. t
S T ossCaRAl L aecawT Udaipur
Incinerable
800--00 kg per do;
= ~ [Yellow Category) ‘:_ A Byt v
utoclavable or ]
Ao oN 500-500 kg per day
others v

**peoceiving qty. of waste is not unifors it moy up & down.

This is only for your kind reference & n--essary informetion please.

Thanking you

Yours faithfully i __-1." m :

For En- Vision Enviro Engineers Pvt. Ltd. g e ~i sl
%-(}Q,’ - ' ~r/ Q ® / \‘\\

Shorad Temboli® . e : s/ -

oS By
Facility Inchar _ b4
(Focility ge) vl T




l Bpeus Otce 4 POLAT SO0 dmLasM e o e Qo Uian NIpad: Nt Rel Mg Udaput. Raigsthan
! RN IS MM e mrl tma 3o @t w0t o VAl WAt WRW SR on

Ste: TosNo 008 VoaEw umetia Tetyd Jorwa Dot wedpur Raastsan

UNDERTARING

¢ Mr.Nihar Doctor {Director) do solemnly 2 and dectare as under:
We are operating Centrglized bio-medical \\ aste Treatment Factliy named Ms EN-VISION
E\\'IRO ENGINEERS PVT. LTD. ar Address Plot No. 3008, Tahsil: Girwa, Dist: Udaipur

(-

£ - - - b~ T bl = - - om w - e oy B S S X i | N AL =y, ™Mo =l
= I TRTEMENCE gTandng os the Jorsart R oferste vige order no. ZU1S-2019 BMW /5252 Dated
AT s e g - e e =5 T _ e iy - e i -
~S-C3.2050 W3S U2 T ZL.CE.2IE5. It This comracuion we would e clanfv that we have grad below
-——— -t -~ -
SIENEE E5;

Details as per CCA Renewal order granted vide no. 2018-2019/BMW/5959 dated 15.05.2018

Particular Type Quantity with unit |

80 Medical Waste Treatrmsnt & Dispeoss Service 2,000.00 hg'Dav
Incneraticn Service +20.00 Ka/Day

Incneraton Ash Service 30.00 Kg/Day

We are deciaring that our total Flant Capadty is us under;

Equipment Capacity Remark

1

- Incinerator ; 50kag/Hour — 1200 Kg/Day  yeliow catecory biomedical waste and incineration of Dry

ETP sludgs,

3 Autcciave . 50kg/Hour — 1200 Kg/Day  Red and Biue Catagory Waste

= | - Incineraticn Ash dispose & TSDF Site

Y}rs&m:@ ,
; 2 e

Thanking You,

For,fﬂ“v:rsm ENWRO ENGINEERS PVT. LTD.,

Date: 16.11.2022




41

FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Final Report
Report No. : sosg

Report On 19/10/2022

[ hereby certify that 1 Ms Payal Pancholi, State Boar

d Analyst duly appointed under sub Section(2) of
Section 29 of th

¢ Air (Prevention & Control of Pollution) Act, 1981 received on the 11!]0!20?2
j Bihari Paliwal, SO, Udaipur ,RSPCB Udaipur a sample of Ambient Air Quality
of M/S En Vision Enviro Engineers (P) Ltd. , Plant - Ms. Envision Enviro Engineers Pvt. Ltd. [949]
Plot No 5008, Village Umarda, Tehsil Girwa, District Udaipur , City- Umarda Tehsil- Girwa , District-

Udaipur Collected from AAQM near Main gate of the unit. Collected on 10/10/2022. The Sample was
n a condition fit for analysis as reported below :-

[ further certify that I have analyzed the aforementioned sample on 19/10/2022 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
— 1 Particulate Matter (PM10) ng/msa 96
' 2 Sulphur Dioxide as SO2 ug/ms3 7.4
3 Oxides of Nitrogen as NOx ng/ms 20.3
The condition of the seals, fastening and container on receipt was as follows : Intact -
Signed This On 19/10/2022 At
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Udaipur

F /470, Madri Ind. Area, Udaipur
Phone: 0294-2491269



FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)
Final Report
5090

19/10/2022
...... ! Ms Paval Panchali. Stzte Board Anzlyst duly zppointed under sub Section(2) of
\etnrnn 7’9 of rhc —'ur (Prevention & Control of Pollution) Act, 1)31 received on e 11/10/2022
~om Shri Kunj Bihari Paliwal, SO, Udaipur ,RSPCB Udaipur 2z samplz of Source Emission (Stack)

“MLS En Vision Enviro Engineers (P) Ltd. , Plant - Ms. Envision Enviro Engineers Pvt. Ltd. [949]
Plot No 2008, Village Umarda, Tehsil Girwa, District Udaipur , City- Umarda Tehsil- Girwa . District-
Udaipur Czllzsizd &om stack of Incinerator attached with Ventury scrubber system. Collecied on
10.10:2022. Tr.z Sampiz wes in 2 condition fit for analysis a5 reported

ORIGH -

lvzed the aforementioned sample on 19/10/2022 znc

\_.
]
o
{\
o
. |
X
+
X
Y
1
3
-

Result
O meNM3 1%.6
2 Perticulave Mzzer mg/Nms 43
Tte condition of tne se2ls, festening end contziner on receipt was as follows © Intact
Signed This Uz 19/10/2022 73

‘/-

BOARD A\ALYST
Rajasthan Statz Pollution Contro] Bazrd
Regional Office Udaipur

1470, Madn [nd. Aree, Udaipur
Phone: (294-24%1 265




Annexune - 3

Head Office (BMW )

Rajasthan State Pollution Control Board
T 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
BTN A Phone: 141-5159600 Fax: 0141-5159697

Registered

FileNo : F(BMW)/Udaipur(Girwa)/17(1)/2009-2010/933-935

OrderNo: 2018-2019/BMW/5959

Date: 15/05/2018
Unit Id : 949

M/s En Vision Enviro Engineers (P) Ltd.

Umarda Tehsil:Girwa
District:UDAIPUR

Sub: Consent to Operate under section 25/260of the Water (Prevention & Control of Pollution)
Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 06/03/2018 and subsequent correspondence.
Sir,

Consent to Operate under the provisions of section 25/260of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act} as amended to date and rules & the orders issued -thereunder is hereby- granted for
your Ms. Envision Enviro Engineers Pvt Ltd. plant situated at Plot No 5008, Village
Umarda, Tehsil Girwa, District Udaipur Udaipur Tehsil:Girwa District:Udaipur
Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 01/04/2018 to 31/03/2023 .

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit
BIO MEDICAL WASTE TREATMENT & Service 2,000.00 KG/DAY
DISPOSAL
INCINERATION Service 400.00 KG/DAY
Incineration Ash Service 30.00 KG/DAY

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signatura Not
Verili
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Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.800 NIL 0.800
Septic Tank and Soakpit
Trade Effluent 1.400 NIL 1.400
On Land For Irrigation
5 That the sources of air emmissions along with pollution control measures and the
emission standards for the prescribed parameters shall be as under:
Sources of Air Emmissions Pollution Control Prescribed
Measares Parameter Standard
DG Set( 20KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Incinerator( 50KG/HOUR) VENTURY SCRUBBER
HCL 50 mg/Nm?
Total dioxins 0.1 ng TEQ/Nm3
and furans at 11 percent
Oxygen
Particulate 50 mg/Nm?
Matter
NOx 400 mg/Nm?
Hg and its .05 mg/Nm?*
compounds

6 That the trade effluent shall be treated before disposal so as to conform to the standards

prescribed

under the Environment (Protection) Act-1986 for

irrigation . The main parameters for regular monitoring shall be as under

Page
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Parameters Standards
Total Suspended Solids Not to exceed 100 mg/]
pH Value Between 5.5 to 9.0
0il and Grease Not to exceed 10 mg/l1
Chemical Oxygen Demand Not to exceed 250 mg/1
Bio-assay Test 90% suivival of fish after 96
hours in 100% effluent
BOD (3 days at 27C) Not to exceed 30 mg/1
That the Common Bio-medical Waste Treatment & Disposal Facility will comply

with the standards as prescribed vide MOEF notification No. GSR 826(E) dated 16th
November, 2009 with respect to National Ambient Air Quality Standards.

45

8 That the hospital shall comply the provisions of Bio-medical Waste Management
Rules, 2016 and amendment thereof.

9 That Bio-medical waste shall be treated and disposed of in accordance with
Schedule I, and in compliance with the standards provided in Schedule-ll of BMW
Rules 2016and amendment thereof, by common bio-medical waste treatment
facility

10 That after ensuring treatment by autoclaving or microwaving followed by
mutilation or shredding, whichever is applicable, the recyclables from the treated
bio-medical wastes such as plastics and glass shall be given to such reeyclers
having valid authorization or registration from State Board.

11 That you shall maintain a record of recyclable wastes referred in sub-rule (9) of
Bio-medical Waste Management Rules, 2016and amendment thereof, which are
auctioned or sold and the same shall be submitted to the State Board as part of its
annual report

12 That the handling and disposal of-all the mercury waste and lead waste- shall be in
accordance with the respective rules and regulations

13 That you shall transport the bio-medical waste from the premises of an occupier to
any off-site bio-medical waste treatment facility only in the vehicles having label as
provided in part ‘A’ of the Schedule IV along with necessary information as
specified in part ‘B’ of the Schedule IV.

14 That the treated effluent will be used for plantation inside the premises after
treatment and no industrial effluent will be discharged outside the premises

3199;;111@ Not
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15

16

17

18

Date: 15/05/2018
949
That online emission monitoring system will be operated as per the prescribed
guidelines by CPCB/RPCB.
That, net withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility ~to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such ather conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ BMW ]

Copy To:-

1

Master file BMW cell, RPCB, Jaipur.

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Udaipur for
information please
Group Incharge[ BMW ]
Signature Not
S Verifie
A - VILIAL UM
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— - RAJASTHAN STATE POLLUTION CONTROL BOARD
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F(BMW)/Udaipur(Girwa)/17(1)/2009-2010/930-932 Date: 15/05/2018
Unit Id : 949
FORM IV

(SEE Rule 10 of BMW Rules, 2016)

(Authorization for operating a facility for Collection, Disposal, Incineration, Reception,
Transport, Treatment of Biomedical Wastes)

Authorization Letter No. BMW/2018-2019/BMW/BMW/10.

Mr. Nihar Doctor, Director of Em Vision Enviro Engineers (P) Ltd. is hereby granted an
authorization under Rule 10of Bio-Medical Waste (Management &  Handling) Rules,
2016 (BMW Rules,2016) to operate a facility for Collection, Disposal, Incineration,
Reception, Transport, Treatment of biomedical waste on the premisses situated at ,
Umarda, Tehsil Girwa, District Udaipur.

This authorization shall be in force for a period from 01/04/2018 to 31/03/2023 .

This authorization is valid for operation of the CBWTDF with 0 (zero) number of beds.

This authorization is subject to the conditions contained in enclosed annexure and to such
other conditions/guidlines as may be specified under BMW Rules, 2016 by Central Pollution
Control  Board, Delhi or Ministry of Environment & Forests(MoEF), Government of India
(GOI) or Department of Environment (DOE), Government of Rajasthan (GOR).

Segregation, packing, transportation, storage, treatment & disposal of bio medical waste shall
be in accordance with Rule 7& 8of BMW Rules, 2016. The bio medical waste shall be
disposed of at Common Biomedical Waste Treatment & Disposal Facility (CBMWTDF)
established for the area viz M/s Ramky Enviro Engineers-Ltd.

The mercury bearing waste arising due to breakage of thermometers,pressure gauges and
other instruments is not to be treated as bio-medical waste or other solid waste.The mercury
bearing waste is to be segregated, collected , stored and disposed in accordance with the
provisions of Hazardous Waste and other wastes

(Management and Transboundary Movement) Rules, 2016.

The Annual report in accordance with Rule 13 for the period 1st January to 31st December of
previous year shall be submitted On or before 30th June of every year in form - IV as
prescribed in the Rules and the annual report shall also be made available on the web-site of
the occupier. Further, all the health care facilities shall develop their website within two
years from the date of notification of the BMW Rules,2016, in case not already developed.

Signature Not

Vel:j.
aTe Digitey signedfy
' VIJAI KLIM,

SINGHAL
Dats: 05.15

Pase 1 of 4 _ . ol b '-..:. 15:30.28 +{5:30




49

— RAJASTHAN STATE POLLUTION CONTROL BOARD

__RshcB = 4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 141-5159600 Fax: 0141-5159697

Registered

F(BMW)/Udaipur{Girwa)/17(1)/2009-2010/930-932 Date: 15/05/2018

Unit Id : 949

9

The hospital shall maintain the record of biomedical waste as per Rule 14 & shall be
produced during the inspection.

10 That the hospital shall phase out use of chlorinated plastic bags, gloves and blood bags within

11

12

13

14

15

16

17

two years from the date of notification of the BMW Rules, 2016.

That the hospital shall establish a Bar-Code System for bags or containers containing
bio-medical waste to be sent out of the premises or place for any purpose within one years
from the date of the notification of the BMW Rules, 2016.

That the hospital shall provide training to all its health care workers and others, involved in
handing of bio-medical waste at the time of induction and thereafter at least once every year
and the details of training programs conducted, number of personnel trained and number of
personnel not undergone any training shall be provided in the Annual Report.

The application for renewal of authorization shall be submitted online in prescribed form
along with requisite fee, affidavit, assessment format, annual report & copy of valid
agreement with CBMWTDF at least 120 days before the date of expiry of this authorization.

In case of expansion in bed capacity or increase in pollution load, the hospital shall obtain
prior Consent to Establish under Water (Prevention and Control of Pollution)Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981 & revised Authorization under BMW Rules,
2016.

That the hospital shall comply the provisions of Bio-medical Waste Management Rules, 2016.

That the hospital shall comply with the standards for treatment disposal of Boi-medical
Waste as specified under schedule II of Boi-medical Waste Management Rules, 2016.

That infected hospital liquied waste must be given chemical treatment by using at least 10%
hypochlorite solution or any other equivalent chemical reagent to ensure required
disinfection as prescribed in part-2 of schedule-I of the Rules.

Signature Not

ven:;?‘
Vi :‘f}a" d
SINGHAL
Date: 05.15
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18

19

20

21

22

23

24

That the CTDF shall comply the provisions of Bio-medical Waste Management Rules,
2016 and amendment thereof.

That Bio-medical waste shall be treated and disposed of in accordance with
Schedule I, and in compliance with the standards provided in Schedule-Il of BMW
Rules 2016and amendment thereof, by common bio-medical waste treatment
facility

That after ensuring treatment by autoclaving or microwaving followed by
mutilation or shredding, whichever is applicable, the recyclables from the treated
bio-medical wastes such as plastics and glass shall be given to such recyclers having
valid authorization or registration from State Board.

That you shall maintain a record of recyclable wastes referred in sub-rule (9) of
Bio-medical Waste Management Rules, 2016and amendment thereof, which are
auctioned or sold and the same shall be submitted to the State Board as part of its
annual report

That the handling and disposal of all the mercury waste and lead waste shall be in
accordance with the respective rules and regulations

That you shall transport the bio-medical waste from the premises of an occupier to
any off-site bio-medical waste treatment facility only in the vehicles having label as
provided in part ‘A’ of the Schedule IV along with necessary information as specified
in part ‘B’ of the Schedule IV.

That the treated effluent will be used for plantation inside the premises after
treatment and no industrial effluent will be discharged outside the premises.

25

That the hospital shall maintain record of collection, storage and transportation of
bio-medical waste to Common Bio-Medical Waste Treatment and Disposal Facility
(CBWTDF) for disposal. The quarterly abstract related to the collection, starage,
transportation and disposal shall be submitted to the H.O. and Regional Office in the format
given below:

Sr. Month & Disposal of bio-medical waste as per Number of collection
No. Year colour cade (in Kg.) trips by CBMWTDF
Yellow Red Blue / Black
White

Signature Not
— Vea::?,_
- Digify signedfoy
VAL KURA
s ol eIy SINGHAL

Date: 20T8.05.15
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—_— RAJASTHAN STATE POLLUTION CONTROL BOARD

__RSPCB__ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
?? Phone: 141-5159600 Fax: 0141-5159697
Registered
F(BMW)/Udaipur{Girwa)/17(1)/2009-2010/930-932 Date: 15/05/2018

Unit Id : 949

26 This Authorization is issued from the environmental angle only, and does not absolve the
project proponent from the other statutory obligations prescribed under any other law or
any other instrument in force. The sole and complete responsibility, to comply with the
conditions laid down in all other laws for the time being in force, rests with the hospital/ unit

/ project proponent.

27  This Authorization shall not, in any way, adversely affect or jeopardize the legal proceedings,
if any, instituted in the past or that could be instituted against you by the State Board for
violation of the provisions of the Act or the Rules made there under.

This bears the approval of the competent authority.

Enclose :- Annexure

Copy To:-
1  Regional Officer, Regional Office,
for information please
2 Master File SWMC Cell, RPCB, Jaipur

To
M/s En Vision Enviro Engineers (P) Ltd.

Umarda Tehsil:Girwa
District:UDAIPUR

Page 4 of 4

Yours Sincerely

Group Incharge

Rajasthan State Pollution Control Board,Udaipur

Group Incharge

Signature Not

\-"eri:;?_

Digge signi
VIJAI KUM,
SINGHAL

Date; 2 .05.1D 5
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Annexuae - Y

Item No.06
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 74/2021 (CZ)

Kailash Kumar Changani ' Applicant (s)
Versus

State of Rajasthan & Ors Respondent(s)

Date of hearing: 27.09.2021

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Bhavdeep Singh, Adv.
For Respondent(s): None
ORDER

I. The issue raised in this application is violation of the Bio Medical Waste
Management Rules, 2016 by wrongly operating CBWTF at RNT Medical
College Udaipur wherein more than half of the waste is not being treated
and is being dumped at Balicha dumping ground Udaipur which is
owned by Udaipur Municipal Corporation and there is huge gap in

generation of Bio Medical Waste and capacity to treat it.

2 issuc notice to the respondents. Returnable within four weeks.

3 Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.




4 Respondents are directed to submit their reply within six weeks through
e-filing portal, preferably in the form of secarchable PDF/ OCR Support

PDF and not in the form of Image PDF.

5 We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of:-
(i) Representative of CPCB, Rajasthan.

(ii Representative of Rajasthan Pollution Control Board.
{iif}  Chief Medical Officer, Udaipur,Rajasthan

6. The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal
agencey for coordination and logistic support.

7 The report in the matter be filed by the Committee by email at ngtczbbho-
mp@gov.n preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF.

8. Applicant is directed to supply the required documents and copy of the

application to the Committee and respondents within a week and afier
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served on the respondent as

well as the Committee,

List it on 1st December, 2021,

Sheo Kumar Singh, JM

Arun Kumar Verma, EM

27w September, 2021
O.A. No. 74/2021 (CZ)

1




Joint Committee Inspection Repor:

in the Matter of

Original Application No.74/2021

"Kailash Kumar Changani Vs State of Rajasthan & Ors’

Ww.r.to

Hon'ble National Green Tribunal Central Bench Bhopal
order dated 27.09.2021

Date of Visit: 20 October, 2021
Location: Udaipur, Raj.

_._____._. T . Pt




Glossary
APCD = ' Air Pollution Control Device
BMWM | Bio Medical Waste Management |
CEMS | C ontinuous Emission Monitoring System _‘
CcO Carbon Monoxide i_
CO, Carbon Dioxide ?
CPCB | Central Poliution Control Board !
CBWTF | Common Bio-medical Waste Treatme nt \
; Facility ) ]
DG Dicsel Generator _i
ETP Effluent Treatment Plant |
GPS Global Positioning System l
HCF Health Care Facility
'HWM | Hazardous Waste Management e
MT j Metric Ton o __
OCMS _ Online Continuous. M(_)_mtmmg System |
r—PLC Programmable Logic Controller ‘
' PM Particulate Matter ||
RSPCB . Rajasthan State Pollution Control Board !
- TSDF l Treatment Storage Disposal Facility |
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Joint Commuttee Inspection Report in the matter (»f Kailash
Kumar Changani Vs State of Rajasthan &Ors’

Hon’ble NGT (CZ), Bhopal vide its order dated 27September, 2021 in OA
no. 74/2021 ‘Kailash Kumar Changani Vs State of Rajasthan &Or 5’ directed
under Para |, 5 and 6 as :-

1. The issue raised in this application is violation of the: Bio Medical
Waste Management Rules, 2016 by wrongly operating CBWTF at
RNT Medical College Udaipur wherein more than half of the waste
is not being treated and is being dumped at Balic ha dumping
ground Udaipur which is owned by Udaipu- Municipal
Corporation and there is huge gap in generation of Bio Medical
Waste and capacity to treat it.

5.We deem it just and proper to call a report on the matte r in issue, in
present application, from a Joint Committee consistin:j of:-

(i) Representative of CPCB, Rajasthan.
(ii) Representative of Rajasthan Pollution Contro! Board.
(iii) Chief Medical Officer, Udaipur,Rajasthan

6. The Committee is directed to visit the place and subm it the factual
and action taken report within six weeks. The State PCB will be
the nodal agency for coordination and logistic suppor ..

In view of the abave direction the M/s RNT medical campus, Udaipur
Balicha dumping ground Udaipur and M/s En-Vision Enviro Pvt. Ltd. which
is functioned as Common Biomedical Waste Treatment Facili iy (CBWTEF)
has been visited by the joint committee on 20" October, 2021 to assess the
factual status of allegation made in petition, compliance status of Bio-
medical Waste Management, Rules 2016 and Guidelines issued in this regard
from time to time. The joint committee comprised of the followi ng officers:

Sh.Vinay Katta, Regional Officer, RSPCB Udaipur

Sh. Dinesh Kharadi CMHO, Udaipur

Dr.Anoop Chaturvedi, Scientist ‘B” Regional Directorate. CPCB,

Bhopal -

B,

During visit representative of  Udaipur mu“t 539411 Wratmn

Sh.Mahendra Samdhani Executive Engineer dnd?hgm"@ﬁqﬂ Health

Officer representative of RNT medical college Ms. Shahin Binu [nf'ect’ion

wd I —

M#
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control nurse, Sh. Gorav and representative of M/s En-vision Enviro Sh. Shrad
Tamboli were present during the inspection and informed about p-esent waste
management practice and status of legal compliance. Ms. Payal Pancholi SO
cum lab in-charge of regional office RSPCB Udaipur was also resent along
with her monitoring team.

The main issues raised in the petition by the applicant rzgarding the
RNT medical college. Balicha trenching ground and C3WTF unit
verification points as per 27.9.2021 order areas under :-

——

Hegal operation of CBWTF at RNT college campus and
mismanagement of BMW
- Dumping of BMW at Balicha trenching ground.
3. M/s En-vision Enviro Ltd. (CBWTF) not complying: the BMW
gutdelines.
4. CBWTF not having the capacity to treat BMW.

To verify the factual status the team has visited three locat ions i.c. RNT
medical campus, Balicha trenching ground and CBWTF and observed the
biomedical waste management related activity which includes “verification of
storage and segregation practice adopted, treatment equipments. ricord keeping,
data transmission, APCD and ETP status etc. During the visit the team also
interacted with RNT medical collage staff who are associate 1 with waste
management, workers of Balicha site, drivers, contract workers and helpers to
find out the awareness level and subject knowledge of work assizned. and also
tried 10 feich out any other information which is related to this macter

During visit geographical coordinates, photographs and >ther relevant
information were also collected which are incorporated in the Report. The main
observation of the team is given below:

ISSUE 1 - lllegal operation of CBWTF at RNT college campus and
mismanagement of BMW. S

“/1‘,5#_%

r"'l'l(;'l }

Ravindra Nath Tagore Medical College, Udaipur lS‘"“t{(}liﬁlﬁﬁiﬁ'{?ﬁr}-—"
college.The college was cstablished in 1967 ﬁ’;NﬁF <sMedical
College,Udaipur City.There are five hospitals attached to this Medical
College. These are Maharana Bhupal Govt Hospital, Pann: dhay Rajkiya

Mahila Chikitsalaya; Seth Ram Vilas Bhuwalka Yakshma Arogya Sadan;

Joint inspection report in 0A 74/2021 Oct. 2021 Page 2
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Joint inspection reportin 0A 74/2021 Oct. 2O ¥

Shri Khemraj Katara Satellite Hospital, Hiran Magri sector no 6 & Shri
Sunder Singh Bhandari District Hospital, Chandpole.

The Maharana Bhupal Govt Hospital having the 1146 bed strength and
consent was expired on 30.11.2013 and further applied for rcnewal on the
basis of that RSPCB, RO Udaipur visited the hospital on 20.11.2020 and
issued notice on 28.6.2021 for necessary improvements, hc spital yet to
submit the action taken report, hence renewal stiii under cons deration with
RSPCB. The copy of the notice enclosed as Annexure-01

. The Panmadhay Rajkiya Mahila Chikitsalaya having the 540 bed strengih

and consent expired on 31.8.2021.

. It was observed that there is no CBWTF installed in RNT medical college

campus and entire BMW is being sent to M/s En-vision Enviro Ltd. which is
located around 20 km away from the RNT medical college. Henee it s false
allegation as mentioned in the petition.

During inspection randomly 05 wards i.e. Emergency, NIC . Medicine,
Surgical, and Orthopedics visited in RNT medical college «:ind interacted
with paramedical staff to know the factual status and it was observed that
they have knowledge about BMW segregation, but its implen ientation was
poor due to casual attitude and weak supervision.

The BMW shall be segregated into containers or bags at the point of
generation in designated colour coded bin/container but it wes observed at
most of the nursing station, waste generation points only one o' * two bins are
available, hence proper segregation of BMW is not being don e. It was also
observed during the visits that lack of segregation practices results in the
mixing of hospital wastes with general wastes.

. The general housekeeping work including waste collection from ward to

ward has been outsourced but outsourced staff is not that much trained about
the 4 type of BMW segregation, so unknowingly they are mix ng the waste.
A formal short duration training (I or 2 days) was given to doctors and
nurses only, that too not very frequently, while a majority of the waste
handlers especially the ward boys, sweepers and sanitary werkers had not
undergone practical training for safe handling of BMW and hence they
probably unaware about proper management. However the attitude of
infection control department and BMW management superviscrs were found
very positive and they are working sincerely for continual improvement of
waste management in limited infrastructure and budget.

. The hospital has provided isolated centralized BMW storage f acility. It was

observed that the BMW and MSW are being stored seperately but at
common location hence the possibility of interchanging of waste bags may
not be ruled out. The hospital administration has unknowin/gly purchased

—
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green colour bags for BMW collection but this colour is not recommended
for collection of any category of waste so that it creates the confusion and
probably this issuc may be main causc for mismanagement. However
hospital administration assured to sort out this issuc very soon.

9. Both the hospitals having membership of CBWTF and sendir ¢ entire BMW
to CBWTF on regular basis and records are being main:ained. It was
observed that M/s En-vision environ Itd. collecting the BMW from medical
college campus on regular basis which was also verified by GPS tracking
data for the complaint period (1.8.2021 to 7.8.2021) and previous day
(19.10.2021) of inspection. The GPS data sheet enclosed as A1inexure-02

10.For tracking of waste bar coding is required however hosy itals have not
adopted bar code system so far as the matter of its implementation is
pending at government level.

11.As per the waste collection data of CBWTF it was observed that ‘ess
quantity of plastic waste reached for treatment hence the pcssibility of its
pilterage from the wards may not be ruled out.

12.As discussed with contractor of housekeeping. in-charge of waste
management and other associated members of waste mairegre, Ry
accept that during the peak time of second wave of Covid minor
mismanagement was happened due to acute shortage of tained siall,
unwillingness of waste collection by sanitary staff and unknown fear of
corona virus but same has been managed very soon.

13.As informed that the present man power supplier agency is not working
properly and intcrnal complaints of poor services were received from last
few months, in this rcgard hospital administration issued letter and verbal
instruction also given for further improvements. As nc improvement
observed so finally hospital decided no further renewal will be granted to
this firm.

14. The NICU was maintained properly w.r.to BMW manageinent and same
type of practices may be adopted in other wards also.

~ - = - r\ _;—_-r':" Q;_ ':‘:{ cl -
ISSUE 2 - Dumping of BMW at Balichadumping ground. &~ _‘*r_f‘iﬁ BriF0T AvSd
omerE Wl e LY
e ({9)

I. The team also visited Balicha dumping ground to verify ille zal dumping of

BMW and it was observed that it 1s open dumping ground and there is no
fencing around it.

2. Complaints related to dumping of BMW at this site was also published
recently in local news paper in this regard Regional Officer R SPCB take seif

S——
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cognizance and his team visited the place on 13.8.2021 then issued a notice
to municipal corporation Udaipur on 9.9.2021for taking necessary steps to
prevent it. In compliance of that municipal corporation taking the corrective
action and informed RSPCB on 28.9.2021 which is enclosed as Annexurc-
03

. The municipal corporation started the fencing work all arounc the dumping

site to prevent any unauthorized dumping. Security guards were also
deputed for round the clock monitoring. The security guard rnaintaining all
vehicle details and keeping vigil about which type of waste is Seimg durnped
by the vehicles but this arrangement was not available carlier.

It was observed that none of the government hospital and most of the non-
bedded HCFs still not adopting the bar code system for waste tracking, so in
this type of situation it very difficult to trace out the source of BRMW
dumped at dumping ground. The medical waste generated fro m households
is being dumped at Balicha dumping ground by Municipal Corporation as
there is no agreement with M/s En-vision enviro Itd. for its disposal. Hence
the possibility of BMW dumping by non-member HCFs may not be ruled
out.

ISSUE 3 - CBWTF not complving the BMW guidelines:

i S

6.

Joint inspection report in OA 74 /2021

- Team also visited M/s En-vision Enviro ltd. (work as CBWTL ) to venify the

provisions of BMWM Rules 2016.

The CBWTF has valid authorization upto31.3.2023.

At the time of visit CBWTF was operational at full capacity. /\s per consent,
the unit is having50 kg/hr capacity incinerator, 50 kg/eyele auociave and
shredders of 50 kg/Hr. On average basis 1200 kg waste trea ted per day in
which 700 to 800 kg waste is incinerable category and remarining is
recyclable and sharp waste.

. The recyclable waste is autoclaved followed by shredder. Tha wnit hes 2l

provided concrete make sharp pit for disposable of metal shary: and needies.

. It was observed that the PLC system is attached with the vacinerator and

incinerator is partially operated on it.
[0 compliance of CPCB guidelines for management of Covid waste revision-
4, the unit has provided separate waste collection mechanism with dedicated
vehicle but same could not be physically verified because all the vehicles
were in the field for waste collection.




7. The unit has provided separatc area for treated and untreated » vaste storage
(15 ft X 20 ft) and seems it is sufficient to fulfill the present re quirement of
waste storage. It was observed that proper segregated and bar coded waste 1s
not being received at the facility hence operator re-segregated the waste at
the facility for sorting the recyclable material.

8 It was also observed that significant quantity of recyclable wiiste collected
and received in yellow category bag which is further aut oclaved. The
traceability of this type of bags could not be done as there is 1o bar coding
system and nothing mentioned on the bag regarding its identificatwn.

9. As informed by the in charge of the facility the waste is colle sted from the
member HCFs by the dedicated vehicles and every day the co! lection starts
in the morning and completed in the evening. The collected waste is treated /
incinerated same day.

10.During visit semi automatic feeding was practiced. As informc-d by the unit
representative the up-gradation work of present incinerator has been
completed and now it is complying the 2 second residence time. The
certificate provide by the firm is enclosed as Annexure-04

11 The incinerator is found equipped with Air Pollution Cc ntrol Device
(APCD) which comprises ventury scrubber, demister attached " vith 30 meter
stack. The water is used as the medium in ventury scrubber to suppress the
dust emission from laden flue gas. The dust emission trapped n the water 1s
collected as sludge in the settling tank.

12.The temperature of primary chamber and secondary chamber was observed
829°C and 1052°C respectively, but same as not transmitted or updated on
CPCB website.

13 For the treatment of waste water generated from floor was ‘ning, vehicle
washing and scrubber, the unit has provided 5 KL capacit/ ETP which
comprised of Oil and Grease trap, Chemical dosing tank, coagulation
Chamber, Primary Settling Tank. secondary settling Tank, PSF & ACF,
Disinfection Tank. As informed by operator treated water is cfoied nooves
head tank and further used in horticulture and gardening purpos €.

14.The unit has provided DG sets for emergency operation of plant and
machinery in case of power supply failure.

ISSUE 4 - CBWTF not having the capacity to treat BMW:i-"7 2

<or= Yred Teaul 193

IhaHl=

I The unit has installed 50 Kg/Hr capacity incinerator. It is obsat : ¢d-from the

record that compare to the yellow category incinerable waste -eceived at the

ME
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site and the capacity of incinerator is near about to its maxim im treatment
capacity. On average basis 800 to 900 Kg yellow category of w aste received
at CBWTF and this much quantity will take 16-18 Hr for incincration.

. The functionality of the autoclave was also verified as autcclave was in

operation during visit. Spore test of each batch and records wei e maintained
as per rules which is enclosed as Anexure-05

. Shredder was found operational and kept near autoclave fixed on RCC

foundation. The capacity of shredder is 50 kg/Hr and presently this capacity
is sufficient to shred the receiving waste.

. The unit has claimed that as the operation of new facility in Dungurpur arca

approx 1500 beds rcduced from the present capacity. As mentioned in
petition Ananta institute of medical college and American international
institute of medical science having 810 and 700 beds respectiv aly bk as, per
annual report submitted by the institutes they are having 650 and 100 beds

only. so the gap of ncar about 800 beds is exist.

. As per the direction of district administration of Rajasthan the 1nit collecting

the waste from Sirohi and Pali rural area, however it is not ir the coverage
area of this unit but due to unavailability of the facility in that a rea the unitis
providing his services in this area.

In the view of above it seems that presently the unit is able to treat the
collected waste but further addition of large number of beds riay create the
problem as the incinerator is running at its optimum capacity.

OCEMS., Bar coding facility:

1

g

tud

Joint inspection report in 0A 74/2021

As per the guideline of CPCB, the unit has installed M/s Prima, make CEMS
in incinerator stack to monitor primary & secondary chamber temperature.
CO and CO2. The CEMS data available at CPCB and RS PCB website
which was verified during visit. The OCMS data sheet for the duration of
1.10. 2021 to 21.10.2021 enclosed as Annexure-06

During inspection, it is informed by the CBWTF that clata 1s being
transferred to the RSPCB/CPCB server through internet but due to poor
internet connectivity in this area data transfer is sometimes har 1pered.

The unit has started the bar coding facility but its implementation at ground
level was found poor. As per the record most of the HCFy are suth not
adopting the bar coding system due to lack of awareness ‘'n the matter.
However implementation of the bar code system is the joint responsibility of
the Occupier as well as Operator of a CBWTF.
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Record Keepings :

The overall record keeping was found average and it need to improvement
through digital type of proof rather than manual. Manual log book for
incinerator, autoclave, shredder and ETP operation weie maintained
however as per norms PLC prints out or electronic tamper pro of record is to
be maintained.

Emission and Ambient air quality monitoring

1. During the visit the tcam conducted the stack emission monit oring to assess
the performance of APCD and emission value are given in the lable below:

| S.No | Location . PM . NO, | Remarks N
! ‘ ' (mg/Nm') | (mg/Nm) !
:_0] ? ]i’lCinEI“E-ll:OI' stack :| - 44 '; B 11 Emission va'ues compiving '

i

1 i
= b e —‘{ the norms.

1

' Standard limit 50 400

All the emission results were found within the limit. as given in BMWM
Rules. 2016.

As per the emission data received by CEMS the values o~ CO and CO;
were observed 0.131% and 0.90% respectively on the biisis of it the
combustion efficiency is 79.57% against standard of at least 99.0% it may be
because of mix type of waste burned during monitoring.

2. To assess the air quality in the vicinity of the unit ambient ir monitoring
performed at two locations i.e. inside the plant premises in down and up
wind direction. The result of ambient monitoring as given below:

s - - - : : ——
| S. | Location [ PM,, | SO, NO, Remarks |
_‘ No. ] (ug’Nm®) (ug/Nm") \ (ug/Nm’) i' i
| 01 Near main gate of‘ 81 7.6 [2.1 | Monitoring '
' the unit } | affected  due 1o |
| v+ Il heavy vehicle l
| Standard i 100 i 80 80 | movement mn |

| | | | | front of CRWTE, |

The ambient monitoring shows that all the values arc well wit] in the limit.

Jointinspection report in OA 74/2021 Oct. 2021
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Others :

o,

. The only positive thing is that the present Superintendent anc! his infection
control team shown the responsive and cooperative attitude to adopt
functional BMWM system through time targeted action plan.

As informed by facility operator in-spite of organizing so m::ny awareness
program and personnel interaction with cleaning staff and ("HC & PHC,
problem of waste segregation at source is not solved even some of the
hospital not willing to give waste and also not obtaining the membership of
CBWTF.

3. The unit has obtained authorization under HW Rules for generation of
incineration ash. As informed by the unit representative recently they have
disposed 3.98 MT of ash through TSDF, Gudli on 4.10.2021. It was
observed still 1 to 2 MT of ash still stored inside the room for disposal. The
unit has displayed the hazardous information board at main g ate of the unit
but it was not updated properly. Copy of the manifest enclosed as
Annexure-07

[R]

4. The plastic and other recyclable material coliected from varicws hospiials is
being stored inside the room for further treatment. The co llected plastic
disinfected and shredded and soid to authorize plastic waste recycler.
Recently the unit has sold out 14 T of plastic and record o7 the same has
been maintained. The receipt of plastic waste reeycling enclased sz
Annexure-08

. As per the CPCB guideline the unit has downloaded the ‘CC*VID19BWM’
app and submitting the Covid waste collection data on it.

6. The facility has done all the necessary vaccination to staff engaged in waste
collection and treatment i.e. Tetanus and Hepatitis-B.

7. As the unit is collecting and storing the medical waste so it is obvious some
foul smell is generated inside the untreated waste storage room but outside
the premises there was no foul feel observed by committee members during
the visit. However unit is spraying disinfectant solution on r 2gular basis to
control the odor related problem if any.

N

Recommendation:-

On the basis of the joint inspection and monitoring by commities the
following recommendations are given by the committee:-

Oct. 2021
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Action by RNT medical college:

8

2

The BMW and MSW must be stored at different location to avoid any
mixing or interchanging of bags.

Hospital administration may coordinate with RSPCB  regarding
organizing awareness and training program at departmert level wort
segregation, collection, storage, and proper documentation.

. The BMW must be collect in designated color bag as given in schedule-I

of BMWM Rules, 2016.

The consent and authorization must be obtained from RSPCB at the
carliest.

Bar code system must be adopted for waste tracking.

Documentation of waste management must be maintained pr operly.

Strict instruction may be given to wastc contractor and supervisor
regarding proper on site segregation and collection.

Special training may be given to sanitary workers and outsoviesd svall o
better management of BMW.

Action by Udaipur municipal corporation:

!\J

(%]

. Fencing work at the periphery of the dumping site must be completed at

the earliest.

For disposal of house hold BMW a agreement must be. signed with
CBWTF.

Computerized record of waste and vechicles may be maintained at
dumping site.

If any illegal BMW received at site then the information should be given
to RO.RSPCB and M/s En-vision Enviro Ltd. immediately.

Sign board of waste characterization may be placed at prominent
[ocation of site for awareness.

[f BMW found in any collection bin inside the city the a :tion must be
taken as per rule.

Possibility of CCTV installation may be explored for better monitoring
round the clock basis at the dump site.

Action bv M/s En-vision Enviro Litd:

Joint inspection report in OA 74/20?2‘1

I. New membership should be stopped when bed strength will be
reached upto 10000 beds or total waste quantity reaches above the
treatment capacity whichever is earlier.

2. To provide all necessary help to state government regard ing awareness
& training and establishment of bar code system.

3. To improved the combustion efficiency of the plant put more

57
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emphasis on the spot segregation or whatever rectification required i
this regard.

4. Possibility of higher capacity of incinerator and autoclave msalizion

may be explored with all necessary permission from RSP UB or o
concern agency.

. To maintain all the logbooks properly and temper proci reiazd

incineration system, waste movement and collection svsiem :s.:-.':r
treated waste disposal.

6. To organize more awareness programs and interactior mes: wih
member hospitals so that waste could be segregated properiv a
source.

7. To maintain all the safety measure and good housekeeping z1 2li the
fime.

8. The unit shall comply all the condition as given in authorizzzion.

W

{ Action Taken :-

L. On the basis of committee recommendation RSPCB may is sue notics 10
RNT, UMC and CBWTF for the compliance of the abovs poinis and
directing them to submit the time bond action plan for ns tmeh
execution. The Regional office of RSPCB, Udaipur commumicaied e
matter to Head Office Jaipur for issuing the same.

SAIIIREL \»"‘ L %

BMW waste being generated as a result of the outbreak of second wave
of COVID-19 pandemic, and the importance of medical coliene and
CBWTF, the said facility was allowed to operate for the tirne being. and
no stringent action has been taken at that time.

2. Due to the overburden on the medical facilities and large suanuiic

(Dinesh Kharadi) (Vinay Katta
CMHO, Udaipur Regional Officer, RSPC B. L dapur
Loc? 5 T
(Payal Pancholi) (Dr Anoop Chatuwrvedis
Scientific Officer, RSPCB, Udaipur Scientist-B, CPCB-R 3-Bhonz
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Photograph during the visit
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Committee meeting and visit of sites
on 20.10.2021 =
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BMW segregation and collection system
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BMW segregation poster

BMW storage room
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Main gate of Balicha dumping site

Committee visit at Balicha sites
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View of M/s Envision Enviro (CBWTF)
Udaipur
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Ash storage area |« "
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View of Stack, OCEMS and Hazardous
display board at site
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lead s INSTULURRE Ares, Jhalana D) baifai-302
P4 0141-2711263 e-mail : membe: ecrelary@rpcb.nic.in
Foll Free Help Line No. : 18001806127 Ext
Registered Posi
F.16 (BMW-64) RPCB/BMW/ 2 . Date:
The Superintendent, < N 4
M/s Maharana Bhupal Government Hospital. A /'///
Near Chetak Circle. A1 g
Udaipur. //

Sub: Show cause notice for intended refusal of applications for Authorization under
Biomedical Waste Management Rules. 2016 and consent to establish & consent 1o
operate under Water (Prevention and Control of Pollution) Act, 1974 and Air
{Prevention and Control of Poliution) Act. 1981,

Ref.: (i) Applications for ACTO dated 09.12.2013. 27.11.2014. 23.12.2015. 21.04.2016
and 08.04.2019.

(i1) Show cause notices/ letters dated 531.01.2014. 14.08.2014. 08.07.2015.
25.05.2016. 10.08.2016, 19.02.2020. 05.10.2020.

I Whereas the Environment (Protection) Act, 1986 (hereinafier referred to as the *Act™) came
into force in whole of country with effect from 19/] 1/1 986.

2. And whereas the Central Government in exercise of the powers conferred upon it has
notified the Biomedical Waste Management Rules, 2016 (hereinafter referred to as BMW
Rules, 2016). These Rules are in force with effect from 28.03.2016.

3. And whereas under the provisions of Rule 4. every occupier of an institution generating/
handling biomedical waste. as defined under the BMW Rules, 2016. is required 10 take all
Steps to ensure that such waste is handled and disposed without any adverse elfect 1o the
human health and the environment.

4. And whereas the provisions of Rule 7 further provides that biomedical waste is 1o be
treated and disposed of in accordance with Schedule [T and in compliance of the standards
prescribed in Schedule 11.

3. And whereas under the provisions of Rule 10. it is mandatory on the part of an occupier
generating biomedical waste 10 seek authorization from the State Pollution Control Board.

6. And whereas the Water (Prevention and Control of Pollution) Act. 974 and the Air
(Prevention and Control ot Pollution) Act. 1981 (hereinafter referred 10 as the “Acts™).
have come into force in the whole of the country with effect from 23.03.1974 and
16.05.1981 respectively.

7. And whereas. the Acts have been enacted to provide for the prevention. control and
abatement of water and air pollution and for maintaining and restoring the wholesomeness
of water and air.

8. And whereas vou are operating the hospital in the name of Mis Maharana Bhupal
Government Hospital near Chetak Circle, Udaipur.

9. And whereas authorization under Biomedical Waste Management Rules. 2016 for 1144
beds granted vide this office letter dated 10.05.201 1 expired on 30.11.2013,

0. And whereas you are operating the hospital without obtaining authorization unde:
Biomedical Waste Managemen: Rules. 2016 and consent to operate under Vyater
(Prevention and Control of Folution: Act |97 and  Alr (Prevention and Conwol o
Pollution) Act. 1981 and thus lolatiing the various provisions of the referred Acts’ Foylo

SR ek, 30
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1. And whereas your authorization and consent applications were examined and deficiencies
were communicated vide letters under reference and the last show cause notice issued vide
this otfice letter dated 03.10.2020.

2. And whereas vou have submitted reply vide letters dated 23.12.2021. 12.01.2021,

12.02.2021. 04.03.2021 and 23.03.2021.

And whereas your reply has been examined and found unsatisfactory in view of following—
. Copy of Environmental Clearance issued by the competent authority has not been

submitted.

il. Fee deposited with C1E application is inadequate. Total fee applicable for (1542-
I 146=) 396 beds + 50 beds proposed is Rs. 4.36.000/-.
14. And whereas the hospital was inspected by officials of the Board on 20.11.2020. during
inspection. it was observed that —

Ll

i.  Segregation of biomedical waste at point of generation needs improvement.
. Metering arrangement has not been provided at source of water and log book of
water consumption is also not maintained.
iii. Separate storage room for biomedical waste has not been provided.
iv. Housekeeping needs improvement.
15. And whereas it is evident that the hospital has not complied with the provisions of Water
Act. 1974, Air Act. 1981 and EP Act. 1986.
16. And whereas violation of provisions of Water Act. 1974, Air Act. 1981 and EP Act. 1986
is an offence under the provisions of these Acts.

in view of above. this show cause notice is being issued as to why the applications for
authorization. consent to establish and consent to operate under reference may not be refused. In
case, if you wish to submit any objection/clarification o the above intended refusal of
authorization. consent to establish and consent to operate. you may submit your reply along with
the evidence based supporting documents to this office as well as a copy of it to the Regional
Office, Udaipur by 31.07.2021 failing which, the applications for authorization, consent to
establish and consent to operate may be refused without any further notice to you in the matter.

Yours sincerely

(Vishnu Datt Purohit)
Environmental Engincer (BMW)

Copy to following for information and necessary action:-

1. Regional Officer. Rajasthan State Pollution Control Board. Udaipur for information and
necessary action.
2. Master File. BMW. RPCB. Jaipur.

et

/}/Eﬂﬁfirun mentai Engineer (BMW
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Pigt N daeaR AT, Prase | GICC,
-mw, Alenscebac 382445, Gugerat, Incha
- ~91-52246 97650
k'nM reugesh §idengg
SrugeenBpmyi com | ‘Mw wene \oENGG Lo

4T, '
~ En-Vislon Envlro Engineers Pvt. Ltd.
Plot No: 5008, Villege: Urnarda,
Tehsll._'Gima

" Dist

','ﬂ‘!ts scm»f‘r that the .;r.ce'no'«- Dona 0 Pas poet tested vatn salnfaciory result i
mfﬁﬂwmdh the relevant reg.eivent of the L= Vison Covirs Engineers Put. LIC

'_Incmer_itor Tested By: LD ERGINESRING. Anrmadated

 Incinerator Type Y R ISPOSED OF 510 MEDICALWASTE

STANDARDS FOR INCINERATION

v et : Resuils
Lon efficency (CE) - 9¢ SG%.
T ite of the primary chamtar | 847 ¢
3"_ TBWYG of secondary chamber 1692 C
. %&cnr.dam :ﬂm residerce: _ # seconds
B EH_I_SSION STANDARDS

Unit Results
: g.verage Fiue Gas. \{clwt’v ¥/Sec 2.03
2, 5uspendec Pamanars_ﬁattgr- Mg3/Mm3 102

MaNm3 &7

Ma/Nm3 4 10

gp,py of lhn ceftahcalﬂ snm. G Cair e on BOAra ¢ veusol Liteg watn this equibment at 1
imes. {

_Certificate No:  LDE/ 0001/2019
© Issue Date: : us.{ng_z_,zom







n. h“ w B .
A FE
: — e H
.\._ i T i g :
..... : Vi 4 2
— . F b
, A G I 2¢C | | &
> : | ;i
S <ol >6 L | r
A - :
ST ¥z | B
L @ 1| 2hl | B
£ - . -
ea) -
% | |
: il )1
d ‘3 ul g
?V-mmu ot S i [esaia | 1sd Ut 2anse2id] M STRE e 1ad Supaay | 1aquin ,e
21 ujeno " UW;)_MUE s saynujw usy alsem yoieq Mw
‘| us| =asem O 2 mu.”.mmm_...dmuuz pue Ayl u) aanssaud pue ainjedaduwial 4o AYAUEND
, ) Anpuenp aeN _ jo uopedwnsuod

moﬁéoa

JAVIDOLNY FHL ONILVY3dO ¥
indiepn ‘Ayjioed uauneal] 31seMm |ea1paolg

-p11 (d) “Su3 oJiAuz UOISIN-UT

04004 901
pasieajua)

e

14
as!

m



Scan Timestamp CO (%) CO21{%) 02 (%} PMalmg/m3] TEMPP (deg €)  TEMPS ceg C)

20-Oct-2021 07:30:01 03 p.52 1506 2.8 785.89 §70.6
19-Oct-2021 07:30:01 0.12 0.85 20.22 3 777155 967.97
18-Oct-2021 07:30:01 0.29 .01 1391 3 776.37 358.65
17-Oct-2021 07:30:01 021 001 117 268 711.97 $79.01
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FORM: 10 5133

[See: Rule\.ﬂﬂ)}

<MANIFEST FOR HAZARD@US 'AND:QTHER V!ASTE
Senders narh'é”ianagmaiimg address e -\
(including phone no. and.e-mail 500 lgslm E:hu \¥o En Q\H- L’*C\
U-Pr"} ok
b anela ( ’C‘i} Udaibua
™ SPNE'S

& j{}\h\r\ :l'ge :;%a Q’“'\J‘S\Cﬁﬁ "i
Man:fe&ﬂgcumentrhlo '=j' |72 9
Transgortefs name and-address | on anthorm (ot Masma SQM%+

(including Phone No. and e-mail)

= (RW P‘"P)

.-:’-t:\: T 2 I‘ I\ \

g ﬁt‘ s | Deban, - Ml aan LRy -

- Ll 5. | Type of vehicle ", | (HckAEnker/Special Vehicle) 4 ag (D e \Jo

_ 6. | Transport's.registration No. RPCB/HWM/2020-21/HSW/HS WI76

7. | Vehicle registration No. 0

8. | Receiver's name and mailing address RAJAST HAN*WASTEIMANAGEMENT PROJECT

2 (including Phone No. and e-mail) (A'Div. pf Ramky Enviro Engirié ars Ltd.)

SURVEY No.-1018/13, Village-Gt. dli, Teh.-Mavli, Dist.-Udaipur

~PhoneNo. : 0294-2858253-54

E-Mail® rwmp@ramky com,

9. | Receivers authorisation No RPCB!HWM!ZDW 201 BIHSW HSW/195

5 =r : SEMR MRS el - g B2 b o

10.| Waste description - - 5 -

# H%‘n "ﬁ(ﬁm muwe%&

“‘» 11.| Total quantity Q M or MT

No. of Containers —4 SO i

| ....;*;;l;lc 'S,
Ve 12.| Physicafform _ ; {Soi@ISem':Sohde[udge!leyfTar;nyiurrylqumd)
fﬁgﬂ‘ 13.|” Special'handling instructions and USe Xajety (ch,u)p e oLunnnf}

o additional information \r\w\m &

- S 14. | hegeby deciafe that'the cont =n‘ls of the consignment are’
accurately described above by proper shipping name
catebonsed packed, marked, and (abefed, and are in afl re
proger condmonggoriransport oy road according to applicable
govgmment regulations“#,

L O : Month, Day ‘Year
= - ature - m l :”E' @@@[
15. SN sdpixent of receipt of waste
{§ ’?H/ Z Month Day Year
Name & S 'M-.‘?)Q Sorat U o lolh 1 [21[0l[21]1
16.| Receiver's uo ceipt of hazardous and other waste
= | Month Day Year
Name & Stamp Signature @ El @@[
 COPY

White Copy :

!
i

To Be Forwarded To The RSPCB By The C
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‘Pollustion

Control

Consultants Enviro Engineers Pvt. Ltd.
& Engineers L e e

Branch Office : 128/103, 1st Floor, Samruddhi Complex, Opp. Krishi Mandi, Nr. Reti Stand, Udaipur, Rajasthan
Ph. No. (0294) 2481513 e-mail : bmw.udaipur@en-vision.in, Visit us at : ww w.en-vision.in
Site - Plot No. 5008, Vilage Umarda, Tehsil Girwa, Dist. Udaipur, Rajasthan ;
)?#7ﬁfxﬁffff ;1

EEEPL/2021/1079 Date: 5" Qcivkes. 2027

Alis 1

To,

The-Member Secretary ’
Ra;::l%%ate Pollution Control Board
4, InstitutionatArea, Jhalana Doongri,
Jaipur- 302004

Subject: - Regarding Submission of Manifest for Hazardous Waste tran:sportation &
Disposal at TSDF -Udaipur.

Respected Sir,
Greetings of the day!

In line of above subject herewith. we are submitting herewith the manife st no 51332 for
transportation and disposal of Ash from Incinerator to TSDF (Treatme:nt Storage and
Disposal Facility- Rajasthan Waste Management Project) Udaipur for disposal as per
Hazardous waste management Rules.

This is for your kind reference only.
Thanking you

Yours faithfully,

—

For En — Vision Enviro Engineérs Pvt. Ltd.

() - -

e i
SHARA Li
(FA CILITY INCHARGE)

Copy to--

(1.) The Regional Officer
Rajasthan State Pollution Control Board
F- 470, MIA, Mear UCCI Building.
Udaipur (Raj;)

(2 BMW CELL GROUP, INCHARGE

\



Certiﬂute Np: Eﬂ%{ﬁhﬂwl o

Date; 15/10/2021

Recycling Certificate

This is to certify that, we have successfully recycled 14000 Xg of Treated Plastic sent by M/5.
Envision Enviro Engineers Pvt. Ltd. located at Plot No: 5008, Village: Umarda, Tehsil: Girwa. 0*_5‘:
Udaipur, Rajasthan on dated: 14/10/2021 for compliance of Waste PWM Rule 2016 and 1S
subsequent amendments. The Certificate of the quantity mentioned is not issued to 20Y other

entity.

The vehicle wise receipt details are as under:

Receipt Date | Type of Waste Material | Vehicle No. Recycled Qty. |
e
15-10-2021 | Treated Plastic Waste | MH48BM7603 14000 Kg !
o
Y e @
S e T s
) e P En. AN -,- _’-ﬁl l:.\(,‘ 7
AT o T T )
Autharized Signatory AT R

Ecovision Envirenmental Resources LLP.

Regd. Dffice: A Wing HG2, Survoday Co. Op Housing o0 Lid | Karan Park, Kalpana
Chavla Road, Adajan, Choryasi, Surat, Gujarat - 395009, Indwa

FaN Site Address Plant at Plot No. 11, 12, 13 Gamial Bhatar, Surat-395007 Gujarat.
= T: +9] 261 2223002, Helpline: 18002333002

c ’ Web: www el viton (o in,

Email: infif@eco viion (o

T T—
PRI

FJ Al
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item No.3

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOFPAL
(Through Video Conferencing)

Original Application No. 74/2021 {CZ)

Kailash Kumar Changani Applicant(s)

Versus
State of Rajasthan & Ors Respondent(s)

Date of Hearing: 11.05.2022

CORrRAM: HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s): Mr. Bhavdeep Singh, Adv

FFor Respondent(s): Mr. Yadvendra Yadav, Adv.
Mr. Sandeep Singh Baghel, Adv.
Mr. Deepesh Joshi, Adv.
Mr. Ajay Jain, Adv
Mr. Rohit Sharma, Adv

ORDER

.. The issuc of management and disposal of bio- medical waste has been
raised with the prayer —

I. To direct the Respondent Authorities to find an alternate
solution for disposal of the Bio-medical waste generated in
Udaipur, Dongarpur, Chitorgarh, Rajsamand, Pratapgarh
and Banswara.

11 To shut down the operation of the Respondent No.4 unit for

causing loss to the Environment for years and years.

Hl.  To direct the Respondent authoritics to take strict action
against Respondent No. 4 En-Vision Enviro Engineer Pyt
Ltd. for violation of BMW guidelines, on the ground that
that Respondent no.4 is wrongfully operating a CBWTF at
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RNT MEDICAL COLLEGE, Udaipur wherein moere than half Mw
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of the waste is not being treated and is being dumped at
Balicha Dumping Ground, Udaipur, which is owned by
Udaipur Municipal Corporation. Moreover, such intolerant
act of respondent no.4 is being done since year 2006 and
therefore on today's date there is a heap of untreated bio-
medical waste lying at that dumping ground which is
actually an open place and the said plant was initially
installed for treating the Bio-Medical waste generated
specifically from RNT Medical College only. Thercfore the
incinerators that were installed arc static, having capacity lo
treat not more than 50KGs of biomedical waste per hour.
The RNT Medical College itself Is having 2000 beds (approx.)
and therefore got its own bio-medical waste treatment plant
which was operated by Respondent no.4. But Responden:
no.4 further applied to respondent no.2 for declaring itself as
a CBWTF. It likely seems that respondent no.2 subsequently
issucd certificate to respondent no.4 to operate as a CBWTE,
The unit of Respondent no.4 is declared a CBWTF by
Respondent No.2 without acknowledging the fact that the
incinerators installed in their unit do not have the capacity
to treat any further Bio-medical waste.

As on today's date, the facility of respondent no.4 has a
capacity to treat only 1000kgs (1ton) of blo medical waste
per day as it uses static incinerators. Whereas the said
facility is catering a vast area which includes Udaipur,
Dungarpur, Chlitorgarh, Rajsamand, Pratapgarh and
Banswara which in total gencrates more than 6000kgs of
bio-medical waste every day.

That, the prescribed calculation for analysing the need of a

CBWTFs is, that the bio-medical waste emitted from 1000

beds comes out to be 400kg/day. In Udaipur itself, there /
—
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arc 5 medical colleges which emit more than 2000kgs of

blo-medical waste per day as enlisted below:;

T [ Medical unit ——  ———— [ Capacity -_-_.I‘ B Waste i
I — _'_I'"'tTcE;iEjel_ii‘Tﬁ‘cﬁicﬁf Euﬂéi{é:'_&“'i"";'liid'!'iﬁ;; A i’ﬁﬁﬁ’l?g;s' T
|| hospital Sod) udniggy ) |
[ 2 RNT miedical college, udaipur | 2000 beds |‘ 500 kps
| with Five Associated CGroup of
| Hospitals. j
3 Pacific Institute of e 900 beds [ 360%gs 7
| sciences - [PIMS] UDAIPUR |
ffa | Ananta institate of Mcdical | 810 bods E T

o ; ' ' '
! | Sciences & Research Centre, | Il
| .l Udal | | |
- _I American ';':,{;.'I-,};};;'f"'rﬁti'?jl?fis""_ _i" 280 kgs |
|
| | Institute of Medical Seienees, |
| Udaipur | L |
e _?1-_._'__'_'_'_"_'_'_'_"_'"_7‘:—'—'__‘_"_' 604 s, T
e e I

- The matter was taken up on 27 September, 2021 and a Committee

consisting representative of CPCh, representative of Rajasthan Pollution
Control Board and Chief Medical Officer, Udaipur, Rajasthan was
constituted with g direction to submit the factual and action taken
'eport. The Committee visited the place and submitted the report as
follows:

The main issues raised in the petition by the applicant
regarding the RNT medical college, Balicha lrenching ground
and CBWTFEF unit verification points as per 27 .9.2021 order
reas under ;-

L. lllegal operation of CBWTF at RNT college  campus and
mismanagement of BMW.
Dumping of BMW at Balicha trenching ground.

3. IWs En-vision Enviro Ltd, (CBWTF) not complying the Bpw
guidelines,

1. CBWTF not having the capacity to treat BMW.
To verify the factual Status the team has visited three locations
Le. RNT medical campus, Balicha renching ground and
CBWTF and observed the biomedical waste managemern
related activity which includes verification of storage ancl
Segregation practice adopted, treatment equipments, record
keeping, data transmission, APCD and ETP status ete. During
the visit the team also interacted with RNT medical collage staff
who are associaied with waste management, workers of

Balicha site, drivers, contract workers and helpers to Jind owt

the awareness level and subject fcnowledge of work assignecd, /



and also tried to Jetch out any other information which is

related to this matter.

During uvisit geographical coordinates, photographs and other

relevant information were also collected which are incorporated

in the Report. The main observation of the team is given below:

LSSUE 1 - lllegal operation of CBWIF at RNT college campus

and mismanagement of BUW

L

wl

N

~

Ravindra Nath Tagore Medical College, Udaipur is a Gout.
medical college. The college was established in 1961,
R.N.T. Medical College, Udaipur City. There are Jive
hospitals attached to this Medical College. These are
Maharana Bhupal Gouwt. Hospital; Pannadhay Rajiciya
Mahila Chikitsalaya; Seth Ram Vilas Bhuwalka Yakshma
Arogya Sadan; Shri Khemraj Katara Satellite Hospital,
Hiran Magri sector no 6 & Shri Sunder Singh Bhandari
District Hospital, Chandpole.

The Maharana Bhupal Gout. Hospital having the 1146 bed
strength and consent was expired on 30.11.2013 and
Jurther applied for renewal on the basis of that RSPCB, RO
Udaipur visited the hospital on 20.11.2020 and issued
notice on 28.6.202]1 Jor necessary improvements, hospital
yet to submit the action taken report, hence renewal still
under consideration with RSPCB.

. The Pannadhay Rajkiya Mahila Chikitsalaya having the

540 bed strength and consent expired on 31.8.2021].

- It was observed that there is no CBWTEF installed in RNT

medical college campus and entire BMW is being sent (o
{Ws En-vision Enviro Lid. which is located around 20 km
away from the RNT medical college. Hence it is Jalse
allegation as mentioned in the petition.

- During inspection randomly 05 wards ie. Emergency,

NICU, Medicine, Surgical, and Orthopedics visited in RNT
medical college and interacted with paramedical staff to
know the factual status and it was observed that they
have knowledge abour BMW Segregation, but iis
implementation was poor due to casual attitude and weal
supervision.,

- The BMW shall be segregated into containers or bags at

the point of generation in designated colour coded
bin/ container but it was observed at most of the nursing
Station, waste generation points only one or two bins are
available, hence proper segregation of BMW is not being

done. It was also observed during the visits that lack of

segregation practices results in the mixing of hospital
wastes with general wastes.

. The general housekeeping work including waste collection

Jrom ward to ward has been outsourced bui outsourced
staff is not that much trained about the 4 type of BMW
segregation, so unknowingly they are mixing the waste. A
Jormal short duration training (1 or 2 days) was given Lo
doctors and nurses only, that too not very frequently,
while a majority of the waste handlers especially the weard
boys, sweepers and sanitary workers had not undergone
practical training for safe handling of BMW and hence

“+
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they probably unaware about broper management.
However the attitude of infection control department and
BMW management Supervisors were found very positive
and they are working sincerely for continual improvement
of waste management in limited infrastructure and budget.
The hospital has provided isolated centralized BMW
storage facility. It was observed that the BMW and MSW
are being stored separately but at common location hence
the possibility of interchanging of waste bags not be ruled
out. The hospital administration has unknowingly
purchased green colour bags for BMW collection but this
colour is not recommencded Jor collection of any category of
waste so that it creates the confusion and probably this
issue may be main cause Jor mismanagement. However
hospital administration assured to sort out this issue very
soorn.

- Both the hospitals having membership of CBWTF and

sending entire BMW to CBWTF on regular basis and
records are being maintained. It was observed that \zls
En-vision environ lid. collecting the BMW from medical
college campus on regular basis which was also verified
by GPS tracking data for the complaint period 1.8.2021 (o
7.8.2021 and previous day (19.10.2021) of inspection.

For tracking of waste bar coding is required however
hospitals have not adopted bar code system so Jar as the
matter of its implementation is pending at government
level.

As per the waste collection data of CBWITF it was
observed that less quantity of plastic waste reached Jfor
treatment hence the possibility of its pilferage from the
wards may not be ruled out.

As discussed with contractor of housekeeping, in-charge of
waste management and other associated members of
waste management they accept that during the peak time
of second wave of Covid minor mismanagement was
happened due to acute shortage of trained staff,
unwillingness of waste collection by sanitary staff and
unknown fear of corona virus but same has been managed
LVery soon.

As informed that the present man power supplier agency
s not working properly and internal complaints of poor
services were received from last few months, in this regard
hospital administration issued letter and verbal instruction
also given for further improvements. As no improvement
observed so finally hospital decided no Jurther renewal
will be granted to this Sfirm.

The MCU was maintained properly w.r.to BMW
management and same lype of practices may be adopted
in other wards also.

ISSUE 2 - Dumping of BMW at Balicha dumping ground.

The team also visited Balicha dumping ground to verify
illegal dumping of BMW and it was observed that it is
open dumping ground and there is no Jencing around it.
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Complaints related to dumping of BMW at this site was
also published recently in local news paper in this regard
Regional Officer RSPCE talke self cognizance and his team
visited the place on 13.8.2021 then issued a notice to
municipal corporation Udaipur on . 9.2021for taking
necessary steps to prevent it. In compliance of that
municipal corporation taking the corrective action and
informed RSPCRB on28.9.2021.

The municipal corporation started the fencing work all
around the dumping site to prevent any unauthorized
dumping. Security guards were also deputed for round the
clock monitoring. The security guard maintaining all
vehicle details and keeping vigil about which type of waste
is being dumped by the vehicles but this arrangement was
not available earlier.

- It was observed that none of the government hospital and

most of the non-bedded HCFs still not adopting the bar
code system for waste tracking, so in this type of situation
it very difficult to trace out the source of BMW dumped at
dumping ground. The medical waste generated from
households is being dumped at Balicha dumping ground
by Municipal Corporation as there is no agreement with
IWs En-vision enviro Ud. for its disposal. Hence the
possibility of BMW dumping by non-member [Cls may
not be ruled oud.

ISSUE 3 - CBWTF not complying the BMW guidelines:
Team also visited IWs En-vision Enviro ltd. (work as
CBWTT to veriff the provisions of BMWM Rules 2016.

The CBWTF has valid authorization ,Tpto31.3.2023.

At the time of visit CBWTF was operational at full
capacity. As per consent, the unit is having50 kg/tu
capacity incinerator, 50 kg/cycle autoclave and shredders
of 50 kgltlr. On average basis 1200 kg waste treated per
day in which 700 to 800 kg waste is incinerable category
and remaining is recyclable and sharp waste.

The recyclable waste is autoclaved Soliowed by shredder.
The unit has also provided concrete malke sharp pit for
disposable of metal sharp and needles.

It was observed that the PLC system is attached with the
incinerator and incinerator is partially operated on it.

In compliance of CPCB guidelines Jor management of covid
waste revision-4, the unit has provided separate waste
collection mechanism with dedicated vehicle but same
could not be physically verified because all the vehicles
were in the field for waste collection.

The unit has provided separate area Jor treated and
untreated waste storage (15 ft X 20 JU and seems it is
sufficient to fulfill the present requirement of waste
storage. It was observed that proper segregaled and bar
coded waste is not being received at the Jacility hence
operalor re-segregated the waste at the Jacility for sorting
the recyclable material.

It was also observed that significant quantity of recyclable
waste collected and received in yellow category bag which
is further autoclaved. The traceability of this type of bags
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could not be done as there is no bar coding system and
nothing mentiored on the bag regarding its identification.
As informed by the in charge of the Jacility the waste is
collected from the member HCFs by the dedicated vehicles
and every day the collection starts in the morning and
completed in the evening. The collected wasie is lreated
incinerated same dayy.

During wvisit semi automatic Jeeding was practiced. As
informed by the unit representative the up-gradation woric
of present incinerator has been completed and now it is
complying the 2 second residence time.

The incinerator is found equipped with Air Pollution
Control Device (APCD) which comprises ventury scrubber,
demister attached with 30 meter stack, The water is used
as the medium in ventury scrubber to suppress the dust
emission from laden flue gas. The dust emission trapped
in the water is collected as sludge in the settling tank.

The temperature of primary chamber and secondary
chamber was observed 829C and 1052°C respectively,
but same as not transmitted or updated on CPCB website.
For the treaiment of waste water generated Jrom floor
washing, vehicle washing and scrubber, the unit has
provided 5 KL capacity TP which comprised of Qil and
Grease trap, Chemical dosing tank, coagulation Chamber,
Primary Settling Tank, secondary settling Tank, PSF &
ACF, Disinfection Tank. As informed by operator treated
water is stored in over head tank and Jurther used in
horticulture and gardening purpose.

The unit has provided DG sets Jor emergency operation of
plant and machinery in case of power supply fuilure.

ISSUE 4 - CBWTE not having the capacity to treat 30 W

I;

.,

The unit has installed 50 Kg/Hr capacity incinerator. It is
observed from the record that compare lo the yellow
category incinerable waste received at the site and the
capacity of incinerator is near about to its maximum
treatment capacity. On average basis 800 to 900 Kg
yellow category of waste received at CBWTF and this
much quantify will take 16-18 Hr for incineration.

The functionality of the autoclave was also verified as
autoclave was in operation during visil. Spore test of each
batch and records were maintained as per rules.

Shredder was found operational and kept near autoclayve

Jixed on RCC foundation. The capacity of shredder is 50

kg/ Hr and presently this capacity is sufficient to shred the
receiving waste.

The unit has claimed thai as the operation of new facility
in Dungurpur area approx 1500 beds reduced from the
present capacity. As mentioned in petition Ananta institute
of medical college and American international institute of
medical science having 810 and 700 beds respectively but
as per annual report submittecd by the institutes they are
having 650 and 100 beds only, so the gap of near about
800 beds is exist.

As per the direction of district administration of Rajasthan
the unit collecting the waste Jrom Sirohi and Pali rural
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area, however it is not in the coverage area of this unit but

due to unavailability of the facility in that area the unit is

providing his services in this area.

In the view of above it seems that presently the unit is ahle

to treat the collected waste butl further addition of large

number of beds may create the problem as the incinerator
is running at its optimum capactty.

OCEMS. Bar coding facifity:

1. As per the guideline of CPCB, the unit has installed
M/ s Prima, make CEMS in incinerator stack to monitor
primary & secondary chamber temperature, CO and
CO2. The CEMS data available at CPCI and RSPCI3
website which was verified during visit.

2. During inspection, it is informed by the CBWTI that
data is being transferred fo the RSPCI/CPCEB server
through internet but due to poor internet connectivity in
this area data transfer is sometimes hampered.

3. The unit has started the bar coding facility but its
implementation at ground level was found poor. As per
the record most of the HCFs are still not adopting the
bar coding system due to lack of awareness in the
maitter. However implementation of the bar code system
is the joint responsibility of the Occupier as well as
Operator of a CBWTF.

Record keeping:
The overall record keeping was found average and it

need to improvement through digital type of proof

rather than manual. Manual log bool for incinerator,
autoclave, shredder and ETP operation were
maintained however as per norms PLC prints out or
electronic tamper proof record is to be maintained.
Limission and Ambient air Quality monitoring

During the visit the team conducted the stack emission
monitoring to assess the performance of APCD and
emission value are given in the table below:

'S No Location !-PI_W _ NO. | Remarks
|01 |Incinerator |44 |11 | Emission
[ | stack | values

| complying the|

" Standard limit | 50 | 400
| |

All the emission results were found within the limit, as
given in BMWAM Rules, 2016

As per the emission data received by CEMS the values
of CO and COZ2 were observed 0.131% and 0.90Y0
respectively on the basis of it the combustion efficiency
is 79.57%o0 against standard of at least 99.0% it may
be because of mix type of waste burned during
monitoring.

To assess the air quality in the vicinity of the wunit
ambient air monitoring performed at two locations i.c.
inside the plant premises in down and up wind
direction. The result of ambient monitoring as given
below:
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| SNo [ Location | PM 10| S02 | NOZ | Remarks |
1 |[Near |81 |76 |12.1 |monitoring |
main | affected  due |

gate  of | | | to heavy |

the unit ! | ' | vehicle :

| Standard | 100 |80 |80 | movement in |
jfrom of |

R ‘ L leswre

The ambient monitoring shows that all the values are

well within the limit,

Others

L. The only positive thing is that the present

Superintendent and his infection control team

shown the responsive and cooperative attitude (o

adopt functional BMWM system through time

targeted action plan.

As informed by facility operator in-spite of

organizing so many awareness program and

personnel interaction with cleaning staff and CHC &

PHC, problem of waste segregation at source is not

solved even some of the hospital not willing to give

waste and also not obtaining the membership of

CBWTE,

3. The unit has obtained authorization under HW
Rules for generation of incineration ash. As informecd
by the unit representative recently they have
disposed 3.98 MT of ash through TSDFE, Gudii on
4.10.2021. It was observed still 1 to 2 MT of ash still
stored inside the room for disposal. The unit has
displayed the hazardous information board at main
gate of the unit but it was not updated properly.

4. The plastic and other recyclable material collected
from various hospitals is being stored inside the
room for further treatment. The collected plastic
disinfected and shredded and sold to authorize
plastic waste recycler. Recently the unit has sold out
19 T of plastic and record of the same has been
maintained,

5. As per the CPCB guideline the unit has downloaded
the 'COVIDI9BWM' app and submitting the Covid
waste collection data on it.

6. The facility has done all the necessary vaccination
to staff engaged in waste collection and treatment
Le. Tetanus and Hepatitis-B.

7. As the unit is collecting and storing the medical
waste so it is obvious some foul smell is generated
inside the untreated waste storage room but outside
the premises there was no foul Jeel observed by
comunittee members during the visit. However wiit is
spraying disinfectant solution on regular basis (o
control the odor related problem if any.

N

Recommendation




On the basis of the Joint Inspection and monitoring by
Committee the following recommendations are given by
the Committee:

Action by RNT medical college:

L

2.

o

The BMW and MSW must be stored at different
location to avoid any mixing or interchanging of bags.
Hospital administration may coordinate with RSPCB
regarding organizing awareness and lraining
program at department level w.r.t. segregation,
collection, storage, and proper documentation.

The BMW must be collect in designated color bag as
given in schedule-l of BMWM Rules,2016.

The consent and authorization must be obtained from
RSPCE at the earliest.

Bar code system must be adopted for waste tracking.
Documentation of waste management must be
maintained properly.

Striet instruction may be given to waste contractor
and supervisor regarding proper on site segregation
and collection.

Special training may be given to sanitary workers
and outsourced staff for better management of BIMW.

Action by Udaipur Municipal Corporation:

l.

2,

%21

Fencing work at the periphery of the dumping site
must be completed at the earliest.

For disposal of house hold BMW a agreement must be
signed with CBWTE.

Computerized record of waste and vehicles may be
maintained at dumping site.

4. If any illegal BMW received at site then the

information should be given to RO,RSPCEH and N{/s
Iin-vision Enviro Litd. immediately,

Sign board of waste characterization may be placed
at prominent location of site for awareness.

. If BMW found in any collection bin inside the eity the

action must be taken as per rule.

Possibility of CCTV installation may be explored for
better monitoring round the clock basis at the dump
site.

Action by M/'s En-vision linviro Lid:

I

New membership should be stopped when bed
strength will be reached upto 10000 beds or total
waste quantity reaches above the treatment capacity
whichever is earlier.

To provide all necessary help to state government
regarding awareness & training and establishment
of bar code system.

To improved the combustion efficiency of the plant
put more emphasis on the spot segregation or
whatever rectification required in this regard.
Possibility of higher capacity of incinerator and
autoclave installation may be explored with all
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.

necessary permission from RSPCE or other concern

agency.

To maintain all the logbooks properiy ancl temper

proof related to incineration system, waste movement

and collection system and treated waste disposal,

6. To organize more awareness programs ane
interaction meet with member hospitals so that waste
could be segregated properly at source.

7. To maintain all the safely measure and good
housekeeping at all the lime.

8. The unit shail comply all the condition as given in
authorization,

Ui

Action Talcen:

1. On the basis of committee recommendation RSpCI3
may issue notice (o RNT, UMC and cBwrTpr Jfor the
compliance of the above points and directing them fo
submit the time bond action plan for its timely
execution. The Regional office of RSPCH, Udaipur
communicated the matter to Head Office Jaipur for
issuing the same.

2. Due to the overburden on the medical facilities and
large quantities of BMW waste being generated as a
result of the outhreak of second wave of COMI 19
pandemic, and the importance of medical college and
CBWTE, the said Jacility was aliowed (o operate for
the time being, and no stringent action has been
laken at that time.

afner submission of the report observed as follows:

The matter was again taken up on g1st December, 2021 and the Tribunal

“Rajasthan Pollution Control Board is directed to take necessary

steps for compliance and taking necessary legal action in light of

the recommendation of the Committee. It is Jurther directed that in

case of violation of environmental norms, State Pollution Control

Board, Rajasthan has to lake necessary steps for calculation and

realisation of environmental compensation. Action taken report may

be filed within 30 days.”

2022 and the Tribunal directed as follows:

After submission of the reply the matter was heard on (3w February,

l. Learned Counsel Jor the applicant has raised the question that
there is a huge gap between the generation and capacity o treat
and since the Jacility which is available n the city has no
capacity to treat the waste which is generated throughout the
trea, waste generated is being dumped here & there or in the
precinct of the facility centre. Some objections have been raisec
on. the joint committee report  for which learned counsel
representing the CPCB has submitted that the copy of the _
objections has not been provided to him, to file the reply. Copy of _-

the objection as filed by the applicant, be provided 1o the learned ’)f"fm_,‘—:‘

-
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counsel for the Centre Pollution Control Board, State Pollution
Control Board and all other respondents to file the reply, if any.

Learned counsel for the applicant has further submitted that
authorities, waste generator and State Pollution Control RBoard
are not taking proper and necessary steps to ensure that hio
medical waste is handled properly without any adverse effect to
human health and the environment in accordance with the Bio
Medical Waste Management Rules, 2016, and there is no proper
lreatment in accordance with Schedule-1 of the Rules and the
waste is not properly segregated and there is no maintenance of
records relating to generation, collection, reception, slorage,
lransportation, treatment, disposal or any other form of hanedling
of bio-medical waste. Accordingly, we direct the State Pollution
Control Board to submit a report with regard to —

Total generation of bio-medical waste within the area (within the
Jurisdiction of the facility available)

Total collection of bio-medical waste.

Manner of storage, reception and transportation.

) Capacity to treat (per day) in ratio of generation per day.

Report with regard to the dumping of medical waste at any point
within the area under question and the responsibility of the
person throwing the medical waste without observing prescribed
method of transportation or manner of disposal according to
Rules.

The State Pollution Control Board is further directed to fix the
responsibility of the person/agency generating the medical
waste and throwing it in the open place without any treatment
Jacility and to take necessary legual action in addition to
calculation and realisation of environmental compensation in
accordance with the Rules and Guidelines issued by the CPCI.
Action taken report by the CPCB for monitoring and implementing
the Bio-Medical Waste Management Rules, 2016 and in the
cases of non-compliance the action taken report by the Central
Pollution Control Board.

Generation capacily of RNT Medical Collage, Udaipur {with all
Five attached hospitals) generation of waste, manner of
transportation and manner of disposal of waste generated by the
RNT Medical Collage, Udaipur.

Total number of member Health Care Facilities (HCFs) and total
number of beds available in all these Health Care Facilities

separately.

Operational system of incinerator and aulo-clave system and it_s;/

operational capacity. ?ff
12 <

103



104

6.

11} Occupational safety of health care workers and others involved

in handling of bio-medical waste.

B
~

—

Health check-up of all those who are involved in handling of bic

medical waste.

13) Maintenance and updating of day to day bio-medical waste
management register and displaying the monthly record on the
website acco.rding to the bio-medical waste generated in terms of
category is specified in Schedule-1.

14} Detailed report of the action taken by the Centre Pollution Control

Board and State Pollution Control Board should be Siled within

ten days.”

We have heard the learned counsel for the parties and perused the
record with the reply and compliance report of the State Pollution
Control Board.

In the 21st century with increased use of disposable material and the
presence of dreaded disease like Hepatitis B and AlIDDS, it is utmost
important to take care of the infected and hazardous waste to save the
mankind from disaster. The Health care institution or hospitals which
are responsible for care of morbid population are emitting voluminous
quantity of rubbish, garbage and bio medical waste matier cach day from
wards, operation theatre and outpatient areas. Proper management of
hospital waste is essential to maintain hygiene, aesthetics, cleanliness
and control of environmental pollution. The hospital waste like body
parts, organs, tissues, blood and body fluids along with soiled linen,
cotton, bandage and plaster casts from infected and contaminated arecas
arc very essential to be properly collected, segregated, stored,
transported, treated and disposed of in safe manner io prevent hospital
acquired infection. Various communicable discases, which spread
through water, sweat, blood, body fluids and contaminated organs, arc
important to be prevented. The bio medical waste scattered in and
around the hospitals invites flies, insccts, rodents, cats and dogs that are
responsible for the spread of communication discase like plague and
rabics. Rag pickers in the hospital, sorting out the garbage are at a risk

of getting tetanus and HIV infections. The recycling of disposable
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syringes, needles, 1V sets and other article like glass bottles without
proper sterilization are responsible for Hepatitis, HIV, and other viral
discases. it becomes primary responsibility of Health administrators to
manage hospital waste in most safe and eco-friendly manner.
Learned counsel appearing for the CPCB has argued that SPCB is
required to prepare an inventory or review with regard to the Bio Medical
Waste Generation at-least once in five years in the coverage arca of the
existing  Bio-Medical Waste Treatment and Disposal Facility. The
preseribed authority is also required to extrapolate the coverage arca
wisc Bio-Medical Waste generation for the next ten years. SPCB/PCC is
required to conduct gap analysis with respect to coverage arca of the Bio
Medical Waste generation and also projected over a period of next ten
years, adequacy of existing treatment capacity of the C. B. W, I, ¥, in
cach coverage area of radius 75 KM. In a coverage arca where there is a
pre - existing C. B. W. T. F,, a new C. B. W. T. F may be allowed in such
a locality in compliance of various provisions notified under the
Environment (Protection) Act, 1986, to cater services only to such
additional bed strength of the Health Care Facilities located, in case,
number of beds is exceeding >10,000 beds in a locality f{i.c. coverage arca
of the C. B. W.T.F under reference) and the existing treatment capacity is
not adequate. In context of above guidelines, the adequacy of treatment
capacity of cexisting CBWTFs refers to availability of adequatc
infrastructure to treat the quantity of waste received and also the
adequacy to comply with environmental standards notified under
Biomedical Waste Management Rules, 2016
The RSPCB, Respondent No.2 has submitted that the State board is
carrying out regular inspection of CBWTF facility, at present it is having
mncinerator of capacity 50 kg/hr and as per annual report of R-4, 9962

beds are connected. It is further submitted that one com;

Wes
received from news channels regarding disposal of bio medical waste in
MSWMS, Balicha, Udaipur, the state board carried out inspection of the

disputed site on 13.08.2021. On the basis of observation madce dux'i;.g,

)
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inspection, the state board issued letter dated 09.09.2021 to Nagar
Nigam, Udaipur. The Nagar Nigam, Udaipur vide letter dated 28.06.2021
informed the state board that they have started construction of boundary
wall at Balicha Dumping Yard, appointed one guard at main gate who
will maintain record of vehicles, driver name, mobile number. ete and as
per the consent to operate letter dated 15.08.2018 the R 4 will treat bio
medical waste and, the facility is having incinerator with a capacity of 50

kg/hr.

The Respondent No. 4 has submitted the reply with the following facts:

2. that the Joint Inspectiori was carried out in view of order dated
27.09.2021passed by the Hon’ble Tribunal which while answering
Issue — I, had categorically submitted in its pare 4 as under 'It
was observed that there is no CBIPTF (Common Bio Medical Waste
Treatment Facility) installed in RNT Medical College campus and
entire BMW is being sent so M's En-vision Enviro Ltd which is
located around 20 kms away from the RNT medical college. IHence,
it is false allegation as mentioned in the petition. It is further
submitted that the Applicant has leveled fulse and baseless
allegation upon the answering respondent with regard to duwmpiing
of Bio Medical Waste at Balicha Dumping ground, however no
documents in support of the same has been filed, infact the
photographs annexed and marked as Annexure P/ 1 also
nowhere reveals the involvement of the answering respondent.
Iurther, the said issue has duly been answered by the Joint
Commiltee Inspection Report while answering Issue no. 2. It was
categorically mentioned in clause 4 of Issue 2 as: It was observed

that none of the government hospital and most of the non bedded

HCFs still not adopting the bar code system for waste tracking, so
in this type of situation it is very difficult to trace out the source of
BMW dumped at dumping ground. The medical waste generated
from households is being dumped at Balicha dumping ground by
Municipal Corporation as there is no agreement with M's En vision
enviro ltd. for its disposal. Hence the possibility of BMW dumping
by non member HCFs may not be ruled out’. The aforesaid report
categorically reveals that the allegations with regard to dumping of
310 Medical Waste at Balicha Dumping ground is baseless ancl
unfounded.

3. That the answering respondent had established a Unit after

obtaining necessary permissions and consents from the /
15
%
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respondent no. 2. It is submitted that vide order daied 24.03.2005,
the Consent to establish under

1981 & under

Section 21 of Air (Prevention &
Section 25/26 of Water
1974 for installation of

Control of Pollution) Act,
(Prevention & Control of Pollution) Act,
CBWTP at Village Umarda, Dist. Udaipur was issued by the
respondent no. 2 in favour of the answering respondent. The
aforesaid consent to operate duly gol extended and as on this date

ik
Ly

e answering respondent has valid consedt te operate and (o
operate a facility for collection, disposal, incineration, reception,
transport & treatment of Biomedical wastes) uptill 31.03.2023. it
is further submitted that the said Consent categorically provides
the activities alongwith quantity to be treated by the answering
respondent.

That as per the Annual report submitled by the Hospitals the

actual beds and Bio Medical wastes collected are as follows:

S. No. Medieal Unit Capacity of Bio Medical
beds Waste per day
(approx.
1. Geetanjali Medical College 1150 115 kas
& Hospital, Udaipur
2. RNT Medical College, 15432 106 kgs
. Udaipur
3. Pacific Institute of Medical 900 97 kes
Sciences, Udaipur
4, Atlanta Institute of Medical 650 20 kas
Sciences & Research
Centre, Udaipur
5 Amnerican International 100
[nstiwute of Medical
Sciences, Udaipur

It is submitted that for obtaining Certificate to run a Medical
College & Hospital, the concerned person is required lo show
number of beds, but the fact that remains that the same are ot
operational or filled upto the capacity. It may further be seen that
the data collected by the Applicant is not supported by any
documentary evidence and hence the same is denied being false.
Further, with regard to the collection of Bio Medical Wasle ar
Annual Report revealing the actual Bio Medical Waste collected by
the answering respondent in compliance of Bio Medical Wasle
Management Rules, 2016 was submilted every year by the
answering respondent which makes it evident that the actual
Medical Waste collected is in accordance with the sanctioned
permission & consent.
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12. that as per the CPCB guidelines, no CBWTF is allowed within
a radius of 150 kms and more so, the answering respondent is

running the said unit in eampliance with rules and laws, Hence,

e allee

ded against the ansu,

crides i ¢

RV

i A
o

His Gln
we Faeililies ave lecgted %t far disione:
Jrom e Colloge Comnps e ivere ot
| wisited. However as updatecd by the RSPCH
1146 Bed the %)ud Islreugu'{ of the
Hospitals is as below:;

| @ Maharana Bhupal Govt. Hospital BEGR De

Strength
| b Pannadhay RaikiYa Mahila Chikitsalaya - 540 Bed | | SV | Hospital i Ne. of Beds |
| Biength 1. | Seth Ram Vilas 260 | 260 T
T bed strength of remaining 3 hospital .e. Bhuwwalka  Yakshma |
| Arogya Sadan | |
| e Seth Ram Vilas Bhuwalka Yakshme Arogya Srclan ’ S I R S
- Shri Khemraj Katare | 100
d.. Shui Khemraj Katara Satellite Hospital | Satellite NHospital | i
| e Shri Sunder Singh Bhandari District Hospital 3| Shri Sunder ‘Singh | 50
Bhandari District |
| Huospital |
| Is nat disclosed in the Report by which it could have | —— e o

alreacdy  been  established  that
Nespondent No.d is  collecting
| eapacity.

the facility of
waste beyond its

It can therefore be concluded that the Hed
Strength of the CBWIF is within Consented
Capuacity.

1.2 That the Joint inspection COFIUHI:!_EE;'_CfCEH-'f.y_-j-UlulE. that | As the matter is related 6 Consent the |

Maharana Bhupal Gout. Hospital is operating without

| consent sinee 2013 and still the only action taken

aguinst the hospital s, that, RO Udaipur has issued
Show Cause Notice to the Hospital on 28.06.2021, for

| which the hospital was supposed to submit its reply by
| 31.07.2021. No such reply has been annexed in the
| report and no further action has been taken against

| Thet the ..fm"ru"(fb;:}_ﬁik_:cj_fré_:;up:ed_fdi" fi_]Jc;'y_EI'

| recommended to be charged on the faeility o_f[ the matter is under consideration of REPCH. |

the hospital Itil date,

upproach  and  therefore  ne  recommendation for
charging penalty on this hospital has been suggested.
in fact, this fact is also ignored that a CBWTF cannot
LB from a unit which is not having consent. Still

the CBWTE unit of Respondent no.4d is lifting  13MW

fram this hospital since 2013 which is against the

BUMW Rules and Guidelines. No penalty has been

| Respondent No 4,

if

eral

| appropriate authority to respond is RSP

b e obtained from RSPCE ut the carliest

The procedural delay in
autharization may appropriately he
responded by the prescribed Authoniy i.¢
‘ the RSPCH and the Oceupier.

However, the Committee has recommericlec |
that : "The consent and authorisation must |

ohbtainmg  the |

1 As on 28.06.2021 the RSPCH has not |
confirmed the refusal of Authorisation soteght |

| by the Maharana Bhupal Gour. Hospital and

| Hence the collecion 0f wuste frogns e
| Hospital is justified as the same Sfalls wnder

o g

g



Essential Services

n health infrastructure

Also the Cammittee has recommended thot
"The consent and authorisation musi be |
obtained from RSPCH at the earliest”.

Whﬁrfr‘ruws!igating issue no.l, in para 7 and 13 the
said report says that the houseleeping work including
waste collection has been outsourced to a Firm,
whereas the Repori fails to mention the name or
details of any such firm. It is submilted that the
Hospital Authorities are trying to abscond from their
fiabilitics by stating  that the wrong method in

| wellecting waste is not being dune by them bui by some

U ather firm and the Joint Commitiee

has least bothered
to enjuire further the name of any such firm which has
been hired by hospital or any such annexure which
corroborates the fact that some other firm has been
hired to do the waste collection job.

The committee has fairly paiﬂlé_d_ ut the
probable reasons  for  unsatisfuctory |
housekeeping and lapse in the managenment
of Biomedical Waste at page no. 3 and 4 of |
the Joint Committee Report

That twhile fnvestigating issue no. 1 at para 10, the
sukd Report states that the hospital are not adopting

bar codv system, whereas as per “Guideines for Bar |
b

Code System for efficient management of BBio Medical
Waste, 20187, if bar code is not there the waste shall

| ot be lifted. But, stll the waste is being lifted. Hut,
| sl the waste is being lifted from these hospitals by

{ » 3 . .
That while investigating issue no. 2,

| has
| nec

respondent no. 4 since years and still not penalty has
been imposed on respondent no. 4 for not JSollowing
mandatory guidelines,

As per BMWHM, Rules 2016 Bar Coding of
Waste Bags is mandatory for tracking and
tractng of waste. If any Hospual does not
adot the Bar Code System the concernicd |
SPCB may take action as per pr /

the Rules

st

Waste collecston e given e (e
is the responsibility of CLBWIH thus
service comes under Essential Services
under health infrastructure. Since
Respondent NO. 4 has collected the waste in
the preseribed time, they can not be
penalized for non implementation of Nules
regarding Bar Coding as it s net their

e

the

| Statutory Responsibility, The responsibility of

tnplementation of Bar Cade System lies i)

the respective SPCIS and Oecupie)

it is pertinent to mention that as per the |
BMWM Rules, 2016 there is no legal bar or |
prohibition on the CBWTF (o lift and trear the |
waste from HCIEs which not yer implemented |
the Bar Code System. On the contrary . |
looking to  the hazardous nature of
Biomedical Waste and the supulated tim
for collecting the treating the sais waste
CBWTEF cannot be stoped from lifung ard
treating such waste as per the Rules.

B- ISSUE 2

at para 2 it (s
stated in the Report that, RO RSPCE has issued notice
o municipal Corporation Udaipur for taking necessury
steps o prevent the dumping of BMW at Halicha
BDranping Ground. Subsequently, Municipal Corporation

iformed RSPCB on 28.09.202! about the
ssary steps which has been taken re. Annexure

| no:3

As there is no issued raised under this point,
hence no reply (s required.

[ That as ;J_eF Annexure 03, BMW has been dumped at

| Halicha

Dumping  Ground by some unknown
order to prevent such activity,
Jencing work has been ininated and a
guard has been appointed to keep record of the
velucles dunpmg waste at Balicha Duinpnng Growrnd

person/vehicles. In
boundary /

As there is no issued raised under this point
hence no reply is required.

That, Annexu
by Joint Inspection Committee is done on 20. 10, 2021,
sull ne such fence has been shown in the pictures
supplied in the Report.

18

re 03 is dated 28.09.2021 and the visit |

On the day of field visit L.e. 20, 10.204! the
work of boundary wall construction work
was on going.

As  per the recent wisit of
07.01.2022 the one side wall attached to |
entry gate has been constructed and fencing |
work et yet started. Copy of the relevant
Report is annexed herewith and marked as
Annexure R-3/1/
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" That, the Report state

| inwestigation makes the entire purpose of making a

| should go to registered recycler. But the report is silent

| permissible,
| vhereas yellow bags should only go into incinerators.

[ That f‘é}},i_ﬁ'of the Report states that the vehicles

| ot

| That the Joit Committee has tried their level best 10 |

That, the ;’;éﬁ?ﬁ&?ﬁéh"ﬁi&s :;up;ihzé;éi_ﬁl_f!ﬁl: 'ﬁﬁu;:_;fﬂic
velucle which was caught red handed dumping the
biomedical waste at Balicha Dumping Ground. In the
mmage,  the wvehicle is  of Maharana Bhupal
Chikatsalaya which s again part of RNT medical
college but no investigation has been fone on the
matter,

That, if there have been unknown people who have
dumped  bio-medical waste at Balicha Dumping
Ground then it was very important to further
investigate the register maintained by the guard of
falicha Dumping Ground in order to trace the vehicle
fiumbers, But no such record of register has been
investigated nor has been supplied as annexure along
with the said report.

The registration number of the vehicle rsed

image provided by the petitwoner Thus the

Jor waste dumping was not wsible i the |

commitiee was unable to investigate for the !

same.

Moreover, the said incident happened 5 (0
menths prior to the Committee visit. However,
the  Committee  interacted  with  Labour
Contractor and other Velucle i
out the identity of vehicle wnd drver but
driver who was seen in the photo was 1ot
recognized. The eniry system of vehicle
details coming to Balicha site was staried
after this incidence and as mentioned in
Report alse, this kind of arrangement was

| not available earlier.

" CIssue 3

s at para 3, that,700 to 800 kg
waste is inetnerable, whereas the Committee neither
stayed there for entire day neither did weigh the waste
i thewr presence. The commitiee has stated the Sfact |
merely on the verdict of Respondent ne. 4. Such

joint cammittee infructiuous

That the J\‘(_pf;(;i‘_ Para 4 states that ?ééj;c!abfe waste
s first autoclaved and then shredded and after that it

regarding the faet that recyclable waste after shredder
{5 going to which registered recycler.

The Committee has reported  the aver:

quantily, of incencrable waste bhused on

| furnished to book Records of year 207, by

the CBWTF Operatar.

This Datn 1s the baseline Data wwhich can be
correlated with the Average Generation of
Biomedical Waste in the State and thus gy
nof he disnuiable.

T
under Annexure - 8§ of the Joint Commiitee
Report. The recycler is w/s I o
Environmental Resources LiL1

T

Wy
VIS

That from the said Report following irregularities cun
he easily pointed out which has been framed and
stated in the report in very indirect manner, i.e.: Waste
s weing re-segregated at the Unit which s not
Vellow  Bags are  being  autoclaved,

mwinerators are being fed in semiautomatic manner
riras they showld be 100% awtomated. Ine

eraiors |

{ not in I
artial manner as practiced by unit of Respondent ne. |
% Partial operaticn itself shows that the machine is
rung in a manipulative manner

be entirely eperating on PLC system an

| operatnol ssue related o clocieg

irs Lo trace

The Report is uer_a;'_ clear about the waste |

segregation and it has mentioned that nust

of the CHCs/PHCs were not segregating the |

sen i Maharain

waste . proper manner. 1
Bhopal Hospital segregation of oaste v us
not found ta be as per the Rules. 1

af PLC attuched with  incoteratsr o
observed by the Commitiec and swme wa
reported. It was vhserved thar Stane Type
Double Chamber Incinerator has  been

installed by the facility and the temperature

of Primary Chamber and Secondary Chamber |

was observed 829C and 1052'C respectively).
On the basis of the temperature shown o
Cortrol Panel it can be gathered that the
memerator was done as per e nonms gl
proper temperature of Incuieration is o ke

parameter for assessment of he perfurman

| of the Incinerator,

dedicated  for Covid waste collection cannot  be
physically verified whereas it could he very easily
verified by the mother computer installed in the Unit.
The Commitee has not verified any such computer |

HETHS

That Pura 9 of

]

fespondent no. 4. This was not the purpose of the said

Committee. Regarding the irreqgularitics in |
collecting and disposing of waste, this fact is pertinent
o bring nto notice of this Hon'ble tribunal that
respondent no. 4 has signed agreement with HCF of
Hanswara that it will be collecting waste in alternate |
days which itself is against the guidelines. |

conceal the original facts and save Respondent no. 4. it

e Maharana Bhupal Govt Hospital and Pannacdhay

can be seen outright that by evaluating just 2 members i

f\‘rg'}\‘;'y_u_fu{c_:.{t_f{a Chfkii_s_aiuyﬂ, a loial 9{ 1680 beds

' provided  in  the
| Annexure - 2.

. D issued

| 2016, As per the Annual repor,

The Committee verified the GPS details of the

Vehicle and travel detail sununary has been
Comimnittee’s

Agreement  with HOE  of Baisioai
expired ot March 2020 As por B0 NG

Guidelines, 2016 'Waste must he dispose
within 48 hours for further dispusal. so the

Repori  ar

CBWTI was not vislating the quidelines ns i

was collecting  waste  within 18 hours
Presently a new facility is established ar

Dungalpur and most af the

HCFs  are !
| ebtaining the membership from said [+ acility.

The total beds covered iy the Responden

No. 4 us per the Annual Repart 2020 is 096
which is still less than 10,000 nos of be

as per the revised guideline for 43

19




h rwr_":Tm-éi.'wc'f._'!'h_('_’_ unit uf?espcmeﬁi ne. 4 is ﬁi?ther—[ a_EEag_e an?unﬁncfr-!_erdbie waste coliection

| ftself which generates a bare minimum of

| Clhuttorgarh,

collecting BMW from 372 members in Udaipur Distriet
2800 kys of
Jrem Dugarpur,
Pratapgarh.  Banswara,

SHW The unit further colle: ting waste
Rajsameaind,

Strati and Pali also,

That the entire issue ratsed in the petition is that I-.‘i;;!ﬁ'f'he total beds_c;;'u_e_ré_d_b_i; the Respondent |

Unit of Respondent no.4 is collecting waste from a

| waste area and has given membership to units beyond

| Balicha Dumping Ground. But the commitiee

| stades how muech waste is being brought io the
| Wespondent

its ecapacity and becau
treat that much BMW, it is dumping the waste ar
has not
That the report oty
unit of
no. 4 and has not disclosed how much
B is being generated from the area which this

investigated this point at all,

facility is serving,

That, respondent no. 4 has fumself given «a letter 1o

Board

with respeet to the observations made

and further directed the Commissioner

provide

Direction

Munivipal Corporation Udatpur, 22.02.2021 10 increase

s orupacty as the area which it is celenng s |
generating 6000 kgs of BMW per day

In

nas submitted the affidavit with

the

Action Taken Report with

the Joint Inspection Commitice.

In compliance of the order dated 03.02

1) Total generation of bio-medical

quantity of BMW in the Jurisdiction of M/s En

se it does not hove capacity to |

fesponse to the Joint Committee report the State

Y

directions and submitted that the board h

2022 with regard to the

s 1070kgs/day against  the

| capacity i.e. 1200kg/ da
| 1 Y Y

Further it is submitted that o new CRWTE

mstalled |

has been started in Dungalpur that caterny |

i

J the  nearby  distriet e,

J Pratapgarh, Dungarpur. The reason of waste
collection from rural are of Pali and Sirohi

j was reported at page no. 7 point no 5 of the
Committee's Report.

No. 4 as per the Annual Report 2026 5 9965
which s still less than 10,000 nps, af beds
as per the revised guideline Jor COWTE,2016
| The Committee has reported  the average
' quantity, of incinerable waste Le YU

800kgs/ day wiich is based on te Jurnished

logbook records of Sept & Octeber Months of

2021, by the CB\X/T¥ Operator.

["The Respondent Ne. 4
| Application for its future expansion when fied
strenglhy will cruss the 10000 nwnbers. Thie
| Jutwre estimation may be

based on proposed

Bansivera, |

has sabmitied e

| expansion of existing HCFs or new menmbers |

| which will want o Join the Fucility, However
this expansion process is not reluted with
present slatus of Waste Management. The

Committee has already recommended that

| "Possibility of higher capacily of incineraior
| and awtoclave installation miery lie explured
with ail necessary permission fron RSPCH

other ceneern cyency and New mentlio shity

| showld Le stupped when bed streng
wpio 1000

reaches

beds tatal
| gty abave

| eapacity whichever is earlier

|. reached

ar

the

trectment

Pollution Contral

compliance of the order and

nlators

as issued SCN to the vi

by the Joint Inspection Committec
» Municipal Corporation, Udaipur to

respect to the observation made by

point

wise reply, the SPCB has submitted the compliance report as follows:

waste within the area (within the

Jurisdicuon of the Jacility available) Compliance- The total average generated

-vision Enviro Put Ltd is below:
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For the year 2020:- average BMW waste 1275 kg/day (incinerable 1070
kg/day, autoclaveble & shredder 203.35 kg/day and sharps 1.72 kg/day) as per

the annual report submitted by CBWIDF to RSPCB

For the year 2021- 1400-1500 Kg/day from 9778 beds as per document
submitted by CBWTDF Presently, the Jacility providing the services in Udaipur,
Chittorgarh, Banswara, Durgarpur, Rajsamand, Pratapgarh, Pali (Swumenpur
block) and Sirohi (9 CRCs). The copy of Bio Medical Waste Record submittecl by
M/ s En-vision for the period July, 2021 to January, 2022 is annexed heretwith
aic marked as Annexure-1 (Collectively).

It is submitted that as per the Rule 13 () of BUWM, Rules 2016 Every
occupler or operator of common biomedical waste treatment Sacility shall
submit an annual report to the prescribed authority in Form-IV on or before the
30th June of every year. On the basis of the annual report submitted by the
CBWTF the prescribed authority compiled the report of state and submit to
CPCB. In the present case the annual report submitted by the CEWTF |
RSPCB in prescribed format is being considered as proof of facts. The niunber
of bed associated and waste collection is dynamic process as various factor i o,
new facility come in the area or HCFs discontinued the membership or nety
HCFs take the membership may affect the status. It is also the responsibiity of
the CBWTF to submit the factual data to prescribed authority as per rules.

A new faclity has been started in the District Durgarpur Hence the
possibility of reducing the quantity of the waste at M/s En-vision Enviro Put

Ltd, as earlier this facility also catering the service in this area.

Direction 2) Total collection of bio-medical waste.

Compliance- As far as the member HCFs the CBWTDF collected all the BMIV
within the stipulated time as per rule, which was verified by GPS records and
telephonic discussion with random hospitals.

It is submitted that as per the Annual report of CBWTDF for the year 2020, total
1275 kg of BMW collected on daily basis which includes all categories. Fuuther
the document submitted by CBWTDF for the year 2021 total 1400-1500 Kg of
BMW collected on daily basis which includes all categories. The copy of
CBWTDF Annual Report 2020 is annexed herewith and marked as Annexure-
2

Direction 3) Manner of storage, reception and transportation.

Compliance- For storage of BUW the CBWTDF has provided the colour category
wise room inside the CBWTDF premises in which all BMW has been storerd
which was collected from various HCFs.

For collection of BMW the CBWTDF has provided 09 dedicated vehicles and
specially 01 dedicated vehicle for Covid waste collection. All the collection

vehicles are GPS enabled and its tracking was verified by the committee during

21 &l
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the visit on 20.10.2021. The copy of Daily Travel summary as submitted by the
CBWTDEF site is annexed herewith and marked as Annexure-3.

4) Capacity to treat (per day) in ratio of generation per day.

Compliance- For treatment of collected BMW, the facility has provided 50 Kg/ Hr
incinerator, 50 kg/Hr Shredder and 450 Ltr/Cycle Autoclave. On the basis of
collection guantity for the year 2020 ie. 1275 Kg/day. Existing treatment
Jactlity available for different tyre of waste at CBWIDF site is 2400 ka/day

therefore it may be concluded that the present capacity is adequate.

S} Report with regard to the dumping of medical waste at any point
within the area under question and the responsibility of the person
throwing the medical waste without observing prescribed method of
transportation or manner of disposal according to Rules.

Compliance- As per the GPS data of the waste collecting vehicles of the
CBWTDF Udaipur, it seems the CBWIDF collecting the waste from member
HCFs and Occupier of the each HCF is the responsible authority for safe

disposal and handing over the waste to CBWTF for treatment.

6) The State Pollution Control Board is further directed to fix the
responsibility of the person/agency generating the medical waste and
throwing it in the open place without any treatment facility and to
tace necessary legal action in adition to calculation and realization of
environmental compensation in accordance with the Rules and
Guidelines issued by the CPCRB,

Compliance- The RSPCB had already fixed the responsibility of safe disposal
of BMW and as per the Authorization under BMW Rules, 2016 every Occupier
of each HCF is the responsible for the safe disposal of BMW in their respective
premises.

For house hold generation of BMW the municipal corporation is the responsible
authority for its collection, for further disposal of collected BMW to CBWTDF.
Udcupur Municipal Council (UMC) also signed an agreement with CBWTDF for
the same. The copy of agreement is annexed herewith and marked as
Annexure-4

7) Action taken report by the CPCB for monitoring and implementing
the Elio-Medical Waste Management Rules, 2016 and in the cases of
noncompliance the action taken report by the Central Pollution Control
Board.

Compliance- Shall be submitted by CPCB.
8) Generation capacity of RNT Medical Collage, Udaipur (with all Five

attached hospitals) generation of waste, manner of transportation and
manner of disposal of waste generated by the RNT Medical Collage,

Udcaipur. e
s
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Compliance- The five HCFs are associated with RNT medical college
details as below:

Name of HCF Beds |Avg.
Generation

M. B, Govt. Hospital 1592 |233.5 -

Pannadhay Raj. Mahila 540 |10.2

Seth Ram Vilas Bhuwallca 260 (9.4

Yakshatna Arogya Sedan,

Shri Khemraj Katara 100 |8.2

Satel.ite Hospital, Sec-06

Shri Sunder Singh 50 |[5.2

Bhanderi District

It is submitted that the generation of BMW is depending on accupaney of
beds/ day.

For collection and storage of BMW presently centralized storage facility as per
colour code has been provided by the RNT medical college. The BMW
generated in the various wards is being collected on daily basis and stored «t
designated place for further disposal. The stored BMW has been coliectec hy

the CBWTDF by the GPS enabled vehicle which can be monitored remotely,
9) Total number of member Health Care Facilities (HCFs| and totul

number of beds available in all these Health Care Facilities
separately.

Compliance - For the year 2021, 1105 HCFs are active members having becl
strength 9778. The details of active HCF's submitted by C3WTDF is annexed

herewith and marked as Annexure-5.

10) Operational system of incinerator and auto-clave system and

its operational capacity.

Compliance- The CBWTDF has provided 50 Kg/ Hr double chamber diesel
tired mcinerator with adequate stack height and OCEMS for measurement of
PM, 02, CO, COZ2 anel temperature.

The CBWTDF has provided 450 Ltr/ cycle vacuum type of autoclave.

11) Occupational safety of health care workers and others involved in
handling of bio-medical waste,

Compliance- The facility and RNT medical college has vaccinated all the staff
who Is associated with the waste management system. The copy of the list of

staff is annexed herewith and marked as Annexure-6,

12} Health check-up of all those who are invelved in handling of

biomedical waste.

Compliance- Annual health checle-up has been carried out for all the workers of

facility and RNT medical college who are associated with the biomeciical waste
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management. The Copy of the list of persons of the unit is annexed herewith

and marked as Annexure-7.

13) Maintenance and updating of day to day bio-medical waste managermert
register and displaying the monthly record on the website according to
the bio-medical waste generated In terms of category is

specified in Schedule-1.

Compliance- CBMWTEF is maintaining and updating of day to day bio-medical
twaste management register. Directions were given by RSPCB for displaying
the monthly record on the website according to the hic-medical waste
generated in terms of category is specified in Schedule-1 The waste collection
and disposal record of MB hospital for the month of Jan 2022 is annexed

herewith and marked as Annexure-8,

The State Pollution Control Board had submitted further Action Taken
Report on 23.03.2022 as follows:

“2. That Udaipur covers an area of 64 sq KM divided into 70
wards. The total solid waste generation in the city is about 180
TPD as per annual report 2020- 2021 submitted by the ULBs to
RSPCB. In compliance of the directions passed by this lon'ble
Tribunal, the Municipal Corporation, Udaipur has adoptedd
various practices for better marnagement of solid waste which

include Bio- Medical waste in the city, the detuils are as follows:

A) MSW generated from Udaipur City is door to door collected
through auto trippers by Municipal Corporation, Udaipur and
sent lo transfer stations at Kumharo ka bhatta, Sikh colony,
Udaipur.

13} In every tripper, there are three separate assortment bins for
wet, dry, and household biomedical waste. These trippers carry
the waste from households to the garbage transfer stations, from
where the waste is moved to the dumping sites at Titardi anc

Balicha, Udaipur in hook loaders.

C) At transfer station, the dry and wet segregated waste is being
lransferred to dumping sites as per requirement through big

capsule type container.

D) Balicha dumping site includes MRJ Processing Facility-
SUTPD, Bio-methanation Plant -20TPD, Sanitary landfill Area 2. |

Ha. (21,0008qm).
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ItJAnother dumping site Titardi includes MRF 30 TPD, for dry
waste and a bio composting facility for wet waste on a land area
about 1.5 Ha. Titardi was originally a 40 years old legacy waste
dump site had around 80,000 meter cube of legacy waste. The
land was reclaimed by Nagar Nigam Udaipur by sanitary
capping of legacy waste in the year 2018 having a base area of
12,000 sq meter, top area of 4,000 sq meters and height of 10
meters.

The present waste collection infrastructure as below:

Total Wards 70 Primary waste daor to door collection in 45 ward |
is being done by UMC and other wards are being |

| done by outsourced agericy

i Secor ld;ll.’i.; waste Four {Kali Bavdi, Amal Ka K Eité:-_:\_;caé.fuiledca citel
| Collection Paint Asin ki Haveli (Waste is collected through
| g |
! drainage line, road sweeping, through hand cart, |
! tractors
| ete. )
._Sr.‘c;(.;.alc:{my Waste | 3 tractor, }DrmTp_r'r___E mf;;-)?a_r;!-(:f: and 10 aute |
(Collection Vehicle . [ wripper =~ = .
| Municipal Waste | 180 1PD
| Generation i
. oy | S S——
Daoar to Door ! Outsourced
: collection vehicle |
| |
[ Wa;ls-d_u_r;amng - I About 12 Km from Udaipur city at Balicha |

| dumping site

dumping site

Strect Sweeping  and | Day to day basis on main roads and drain Weste
| drain cleaning | drain cleaning

Waste imnsfer pT;uT:Ith 1t is located near Kumharo Ka Bhatta, Silkkh
colony, Udaipur

— T —~

I} Domestic biomedical Waste consists of material as sanitary
pads, napkins, cotton bandages etc. This Biomedical waste is
being collected in a separate bin which is attached at the back of
the waste collection TA vehicle and painted with red colour. This
biomedical waste is stored separately at the garbage transfer
point from where the dedicated vehicle of CBWTDF collected it oin
regular basis for further disposal as per norms of BMWM, Rules

2016,

3) That the Udaipur Municipal Corporation has made an
agreement with M/s IEn-vision Enviro Ltd (CBWTDF) Jfor daily
collection of household biomedical waste from garbage transjer
station located near sikh colony, the segregated wasie is hbeing
handed over to the CBWTDF for final disposal. The copy of the

agreement is annexed herewith and marked as Annexure 1.

About 10 KM from Udampur City at Titewdi
! Y |
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The

4) That to prevent any kind of illegal dumping of biomedical
waste at Balicha site, the municipal corporation has issued work
order for fencing work all arcund the dumping site and
permanent gate at the entry to prevent any kind of unauthorized
dumping. MC, Udaipur has appointed a security guard 24X7 for

vigilance and monitoring of all vehicles details from Sept, 2021,

5) That to verify the show cause notice issued by RSPCE to
Municipal Corporation, Udaipur on daied 29/12/2021, RSPC3
officials inspected site on 07/01/2022. The copy of inspection

report is annexed herewith and marked as Annexure -2.

6) That the State Board has not received any such complaints of
tlegal dumping of bio medical waste at MSW disposal sites since
27.09.2021.”

Municipal Corporation, Udaipur, Rajasthan has submitted

follows:

“I. That, it is further submitted that the Municipal Solid Waste(MSWV)
generated from Udaipur City is collected in segregated manner through
auto trippers by Municipal Corporation, Udaipur and sent to transfer
stations at Kumharo ka bhatta, Sikh colony, Udaipur. And each tripper has
three separate assortment bins for wet, dry, and household biomedical
waste. These trippers carry the waste from households to the garbage
transfer stations situated at Kumharo ka bhatta, from where the waste is
moved lo the processing/Dumping site at Titardi and Baliche, Udeipur

through hoak loaders in capsule type container

5. That. at transfer station, the dry and wet segregated waste is beiny
transferred to the dumping sites as per requirement through big capsule
type container. Balicha Dumping site has MRF Processing Facility: 501TPD,

Bio-methanation Pant-207TPD, Sanitary landfull Area-2.1 Ha. {21,0005qm).

6. That, another duinping site at Titardi includes MRF 30 TP, Sfor dry
waste and a bio composting facility of 60 TPL capacity for wet waste on u
lund area about 1.5 Ha. Titardi was originally a 40 years old legacy wasie
dump site had around 80,000 meter cube of legacy waste. The land was
reclaimed by Nagar Nigam Udaipur by capping of legacy waste in the year
2018-19 having a base area of 12,000 sq meter, top area of 4,000 sq
meters and height of 10 meters. The present waste collection infrastruciure
ts produced in a tabular from below for the kind perusal of the Hon'bie

Tribunal;

Primary waste door to door collection |
in all 70 wards are being done by |
| outsourced agency |

[ Total Wards 70

|
|
| Secondary waste Collection | Three (Kali Bavdi, Nadakheda and
' Paint Asin ki Havell, Amal ka Katia (Waste
is collected through drainage line,
L

26 R

a8
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1 5.

i[ road sweeping, through hanc cart,_ll
| | traclors elce. ) |
!

Seecond a‘rg} Waste Collection | | E.*Er' . 3 Tractor h:-fﬁr;a, 10 Auto |
Vehicle tipper, 3 compaciors

_i' 18orrn - i

Door to Door | Arranged by outsource aééncy

| Municipal Waste Generation

collection |

vehicle i
f Waste _!'_Abam'-f:? Km from Udaipur city i
| dumping | At Balicha dumping site

About 10 KM from Udaipur City at
. _ | Titardi dumping site
| Street ' Day lo day basis on main roads dan
Sweeping and | drain  and night sweeping at
drain cleaning | important tourist places

Waste transfer It is located near |
point Kumharo ka Bhalta,
i Sikh colony, Udaipur

7. That. the domestic biomedical Waste consists of sanitary pads, cotion
bandages ete. This Biomedical waste is being collected in « separate bin
which is attached at the back of the waste collection vehicle and painied
with red colour. This biomedical waste is stored separately at the garbage
transfer point from where the dedicated vehicle of CBWTE (M/s En vision
Enviro Ltd) collect it on regular basis for further disposal as per norms of

BMWM, Rules 2016.

8. That, it is pertinent to bring (o the notice of this Hon’ble Tribunal that the
Udaipur Municipal Corporation has made an agreement with M/ s En-vision
Iinviro Ltd (CBWTF) for daily collection of household biomedical waste from
garbage transfer station located near Kumharo ka bhatta Sikh colony, the

segregated waste is being handed over 1w the CBWTF for final disposal.

9. That, further to prevent any kind of illegal dumping of biomedical waste
at Balicha site, the municipal corporation has issued work order for feneing
worfke all around the dumping site and permanent gate al the entry 1o
prevent any kind of unauthorized dumping for which the construction weork
is in progress. MC, Udaipur has appointed a security guard 24X7 for

vigilance and monitoring of all vehicles from, Sept, 2021«
The Central Government in exercise of powers conferred by Envireanment
{Protection} Act, 1986 made Bio-Medical Waste(Management and Handling)
Rules, 1998 in short: (1998 Rules) and looking at the continuous need for

improvisation of the technique involved in disposing off bio medical waste,

les were amended in the year 2016 and then in the year 2016. Under
the said Rules, the Preseribed Authority for the implementation of Bio

Medical Norms is Respondent No. 2 Rajasthan Pollution Control Board.




16, The State Government vide order dated 10.07.2012 directed all the
operators of all the Plants in state {o ensure striet the compliance of 1998
Rules and to prepare a list of all Veterinary Hospitals Nursing Home, Clinic,
Dispensary, Veterinary Institution, Animal House, Pathological Laboratory,
Blood Bank, Health Care Facility and Clinical Establishment and forward it
to Health Department, Environment Department and Pollution Control

Hoard.

17. In order to discharge the biomedical waste, a common biomedical waste
treatment facility is installed which consists of an incinerator. auto clave
and cther machineries. The need for shifting from captive incinerator to
-reatment facility arose due to the hazardous impact and extreme vigilance

reguired for treating the biomedical wastes.

L8, As per Envirenment Impact Act Notification, 2006 as amended vide
notification of 8.0.1142 E dated April 17, 2015, 'biomedical waste
treatment facility’ is categorized under item 7 (da) in the schedule and

reqguires 'Environmental Clearance' from the State En

ironment

Assessment Authorily (SEIAA]. It is further submitted that facility
Respondent No.3 was installed in the year 2008 which was prior to the said
notification. As per the guidelines issued by CPCB, a facility may require
Environmental Clearance' as follows:
a) Lixpansion and modernization with additional treatment capacity
of existing bio-medical waste treatment jacility (excluding
augmentation of incineration facility for compliance to the residence
time 11 as well as Dioxins and Furans without enhancing the

existing lreatment capacity) b) in case of any expansion in the

treatment capacity or relocation of the existing C3WTE.

19. As per Rule 12(4) of BMWM Rules, 2016 State Government shall
constitute District Level Monitoring Commitiee in the districts under the
Chairmanship of District Collector or District Magistrate or Deputy

Commissioner or Additional District Magistrate to monitor the complignee
28
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of the provisions of these rules in the health care facilitics generating bio
medical waste and in the common biomedical waste treatment and disposal
facilitics. Further, as per Schedule Ill, State Government may take advise of
State Pollution Control Boards on implementation of these Rules. Also, as
mentioned hereinabove the said matter is presently pending before this
Hon'ble Tribunal in Application No. 33 of 2017 (CZ) Rajdeep Biotech Vs,
C.P.C.13 and Others. Appropriate directions qua shifting of the said facility
nave been issued by this Hon'ble Tribunal in the said Application. The said
Application being pending, the matter is rendered sub judice and thus does
not merit & reply from the Answering Respondent save to the effect that the

shifting of the said Facility be ensured by the State Government.

20. As per Rule 10 of BMWM Rules, 2016 every operator of CBWTI is
required to obtain authorization under said rules from concerned State
Pollution Control Board or Pollution Control Committee for cnsuring that
biomedical waste is collected, received, stored, transported, treated,
processed, 12 disposed or handled in line with the provisions under BMWM
Rules, 2016. Responsc in this regard may be sought from the Responden:

RSPCB.

o

In exercise of the powers conferred by scction 6, 8 and 25 of
the Environment (Protection) Act, 1986 (29 of 1886}, and in
supersession  of the Bio-Medical Waste (Management and
Handling) Rules, 1998, the Central Government has framed the
rules called the Bio-Medical Waste Management Rules, 2016 and

relevant provisions are as follows: -

4. Duties of the Occupier.- It shall be the
duty of every occupier to-
(o] take all necessary steps to ensure
that bio-medical waste is handled without

any adverse effect to human health and

28




the environment and in accordance with
these rules;

) make a provision within the premises
Jor a safe, ventilated and secured location
Jor storage of segregated biomedical
waste in colored bags or containers in the
manner as specified in Schedule I, to
ensure that there shall be no secondcary
handling, pilferage of recyclables or
inadvertent scattering or spillage by
animals and the bio-medical waste from
such  place or premises shall be directly
lransported in the manner as prescribed in
these rules to the common bio-medical
waste treatment facility or for the
appropriate treatment and disposal, as
the case may be, in the manner as
prescribed in Schedule I;

[c) pre-treat the laboratory waste,
microbiological waste, blood samples and
blood  bags through disinfection or
sterilization on-site in the manner as
prescribed by the World Health Organization
(WHO) or National AIDs Control Organization
(NACO) guidelines and then sent to the
common bio-medical waste treatment
Jactlity for final disposal;

({] phase out use of chlorinated plastic bags,
gloves and blood bags within two years
Jrom the date of notification of these rules:
e} dispose of solid waste other than bio-

medical waste in accordance with the

30
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provisions of respective waste
management rules made under the
relevant laws and amended from time to
time;

() not to give treated bio-medical waste with
municipal solid waste;

(0) provide training to all its health care
workers and others, involved in handling of
bio medical waste at the time of induclion
and thereafter at least once every year
and the deiails of training programmes
conducted, number of personnel trained
and number of personnel not undergone any
training shall be provided in the Annual

Report;

(h) immunise all its health care workers
and others, involved in handling of bio
medical waste for protection against
diseases including Hepaltitis B and
Tetanus that are likely to be transmitied
by handling of bio-medical waste, in  the
manner as prescribed in the National
Immunisation Policy or the guidelines of
the Ministry of Health and Family Welfare
tssued from time (o time;

(il establish «a Bar- Code System for
bags or containers containing bio-medical
waste to be senl out of the premises or
place for any purpose within one year
from the date of the notification of these
rules;

(j ensure segregation of liguid chemical

31
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waste at source and ensure pre-treatment or
neutralisation prior to mixing with other
effluent  generated from health care
Sacilities;

(k]  ensure treatment and disposal of
liquid waste in accordance with the Water
(Prevention and Control of Pollution) Act, 1974
(6 of 1974);

() ensure occupational safety of all its
health care workers and others involved in
handling of biomedical waste by providing
appropriate  and adeguate  personal
protective equipments;

(m] conduct health check up at the time of
induction and at least once in « year for
all its health care workers and others
involved in handling of bio- medical waste
and maintain the records for the same;

(0 maintain and update on day to day
basis the bio-medical waste manageineit
register and display the monthly record on
its website according to the bio-medical
waste generated in terms of ecategory and

colour coding as specified in Schedule |

fo] report major accidents including
accidents caused by fire hazards, blasts
during handling of biomedical waste and
the remedial action taken and the records
relevant  thereto, (including nil report) in
Iform I to the prescribed authority and also

along with the annual report;

(b} make available the annual report on its
37
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web-site and all the health care fucilities
shall make own website within two years
Jrom the date of notification of these rules;
(1) inform the prescribed authority
immediately in case the operator of a
Jacility does not collect the bio-medical
waste within the intended time or as per
the agreed time;

(] establish a system to review and
monitor the activities related to bio-
medical waste  management, either
through an existing committee or by
Jorming a new committee and the
Comimittee shall meet once in every six
months and the record of the minutes of
the meetings of this committee shall be
submitted along with the annual report to
the prescribed  authority and the
healthcare establishments having less
than thirty beds shall designate a
qualified person to review and monitor the
activities relating to bio medical waste
management within that establishment
and submit the annual report;

() maintain all record for operation of
incineration, hydro or autoclaving ete., for a
period of five years;

(j existing incineralors to achieve the
standards for treatment and disposal of
bio-medical — waste as  specified in
Schedule 1 for retention time in secondary

chamber and Dioxin and Furans wwilhin

33 Pl




lwo years from the date of this notification.

Duties of the operator of a common bio-
medical waste treatment and disposal
Jacility. -1t shall be the duty of every operator
o=

(a) take all necessary steps to ensure that
the bio-medical waste collected from the
occupier is transported, handled, stored,
treated and disposed of, without any
adverse effect to the human health ancd
the environment, in accordance with these
rules  and guidelines issued by the
Central Government or, as the case may
be, the central poliution control bocard Srom
tirme to time;

b) ensure timely collection of bio-medical
waste from the occupicr as prescribed
under these rules;

(] establish  bar coding and  global
positioning system for handling of bio-
medical waste within one year;

(4) inform the prescribed authority
immediately  regarding the occupiers
which are not handing over the segregated
bio- medical waste in accordance with
these rules;

(e] provide tlraining for all its workers
involved in handling of bio-medical waste at
the time of induction and at least once a
year thereafter;

(1 assist the occupier in training conducted

by them for bio- medical waste
34
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management;

(9) undertake appropriate medical
examination at the time of induction and at
least once in a year and immunise all its
workers involved in  handling of  bio
medical waste for protection against
diseases, including Hepatitis I3 anrcl
Tetanus, that are likely to be transmilited
while handling bio medical waste and

maintain the records for the same;

(h) ensure occupational safety of all its
workers involved in handling of bio-medical
waste by providing appropriate  and
adequate personal protective equipment;

(il report major accidents including
accidents caused by fire hazards, blasts
during handling of biomedical waste and
the remedial action taken and the records
relevant  thereto, (including nil report) in
Form I to the prescribed authority and also
along with the annual report:

(j maintain a log book for each of is
treatment equipment according to weight of
batch; categories of waste treated; time,
date and duration of treatment cycle and
total hours of operation;

() allow occupier , who are giving wwaste
Jor treatment to the operator, to see
whether the ireatment is carried out as per
therules;

(I shall display details of authorisation,

treatment, annual report etc on its web-
35
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site;

(m) after ensuring treatment by autoclaving
or microwaving followed by mutilation  or
shredding, whichever is applicable, the
recyclables from the treated bio-medical
wastes such as plastics and glass, shall be
given to recyclers having valid consent or
authorisation or registration  from the
respective State Pollution Control Board or
Pollution Conirol Committee;

nj supply non-chlorinated dlastic coloured
J pply !

bags to the occupier on chargeable basis, if

required;
() common bio-medical waste lreatment
Jacility shall ensure collection of biomedical

waste on holidays also;

() maintain  all record Jor operation of

incineration, hycdroor autoclaving for «
period of five years; and

4 upgrade existing incinerators to achieve
the standards for retention lime in
secondary chamber and Dioxin and Furans
within two years from the date of this
notification.

Duties  of  authorities.-The A uthority
specified in column (2) of Schedule-111 shall
perform the duties as specified in column
(3) thereof in accordance with  the
provisions of these rules.

Treatment and disposal. -

(1) Bio-medical waste shall be lreated and

disposed of in accordance with Schecdule I,
36
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and in compliance with the standards
provided in Schedule-1l by the health care
Jacilities and common bioc-medical waste
treatment facility.

(2) Occupier shall hand over segregated
waste as per the Schedule-I to common
bio-medical waste treatment facility for
treatment, processing and final disposal:
Provided that the lab and highly infectious
bio-medical waste generated shall be pre-
treated by equipment like autoclave or
microwauve.

(3) No occupier shall establish on-site
treatment and disposal facility, if a service
of ‘common blomedical waste treatment
Jacility is available at a distance of
seventy-five kilometer.

(4) In cases where service of the common
bio-medical waste ireatment facility is not
available, the Occupiers shall sel up
requisite biomedical waste treatment
equipment  like incinerator, autoclave or
microwave, shredder prior to commencement
of its operation, as per the authorisation

givenby the prescribed authority.

(5) Any person including an occupier or
operator of a common bio medical waste
treatment facility, ntending to Lse new
technolegies for treatment of bio medical
waste other than those listed in Schedule 1
shall request the Central Government for

laying down the standards or operaling
47




parameters.

(6) On receipt of a request referred to in
sub-rule (5), the Central Government may
determine the standards and operating
parameters for new technology which
may be published in Gazette by the
Central Government.

(7) Every operator of common bio-medical
waste treatment facility shall set up
requisite  biomedical waste Lreatment
equipments like incinerator, auloclave or
microwave, shredder and effluent treatment
plant as a part of treatment, prior to

commencement of its operation.

(8] IZvery occupier shall phase out use of

non-chlorinated plastic bags within two
years from the date of publication of these
rules and after two years from such
publication of these rules, the chlorinated
plastic bags shall not be used for storing
and transporting of bio-medical waste and
the occupier or operator of a common bio-
medical waste treatment facility shall not
dispose of such plastics by incineration and
the bags used for storing and transporting
biomedical waste shall be in compliance
with the Bureau of Indian Standards. 7ill
the Standards are published, the carry bags
shall be as  per  the Plastic Waste
Management Rules, 201 1.

(9) After ensuring treatment by

auloclaving or microwaving followed by

38
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mutilation or shredding, whichever is
applicable, the recyclables from the
treated bio-medical wastes such as
plastics and glass shall be given to such
recyclers having valid authorisation or
registration from the respective prescribed
authority.

(10) The Occupier or Operator of a common
bio-medical waste treatment facility shall
maintain a record of recyclable wastes
referred to in sub-rule (9) which are
auctioned or sold and the same shall be
submitted to the prescribed authority as
part of its annual repert. The record shall
be open for inspection by the prescribed
authorities.

(11] The handling and disposal of all the
mercury waste and lead waste shall be in
accordance with the respective rulesand
regulations.

Segregation, packaging, transportation
storage.

-(1) No untreated bio-medical waste shall
be mixed with other wastes.

(2) The bio-medical waste shall be
segregated into containers or bags at the
point  of generaticnn n  accordarice with
Schedule I prior to its storage,
transportation, treatment and disposal.

(3) The containers or bags referred (o in
sub-rule (2) shall be labeled as specified

in Schedule IV.

39
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(4) Bar code and global positioning system
shall be added by the Occupier cand
common bio-medical waste treatment
JSucility in one year time.

(5) The operator of common bio-medical
waste treatment fociity shall transport
the bio-medical waste from the premises
of an occupier to any off-site bio-medical
waste treatment facility only in  the
vehicles having label as provided in part
‘A’ of the Schedule 1V along with
necessary information as specified in

part ‘13" of the Schedule 1V.

(6) The vehicles used for transportation of

bio-medical waste shall comply with the
conditions if any stipulated by the State
Pollution Contro! Board or Pollution Control
Committee in addilion to the requirement
contained in the Motor Vehicles Act, 1988
(59 of 1988), if any or the rules made there
under for transportation of such infectious
waste.

(7) Untreated human anatomical waste,
animal anatomical waste, soiled waste
and, biotechnology waste shall not be
stored beyond a period of forty -eight
hours:

Provided that in case for any reason it
becomes necessary to store such waste
beyond such a period, the occupicr shall
take appropriate measures to ensure that

the waste does not adversely affect

40
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22. The Schedule 1 of the rule provides the category of

£

3

18.

human health and the environment and
inform the prescribed authority along with
the reasons for doing so.

(8] Microbiology waste and all other
clinical laboraiory waste shall be pre-
lreated by sterilisation (o Log 6 or
disinfection to Log 4, as per the World
Health  Organisation guidelines before
packing anc sending to the COnmon

bio-medical waste treatment facility.

Liability of the occupier, operator of a facility.

(1) The occupier or an operator of a common
bio-medical waste treatment facility shall be
liable for all the damages caused o the
environment or the public due to improper

handling of bio. medical wasies,

(2) The oceupier or operator of common bio
medical waste treatment facility shall be
liable for action under section 5 and section

15 of the Act, in case of any violation.”

whichrequired to be used as a container and disposal o

Part

Il of the rules provide as follows:-

All plastic bags shall be s per BIS
standards as and when publishecd, (il
then  the prevailing  Plastic Waste
Management Rules shall be applicable.

Chemical treatment using at least 0%
Sodium Hypochlorite having 30% residual

chlorine for lwenty minutesor any other

41
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equivalent chemical reagent that should
demonstrate Logl104 reduction efficiency for
microorganisms as given in Scheduie- I,
Mutilation or shredding must be to an
extent to preventunauthorized reuse.

There will be no chemical pretreatment
before incineration, except Jfor
microbiological, lab and highly infectious

waste.

Incineration ash (ash from incineration of

any bio-medical waste) shall be disposed
through hazardous waste treatmend,
storage and disposal facility, if toxic or
hazardous  constituents are present
beyond the prescribed limits as given in
the Hazardous Waste (Management,
Handling and Transboundary Movement)
Rules, 2008 or as revised from time to

lime.

Dead IFetus below the viability period (as
per the Medical Termination of Pregnancy
Act 1971, amended from time to time) can
be considered as human anatomical
waste. Such waste should be handed over
to the operator of common bio- medical
waste treatment and disposal facility in
yellow bag with a copy of the official
Medical Termination of  Pregnancy
certificate from the Obstetrician or the
Medical Superintendent of hospital or

healthcare establishment.

47
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10.

Cytotoxic drug vials shall not be handed
over lo unauthorised person wunder any
circumstances. These shall be sent back
lothe manufactures for necessary disposal
at a single point. As a second option,
these may be sent for incineralion at
common bio-medical waste treatment ancd
disposal facility or TSDFs or plasma
pyrolys is at temperature >1200 0C.
Residual or discarded chemical wasles,
used or discarded disinfectants and
chemical sludge can be disposed at
hazardous waste treatment, storage and
disposal facility. In such case, the waste
should be senl to hazardous wwaste
treatment, storage and disposal Jucility
through operator of common bio-medical
waste treatment and disposal  facility
only.

Onesite pre-treatment of laboratory waste,
microbiological waste, blood samples,
blood bags should be disinfected or
sterilized as per the Guidelines of World
Health Organisation or National AIDS
Control Organisation and then given to the
common bio-medical waste treatment and
disposal facility.

Installation of in-house incinerator is not
allowed. However in case there is no
common biomedical facility nearby, the
same may bc instailed by the occupier
aflter taking authorisation from the State
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Pollution Control Board.

11. Syringes should be either mutilated or
needles should be cut and or stored in
tamper proof, leak proof and puncture
proof  containers for sharps storage.
Wherever the occupier is not linked to «
disposal  facility it shall be the
responsibility of the occupier to sterilize
and dispose in the manner prescribed.

12, Bio-medical waste generated in
households during healthcare activities
shall be segregated as per these rules and
handed over in separate bags or
containers to municipal waste collectors.
Urban Local Bodies shall have tie up with
the common bio-medical waste treatment
and disposal facility to pickup this waste
Jrom the Malerial Recovery Facility (MRF)
or from the house hold directly, for final
disposal in the manner as prescribed in
this Schedule.”

1

The Learned Counsel appearing for CPCB has submitted that
the action taken by the CPCB was in accordance with the

guidelines and rules as framed in the Bio-Medical Waste

Management Rules, 2016 and specifically in compliance of the

order dated 15.07.2019 passed in original application no.710/2017

Shalicsh  Singh Vs, Sheela Hospital & Trawma Centre,
Shahjahanpur & Ors. in which the Principal Bench of this Tribunal

dirceted as follows:

3. Reference was also made to the report of

the CAG placed on its website in May, 2017
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as follows:

“Inadequate facility of bio-mecdical

waste (BMW) treatment. As per the

report paragraph 2.1.9.5 there were

8.366 Health Care Establishments

(HCEs) out of which 3,362 HCEs

were operating without

authorization. Total BMW generated

in the State was 37,498 kg/day out

of which only 35,816 kg/day ivas

treated and disposed of. BMW of

1,682 kg/day was being disposed

of untreated due to inadeqguaie

treatment  facility. Bur UPPCE

failed to monitor wnauthorised

operation and untreated disposal of

BMW and cdid nor take any action

against the defaulters.”
5. The Tribunal noted that the steps taken in
the State of Ultar Pradesh for compliance of the
BMW Rules were inadequate. The regulatory
regime was reqguired to be stern in wviets Gf
impact on public health by unscientific disposal
of bio-medical waste. Such unscientific disposal
must result in prosecution and recovery of
deterrent compensation so that non-compliance
is not profitable. The Tribunal noted thatl rol a
single person was shown to have been
convicted in spite of large violation, nor any
compensation was shown (o have been

recovered. No scale ¢of compensation had been
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laid down, no action plan had been prepared.
The unsatisfactory state of affairs was not
confined to the State of Ultar Pradesh,
Punjab, Haryana and Uttarakhand who

were before the Tribunal but also to the other

States. The BMW Rules provide for furnishing of

annual reports by the States to the CPCBand
by the CPCB (o the MoEF&CC and also
being made available on the website of the
coicerned State. The Tribunal directed all the
States and UTs to furnish such reports by
30.04.2019, for the period such reports were
due before 30.04.2019, failing which the
defaulting States will be required to pay
compensation at the rate of Rs. 1 Crore per
month after 01.05.2019. The States were also
required to prepare their respective action plans
within one month. The Tribunal also directed
the CPCI3 to furnish its comments on the
action plans and to undertake study and
prepare a scale of compensation to be recovered
Jrom the violators of BMW Rules withou!
prejudice to the State PCBs taking steps for
recovery of compensation from the polluters or
laying down their own scales which should not

be less than the scale of the CPCI3.

6. Accordingly, a report has been filed by
the CPCB certainextracts from the report are

as follows:

2.3.1 Inventory of HCFs and

Biomedical Waste Generatiomn:
46
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Incomplete inventory on biomedical
waste generation is an evident from
the fact that biomedical waste
generation reported by SPCRs is not
proportional to the population in
States/UTs. Generation of biomedical
waste across States is reported as
Bihar (6 %), Delhi (1.1
%), Gwjarat (5.21 %), Karnataka (12 %),
Kerala (7.35 %), Maharashtra (11.10
%), Rajasthan (4.03 %), Tamil Nadu
(8.39 %), Uttar Pradesh (7.81 %) &
West Bengal (5.34 %) which is not
proportional to population States.
Therefore, SPCBs/PCCs should
complete inventory of all HCFs (both
bedded and non-bedded) to assess
quantity of biomedical waste
generation as well as (o ensure
¢ffective treatment and disposal of
biomedical waste generated by them.
As per annual information, oul
of 559 tonnes, about 518 tonnes of
biomedical waste generated per day
is treated and disposed through 198
no. of ecommon facilitiecs and 9,841
captive treatment facility installed by
Healthcare Jacllities. However,
quantity of biomedical waste reported
is not reliable or accurate since
inventory of healthcare facilities and

biomedical waste generation in not yet
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completed by all States.

States initictted Inventory
studies: Lc.zkshadweep, Andaman
Nicobar, Tripura, Daman & Diu, Delhi,
Chandigarh, Telangana, Kerala,
Gujarat, Haryana, Punjab, Mizoram,
Maharashira, Puducherry, Rajasthan,
Tamil Nadu, Jharlchand, Uttar
Pradesh, Himachal Pradesh, Andhra

Pradesh, MP and Meghalaya.

States not reported status of
inventory study: Jammu & Kashmir,
Sikkim, Arunachal Pradesh, West

Bengal, Assam and Odisha.

2.3.2 Operaiion of Healihcare
Facilities without Authorization:
As per BMWM Rules, 2016, Healthcare
Facilities are required to obtain
authorization wnder said Rules,
irrespective of quantily of biomedical
waste generation. Annual information
indicates that out of 2,38,259 of
HCFs, only 97,099 (40%) no. of HCFs
have applied for authorization and
84,805 (35%) IHCIls are granted
authorization under BMWM Rules,
2016. This indicates that about 25 %
of the identified HCFs are not yet
authorized by SPCBs and hiomedical
waste management by such facilities

could not be monitored.

i
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States namely Assam, Bihar,
“hhattisgarh, IHimacheal Pradesh,
Jharkhand, Jamimu & Kashimir,
Karnataka, Madhya Pradesh,
Maharashtra, Ocdisha, Rajasthan,
Tamil Nadu, Uttarakhand, Utter
Pradesh & West Bengal permitted
use of deep burial pits for the disposal
of biomedical waste despite having

Common Disposal Facilities.

2.3.5 States without Common
Treatment & Disposal Facilities:
States like  Arunachal  Pradesh,
Andaman & Nicobar, Goca,
Lakshadweep, Mizoram, aind
Nagaland &Sikkim are not having
CBWTF for the treatment & disposal

of biomedical waste,

States namely Andaman Nicobar,
Arunachal Pradesh, Assam, J & K,
Lakshadweep, Mizoram, Orissa,
Puducherry, Sikkim, Uttar Pradesh
and West Bengal have not submilttec
any information on implementation of
Barcode system.

2.3.11 Constitution of State Lecuvel
Advisory Committees: States namely
Jammu & Kashinir, Lakshadweep
and Sikkim have not yet constituted
the said Commitiees as required

under BMWM Rules, 2016.
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3.0 Submission of Action Plans by
State Governments: Stales namely
Assam, Bihar, Chhattisgarh, Daman
&Diu and Dadra & Nagar Haveli, Goa,
Jharkhand, Karnataka, Lakshadweep,
Manipur, Meghalaya, Punjab,
Tarmilnadu, Telangana, Uttaralkhand
and West Bengal have not submitied
Action pans within due date  for
submission, that is one month from
order of Hon'ble Tribunal dated
12/03/2019.

3.1 Performance  Guarantee by
Governmeitl of Uttar Pradesh State: In
this regard, Uttar Pradesh State has
not submitted Performance Guarantee
to CPCB on compliance to Action Plan
submitted by them.

3.2 Key Performance Indicators:
CPCB has identified the following Key
Performance Indicators for assessing
treatment and .disposal of biomedical
waste, and effectiveness in
implementation of BMWM Rules, 2016

(1} Inventory of  all tHealtheare
Facilities and biomedical waste
generalion.

(2] Authorization to all Healthcare
Facilities including non-bedded HCEFs.,

(3] Facilitate  sciting up  adequate
number of Comunon Biomedical Waste
Treatment Facilities (CBWTFs) to cover

entire State or all HCFs.

(1) Constitution of State Advisory
Monitoring Commitiee and District Level

Monitoring Commitiece.

(5) Implementation status of Barcode

(6) Monitoring of Healthcare
Facilities other than hospitals/clinics
such as Veterinary Hospitals, Animal
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Houses, AYUSII Hospitals ete.

Review of Action Plains:

Table 3: Scoring of States/ Uls for

effectiveness of Action Plans

of Statie

Petat i g

'S.No | Name of  |Action  plan

lState received S.No Name

| from  SPCB/PCCs &

Health
'.Department

‘ i Sikkim [[lealth Department
g, Arunachal ISPCB

Pradesh i

3 | Lakshadweep [lealth Department
| |
| i
|4 | J&k ~Health Department
| !
| - I — S ——ii o =
| 5 | Mizoram Health Department
S S——— T
| 6 | Manipur |[Health
; | [Department
|7 | Uttar Pradesh Jfealih
| | ;
I S S
o Department |
|8 | Nagaland iHealth ,
i i Departmen |
! t

A score of 7 and above is indicated
as an adequate action plan, score
between 4-6.5 considered as
satisfactory action plan whereas a
score of less than 4 is considered not
satisfactory.

2.0 Environmental Compensation for
Healthcare Facilities (HCFs):
Environmental Compensation Jor
HCFs =HR x T x S x R xN

Where;

HR — Health Risk factor

T Type of

Healthcare

Facility S —

w1
faity

Score!

2
P
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Size of Health

Care Facility

R — Environmental

Compensation factoriN —

Number of days of

Violation

HR Health Risk (HR) is a number from
0 1o 100 and increasing HR value
denotes the increasing degree of
health risk due to improper handling of

BMW in healthecare facility.

Further, in any case minimum
LEnvironmental Compensation i
respect to Healthcare Facility shall

not be less than Rs.1200/- per day.

2.1 Deterrent Factor for Healthcare Facilities:
Incremental effect on  Environmental

cempensationcharges are
given below:

Scenario Applicable ECC
Lg) to 15 target date Original I2CC
ays from target date

Between 15 to 30 days Two times
beyond target date

Fails to comply in 2nd Two times
Inspections including

new violations if any

Between 30 to 45 days [Four times
beyond target date

Fails to comply in Four times
3rdinspections

including

new violations if any
Beyond 60 Closure of HCE

target date
days
Jrom
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Fails to comply in Ath Closure of HICF
consecutive inspection

3.0 Environmental Compensation for Common
Biomedical Waste Treatment Facility

(CBWTF):

Environmental Compensation for CBWTFs = P[ x
S x R x NEnvironmental Compensation
Where;

Pl- Pollution Index

S — Size of Operation

R — Environmental

Compensation factorN

Nuwmber of days of

Violation

Further, in any case minimum
invironmental Compensation inrespect to
Common Biomedical Waste Treatment
Facility shall not be less than Rs. 3,000/
per day.

3.1 Deterrent Factor for Common

Biomedical Waste Treatment Facilities:

Incremental effect on Environmental

compensation charges aregiven below:

Scenario "Zﬁbiﬁb}e' ECC
Up to 30 days from target date | Original ECC
Belween 30 lo 60 days | Two limes

beyond |

target date . )
Fails to comply in 2nd I 'Two times

inspection including

H

newviolations if any

Between 60 fo 90 days ""}"Fi)w' times

beyond |

largetdate | )
!Beyond 90 days | Closure of CBWTF
iFéﬂs“rb_cém_,d.-‘y_fn_ 3d ] Closure of CBWTF

[ g}
SR

consecutive inspection |
53 |
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7. We have heard learned counsel for the
parties available before this Tribunal. We do
not see any objection to the recommendations
of the CPCB. No meaningful objection has
been raised by any of the parlies.
Accordingly, the report of the CPCB is
accepted. The same may be placed on the
website of the CPCI for three months. All the
States/UTs may take action according to the

said report.

8.The States/UTs may furnish complete
inventory of HCFs and BMW generation
within  two months and where the
inventories are incomplete, the same may be
completed. We place on record our
disapproval of the inaction of Stlates in
Sfurnishing the invenlory studies as well as
for incomplete inventories. It is regretful to
note that 25% of identified HCFs have not
even taken authorization from the concernec
State PCBs in absence of which, monitoring
of waste management is not taking place.
The States which have not set up common
treatment and disposal facility must do so
within two months as per Rules. The
States who have not furnished the
information on the barcode system may also
Jurnish such information at the earliest but

not beyond two months. The States which
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have not yel constituted State Level
Advisory Committee may also do so within
lwo months. The action plans and their
execution must be carried out having regard
to the key performance indicators. The
States which have inadequate action plans,
not salisfactory action plans, needing
Jurther actions must also do the needful
within two months realizing their
responsibility to the environment and public
health which ought to be monitored directly
by the Chief Secretaries in terms of order o}
this Tribunal dated 16.01.2019 in O.A. No.
606/2018 and further orders in the said
matter. By the further order in the said

matter in the case of all the States,

directions were issued that Chief
Secretaries may personally monitor
compliance of  environmental norms

(including BMW Rules) with the District
Magistrate once every month. The District
Magistrates may conduct such monitoring
twice every month. We find it necessary to
add that in view of Constitutional provisions
under Articles 243 G, 243 W, 243 ZD read
with Schedules 11 and 12 and Rule 15 of
the Solid Waste Management Rules,
2016, W is necessary lo have a District
IEnvironment Plan to be operated by a
District Commitlee (as a part of District
Planning Committee under Article 243 ZD)
with representatives from Panchayats, Local
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fodies, Regional Officers, State PCI2 and a
suitable officer representing the
administration, which may in turn be
chaired and monitored by the District
Magistrate. Such District Environment Plans
and Constitution of District Committee may
be placed on the website of Districts

concerned.

The monthly report of monitoring by the
District Magistrale may be furnished to the
Chief Secretary and may be placed on the
website of the District and kept on such
websites for a period of one year. This may
be made operative from 1.08.2019.
Compliance of this direction may also be
seen by the Chief Secretaries of the
States/UTs. This may not only comply with

mandate of law bul provide an instiiutioncal

mechanism  for effective monitoring of

environment norms. Needless to say that
right to clean environiment being part of right
to life, such effective monitoring is a must.
Such  monitoring must  include issues
specified in the order of this Tribunal
dated 16.01.2019, O.A No. 606/2018,

Para 40 which is as follows:

‘a. Status of compliance of SWM Rule,
2016, Plastic Waste Management Rules,
2016 and Bio-Medical Waste Management

Rules, 2016 in their respective areas.

b. Status of functioning of Committees constitutec

by this order.
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¢ Status of the Action Plan in compliarce
vide order dated 20.09.2018 in the News
Itemn  published in “The Hindu” authored
25 by Shri Jacob Koshy Titled “More river
stretches are now critically pollutec: CPrCI3
(Original Application No. 673/2018).

d. Status of functioning of Commiitees
constituted in News [tem Published in “The
Times of India’ Authored by Shri Vishwa
Mohan Titled “NCAP with Multiple timelines
to Clear Air in 102 Cities to be released
around August 157 dated 08.10.2018.

e. Status of Action Plan with regard to
identification of polluted industrial clusters
i O.A. No. 1038/2018, News iltem
published in “The Asian Age” Authored by
Sanjay Kaw Titled "CPC Lo ranik
industrial units on pollution levels” dated

13.12.2018.

/- Status of the work in compliance of the
directions passed n

O.A. No. 173 of 2018, Sudarsan [2as u.
State of West Bengal &Ors. Order dated
04.09.2018.

g. Total amount collected from  erring
industries on the basis of ‘Polluter Pays’
principle, ‘Precautionary principle’ and details
ofutilization of funds collected.

h. Status  of the identification and
development of Model Cities and Towins in

the Stale in the first phase which can be
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replicated later for other cities and iowns of

the State.”

9. Further important issues  flagged  for
monitoring include training programs for the
officers  concerned  with  enforcement  of
environment norms at the ground level, reuse of
treated water, recharge of ground water,
conservation of water bodies. It has been
brought to our notice that State PCRs our facing
certain handicaps in performing their jfunctions
Jor want of adequate staff and infrastructure.
While this is a matier to be reviewed by
concerned Chief Secretaries, the State
PCIBs/PCCs are free to prepare and execuie
appropriate plans for utilizing the
environment restoration fund with the approval
of CPCB. The expenditure may include hiring of
expertis and consullants, expanding air and
water quality moniloring network, procurement
of scientific equipment, undertaking restitution
remediation and  specialized — studies  on
contaminated sites so that there is effective
oversight for enforcement of law. Under no
circumstances these funds be spent on salaries,
logistics ete.

10. The compensation regime suggested by the
CPCB may be adopted. It will be open to the
State PCBs/PCCs to adopt a higher scale of
compensation, having regard to the problems
faced in such States/ UTs.

11. it is made clear that if even after two
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months the States/UTs are found to be non-
compliant, the compensation will be liable to
be recovered from the said States/UTs at the
rate of Rs. 1 Crore per month till the non-
compliance continues.

12. The CPCB may file further progress report
in the maltter after coordination through the
concerned authorities of the Siates, including
the State Boards/other Health Depariments.
13. The Chief Secretaries may furnish their
respective compliance reports as per orders
passed in O.A No. 606/2018, Compliance of
Munictpal Solid Waste Management Rules,

2016.

rules are quoted below:

Rule 3(m}):

‘occupier”  means a person having
administrative control over the
institution and the premises generating
bio- medical waste, which includes a
hospital, nursing home, clinic,
dispensary, veterinary institution,
animal house, pathological laboratory,
blood bank, health care Jactlity and
clinical establishment, irrespective of

their system of medicine and by

The Learned Counsel appearing for the applicant has submitted
that that issue of segregation of the waste is the liability of the
healtheare facility as cnvisage in rule 4({b} and rule 4{j) and rulc 3{m)

Bio Medical Waste Management Rules, 2016. The relevant

//

=
whatever name they are called; '?I -
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Rule 4: It shall be a duty of every occupier to -
(b) make a provision within the
premises for a safe, ventilated and
secured  location  for storage  of
segregated biomedical waste in colored
bags or containers in the manner as
specified in Schedule I, to ensure that
there shall be no secondary handling,
pilferage of recyclables or inadvertent
scattering or spillage by animals and
the bio-medical waste from such place
or  premises shall be directly
transported in the manner as prescribed
in these rules to the common bio-
medical waste treatment Jacility or for
the appropriate treatment and disposal,
as the case may be, in the manner as

prescribed in Schedule I

U ensure segregation of liquid chemical
waste at source and ensure pre-
treatment or neutralisation prior to
mixing with other effluent generated

Jrom health care facilities.”

20. It is further argued that due to improper segregation of waste
at source by the healthcare facilities the collected biomedical waste
has been segregated in the premises before treatment by the CBWTF
and the segregated incinerable wasie had been fed into the of primary
chamber through mechanical feeding  system for incir eration.
Moreover, if the biomedical waste is not segregated before putting the

waste in the incinerator, there is cvery likelihood of damage b
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caused to the incinerator the non incinerable waste is treated in the

incinerator.

{t is further argued on behalf of the Learned Counsel for the
applicant that handling, treatment and disposal of wastc
generated  during treatment/diagnosis/quarantine of COVID-19
patients are not being done as per the dircetion and
observation made by Principal Bench of this Tribunal passed in
O.A. No. 124/2017. The Central Pollution Control Board has
issued guidelines on 21st July, 2020 for handling, treatment and
disposal of waste gencerated during
treatment/diagnosis/quarantine of COVID-16 patients. In order Lo
deal with the COVID-19 pandemic various steps have been
initiated which include sctting up of quarantine
centers/camps/isolation wards, central collection centers and
‘aboratories and therefore, Central Pollution Control Board on 21+
July, 2020 has issued specific guidelines for the management of
waste generated during diagnostics and treatment of COVIID-19
suspect and confirmed patients and these guidelines have not been

followed by the State Authorities and the respondents.

It is further argued that COVID-19 materials like masks,
gloves, kits all other things which are being used by the medical
stafl or other patients and the authority are not being disposed of
s@ccording to the rules or according to the parameter laid down by

the Central Pollution Control Board.

After the COVID-19, the Central Pollution Control RBoard aon
21.07.2020 issued revised guidclines for handling, trecatment and
disposal of waste generated during

treatment/diagnosis/quarantine of COVID-19 patients as follows:

“ In order to deal with COVID-19 pandemic, .



State and Central Governments have initicted

various steps which includes setting up of

quarantine centers/camps, Isolation wards,

samples collection centers and laboratories.

Following specific guidelines for management
of waste generated during diagnostics ancd
treatment of COIVIID-19 suspected/
confirmed patients are required to be
Jollowed by all the stakeholders including
isolation wards, quarantine centers, sample
collection centers, laboratories, ULBs and
cornmon biomedical waste treatment and
disposal facilities, in addition to existing

practices under DBMW Management Rules,

2016.
These guidelines are based on current
knowledge on COVID 19 and existing

practices in management of infectious waste
generated in hospitals while treating viral and
other contagious diseases like HIV, IH1N1, etc.
These guidelines will be updated if need

arises. This revised guidelines issued to

provide revised guidance on segregation of

general solid waste and biomedical waste
Sfrom quarantine centers/ home-

care/healthcare facilities treating COVIID-19

patients and to recommend on disposal of

PPEs.

Guidelines brought out by WHO, MoH&FW,
ICMR, CDC and other concerned agencies Sfrom
time to time may also be referred Jor
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understanding other aspects  relaied o

COVID-19,

Guidelines for handling, treatment and
disposal of COVID-19 waste at Healthecare
IFacilities, Home-care, Sample Collection
Centers, Laboratories, SPCBs/PCCs, ULBs

and CBWTFs is give below:

() COVID-19 Isolation wards: {isolation wards
are those where COVID- 19 positive patients

are being kept for treatment / diagnosis)

Healthcare  Facilities having isolation
wards  including temporary  Healtheare
Facilities like rail coach wards, COVID
Care Centers ete. for COVID-19 patients
need to follow these steps to ensure safe
handling and disposal of biomedical waste

generated during treatrment:

-Keep separate color coded bins (with foot
operated lids}/bags/containers in wards
and maintain proper segregation of waste
as per BMWM Rules, 2016 as amended
and CPCB guidelines for implementation of

BMW Management Rules.

As precaution double layered bags (using
< bags) should be used for collection of
waste from COVID-19 isolation wards so
as to ensure adequate strength and no-

lecles;

Collect and store biomedical wasle

separately prior tc handing over the sane
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30.

CBWTEF. Use «a dedicated collection bin
labelled as "COVID 19" to store COVID-19
waste and keep separately in temporary
storage room prior to handing over to
authorized staff of CBWTF. Biomedical waste
collected in such isclation wards can also
be lifted directly from ward inte CBWTF
collection van.

In  addition to mandatory leveling,
bags/containers used  for  collecting
biomedical waste from COVID-19 wards,
should be labeled as "COVID-19 Waste".
This marking would enable CBWTFEFs to
identify the waste easily for priority
treatment and disposal immediately upon

the receipt.”

The matter of compliance of the disposal of waste was taken up by the

Principal Bench of this Tribunal in O.A No. 95 of 2018 titled as Aryavart

Foundation vs. M/s Vapi Green Enviro Ltd. & Ors vide order dated

05.02.2021 and observed as follows:

The environmental law principles, which this Tribunal is mandated
to apply under sections 20 and 15 of the NGT Act, 2010, are
‘sustainable development’, ‘precautionery’ and ‘polluter pays’. In
Hanuman Luxman, (2019} 15 SCC 401, (paras 142-156),
significance of environmental rule of law has been highlighted to
achicve sustainable development goals for 14 prosperity, health
and well being. This requires filling of gap between law and
erforcement. In T.N. Godavarman Thirumulpad v. Union of India,
(2002) 10 SCC 606, at page 621, it was observed that the Siate
has to

“forge in its policy to maintain ecological balance and

hygienic environment. Article 21 protects right (o life as

a Jundamental right. Enjoyment of life and s

attainment including the right to life with human dignity

64

155



156

encompasses within its ambit, the protection and
preservation of environment, ecological balance free
Jrom pollution of air and water, sanitation without which
life cannot be enjoyed. Any contra acts or actions would
cause  environmental pollution. Therefore, hygienic
environment is an integral facet of right to healthy life
and it would be impossible to live with human dignity
without a humane and healthy  environment.
Environmental protection, therefore, has now become o
matter of grave concern for human existence. Promoting
environmental protection implies maintenance of the
environment as a whole comprising the man made and
the natural  environment. Therefore, there s
constitutional imperative on the Central Governmen,
State Governments and bodies like municipalities, not
only to ensure and safeqguard proper environment but
also an imperative duly to take adequate measures to
promole, prolect and improve the man made

environment and natural environment.”

13. In A.P. Pollution Control Board v. Prof. M.V. Nayudu, (1999) 2
SCC 718, at page 732, it was observed "..Good governance is an
accepted principle of international and domestic laws, .,..1t
includes the need for the State to take the necessary
“legislative, administrative and other actions” to implement
the duty of prevention of environmental harm...”. In Techi
Taga Tara, supra, the IHon'ble Supreme Court referred to several
Conuniitees on need for revamping the regulaiory bodies by
appointing persons of outstanding ability and higa
reputation to the State PCBs and equipping them with
laboratories and other equipment for performing statutory
SJunctions. Apart from the Tribunal being approached under
sections 14 and 15 by aggrieved parties, pointing out degradation
of environment and inaction of the statutory regulators, the Hon'ble
Supreme Court has required this Tribunal to moniter compliance of
such statutory obligations for protecting environment. This is not
possible unless the Statutory regulators are effective. Significant
issues so referred by the Hon’ble Supreme Court include aj liuid
waste management, (2017) 5 SCC 326, Paryavaran Suraksha vs.
Union of India & Ors. wherein it was directed that requisite STi%s,
ETPs, CETPs must be set up by 31.3.2018, fuiling which coercive

measures may be taken against concerned authorities, to enforce
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Statutory mandate of the Water (Prevention and Control of Pollution)
Act enacted in 1974, prohibiting any water pollution, making it a
criminal offence. b) compliance of solid waste management rules.
Vide order dated 2.9.2014 in WP 888/ 1996, Almitra I. Patel Vs,
Union of India & Ors. on the file of the Supreme Court, the issue
has been referred to this Tribunal Jor monitoring compliance of Solid
Waste Management Rules. ¢/ In (2015) 12 SCC 764, MC Mehta v.
UCI issue of rejuvenation of Ganga stands referred to this
Tribunal. d) Vide order dated 24.7.2017 in WP 725/1994, ‘And
guite flows Yamuna’, rejuvenation of Yamuna stands referred to
this Tribunal. It is not necessary to refer to several other orders.
Finding that statutory regulators were not effective and serious
damage was continuing, the Tribunal has appointed independent
monitoring Committees on several issues. In substance, monitoring
of the enacted environmental laws including the Water Act, Air
[Prevention and Control of Pollution) Act, 1981 and the Environment
(Protection) Act, 1986 and Rules Jramed thereunder needs o be
reviewed and made effective in the interest of protection of
environment and public health. This is not possible unless the
regulatory bodies are duly manned and equipped and function
efficiently. The report shows that it is not happening and there are
huge gaps. With such gaps, it is enly a dream to expect clean
environment — fresh water or fresh air. Irreversible degradation of
environment is bound to result in avoidable deaths and discases
and loss of scarce and good quality water, air and soil and
biodiversity.

The findings in the report showing gaps resulting in large scale non
compliances in enforcement of environmental laws are supportec

by observations of this Tribunal, which include the following:

OA 593/2017, Paryavaran Suraksha Samiti & Anr. vs. Union of
India & Ors.4. involves monitoring of liquid waste mancgement in
terms of orders of the Hon’ble Supreme Court in (201 7} 5 8CC 326
We have found that as a resuli of continuing failure of the statutory
auwthorities to ensure compliance, industrial as well as municipal
liquid waste is being discharged resulting in pollution of
groundwater as well as surface water, including water bodies,
drains, streams, rivers and coastal areas. The Tribunal has notecd
that as per data compiled by the CPCB, 351 river stretches ure
declared polluted. Comprehensive Environment Pollution Index
(CEPY) prepared by the CPCB shows that 100 industrial clusters

are polluted. The Tribunal is also dealing with the remedial action

157




158

Sfor restoration of the 351 stretches in OA 673/20185, In Re: News
item published in “The IHindu” authored by Shri Jacob Koshy, titled
“More river stretches are now critically polluted: CPCB” jor which
the Tribunal has directed preparation and execution of action plaris
Jor each of such stretches by constituting River Rejuvenation
Committees (RRCs) for all States/UTs headed by Environment
Secretaries which action needs to be overseen by the Chief
Secretaries at the State level and by a Central Monitoring
Comumniitee (CMCJ headed by Secretary, Jal Shakii alongwith NMCG
and CPCB at the national level. OA 829/20196, Lt. Col.
Sarvadaman Singh Oberoi v. Union of India & Ors. deals with the
remedying of coastal pollution for which directions have been
issued on the same paltern for preparation and execution of action
plans by the RRCs to be overseen by the Chief Secretaries at the
State level and by the CMC at the national level. The saine order
also deals with utilisation of treated water, being OA 148/20106,
Mahesh Chandra Saxena vs South Delhi Municipal Corporation &
Ors. and OA 325/20157, Lt. Col. Sarvadaman Singh Oberoi v.
Unilon of India & Ors., dealing with the issue of restoration of waler
budies by removing encroachinents and preventing pollution has
been dealt with by this Tribunal. OA 176/2015, Shailesh Singh .
ilotel Holiday Regency, Moradabad & Ors. 8, the Tribunal hus
directed monitoring of groundwater extraction to give effect to the
mandate in Hon’ble Supreme Court judgment in M.C. Mehta v.

Union of India & Ors. (1997) 11 SCC 312.

(1) Apart from water pollution, air pollution the issue air pollution has
been dealt with by this Tribunal by separate order in OA
681/20189, News item published in "The Times of India" Authored
by Shri Vishwa Mohan titled "NCAP with multiple timelines te clean
air in 102 cities to be released around August 15" requiring
constituted Air Quality Monitoring Commiltees in all States/UTs (o
prepare and execute action plans for control of air pollution in 122
nonattainment cities (where air quality is normally beyond the

prescribed norms).

(lfj The issue of solid waste management has been dealt with by this
Tribunal in OA 606/2018 in pursuance of directions of the Hon’ble
Supreme Court in Writ Petition No. 888/ 1996, Almitra H. Patel &
Anr. v. Union of India & Ors. In the said maltter, the Chief
Secrelaries of all States/UTs were required to remain present

before this TribunallO and after interaction with them, separale 4
&7
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orders for all States/UTs referring to the individual issues in such
States/UTs, 11 particularly issue of legacy waste dump sites and
remediation of current waste on scientific basis were dealt with
and the Chief Secretaries were direcled to monitor compliance
every month by creating a monitoring cell, directly under them, in
terms of directions of the Hon'ble Supreme Court and the District
Magistrates monitoring such compliances every fortnight. It has
been found that there are more than 3000 dump sites where legacy
waste has accumulated over the years but the remedial action has
not been taken except at very few places. This is resulting in walter
and air pollution and soil degradation on continuous basis, to the
detriment of the environment and the public health. The statulory
timelines have come to an end. Reference is made in this regure
also to vrder dated 29.01.2021 in OA No. 519/2019, In re: News
item published in "The Times of India" Authored by Jasjeev
Gandhiok & Paras Singh Titled "Below mountains of trash lie
poison lakes" and order dated 28.02.2020 in OA No. 606/2018,
Compliance of Municipal Solid Waste Management Rules, 2016. It
was directed, vide order dated 10.01.2020, that compensation will
be payable for failure to comply with the requirement of taking
steps mentioned in Rule 22 of the SWM Rules, 2016 at scales
mentioned therein, depending on the size of local bodies, from
01.04.2020 tilli compliance. Compensation was also directed to be
recovered at the laid down scale for delay in commencing and

completing the legacy waste remediation measures,

(Ilv) With regard to bio-medical waste, the matter has been dealt with in
OA 710/2017, Shailesh Singh, v. Sheela Hospital & Trauma
Centre, Shahjahanpur & Ors. 12, with regard to hazardous waste,
matter has been dealt with in OA 804/2017, Rajiv Narayan v
Union of India & Ors. 13, with regard to e-waste, maiter has been
dealt with in OA 512/2017, Shailesh Singh v. State of UP14, with
regard 1o plastic waste, matter has been dealt with in EA 13/2019
in OA 247/2017, Central Pollution Control Board v. State of
Andaman & Nicobar & Ors.15 for laying down liahility to pay

compensation for non-compliance.

7. As earlier observed, damage to environment is directly linked
to the public health and neglecting compliance of environmental

norms results in deaths and injuries. Violation of environmental

norms needs to be taken as seriously as preventing crimes of L -

homicides and assaults. It is more serious as the victims may be M" f,r_s‘
-
| .}‘\

68




160

wide spread and unidentified. The consequences may even affect
Juture generations. The compliance status is directly linked to
¢ffectiveness of monitoring which requires that the key office
bearers of statutory regulators and oversight bodies are qualified,
competent and reputed and exclusively dedicated to such work,
instead of devoting part time, while simultanecously holding other
positions. In this regard, the Tribunal has made observations vide
order dated 02.02.2021 in OA 231/2014, Doaba Paryavaran
Samiti v. State of U.P & Ors, finding that the Member Secretary of
the PCB in UP was only devoting part-time, while holding several
other positions. Adequate and well-equipped laboratories and
effective machinery for implementation of “Polluter Pays” principle
Jor assessment and collection of compensation is another important

aspect of environmental governance.

21, Further, there is need to study the extent of environmental loss
and the contributors to the same. Though environment is priceless,
normative parameters are now available (o deiermine the
compensation for the loss caused for failure to observe laid down
rules and regulations such as not clearing legacy waste as per
Solid Waste Management Rules, causing air/water pollution.
Environment s wealth which needs protection from being
plundered by law violalors, for their monetary interests, by
adequate  monitoring and  stringent vigilance. lis screntific
management, including enforcement of polluter pays principle,
requires study of level of pollution and contributors thereto and cost
of restoration lo be recovered by efficient machinery. Such steps
will advance the environmental rule of law and lead to sustainable

development.”

31 Learned counsel for the applicant has argued that the actual gencration

has been concealed by the R-4 and the State Pollution Conirol Board and
there s a huge gap between the generation and capacity 1o treat and that
tne incinerator cannot continuously run for more than 2-3 hours and it
neceds rest thus the incinerator of R-4 the disposal facility has no capacity to
dispose of the Bio Medical Waste in ratio to generation. In response to the
question raised above, the learned counsel for the State Poliution Control
Board has submitted that the facility of R-4 has a capacity (o treat the waste

generated and there is no report that there is any gap between the
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generation and capacity to treat. It is further submitted that R-4 has
submitted an application for extension of capacity to increase it which can
be considered by the State Pollution Control Board in due course of time. A
question was raised before the applicant to suggest the alternate remedy in
case the generation is increased, and in reply thercof, the applicant had
suggested the Common Bio Medical Waste Facility of R-4 or R-5 and for
which the learned counsel for the State Pollution Control Board has
submitted that it is for the SPCB to decide with regard to the genceration,
capacilty and the distance of the project proponent. Affidavit and compliance
report submitted by the State Pollution Control Board clearly shows that the
MSW/BMW generated from Udaipur City is door to door collected through
aulo tppers by Municipal Corporation and send to transfer stations and
there are separale bins for wet, dry and houschold bio-medical waste. At
transicr station, the dry and wet waste arc scgregated and Bio-medical waste
is stood separately at the garbage transfer point from where the dedicated
vehicle of CBWTDF collected it on regular basis for further disposal as per
norms of BMWM Rules, 2016. To prevent the illegal dumping of bio medical
wastle at Balicha site, the Municipal Corporation has issued work order for
feneing work all around the dumping site and permanent gate at entry to
any kind of unauthorized dumping. The affidavit and Action Taken Report
submitted by the Municipal Corporation shows that there is a proper
coliecction and segregation and disposal in accordance with the provisions
contained in the rules and no violation has been reported to the Municipal
Corporation. It is further submitted that, it is for the State Pollution Control
Board to consider the extension of increasing capacity of disposal or in case
r.‘-i" increase of generation to have an alternate arrangement, but at present
the Bio Medical Waste is properly collected and sent 1o centre of R-4, where

it is disposed of in accordance with law.

In view of the above facts, and the affidavit submitted by the Poliution
Contrel Board, we are of the view that Bio Medical Waste Man gement

Rules, 2016 are strictly complied with and nothing has been reported by the

State Pollution Control Board and Municipal Corporation about the \*iOlilLiOI'l-/

70 » j?x
x "'i‘lmra_:-ll‘ b, "-{U
-] ‘81 ‘i. & el
e % S

161

S



162

VA of the rules. So far as a%tcrnatc arrangement for disposal of Bio Mecdical
Waste generated in Udaipur, Dongarpur, Chitorgarh and other arecas arc
concerned, it is for the State Pollution Control Board to consider at relevant
point of time when required.

33 in view of the above facts, the allegations as leveled by the applicant arc
not tenable and baseless. However, for proper disposal of Bio Medical Waste,
we direct as follows:

(i} The respondents are directed to follow the guidelines issued by the
Central Pollution Control Board which was communicated vide order
dated 21.07.2020 and strict action should be initiated for non-
compliance of the guidelines with reference to disposal of materials
coliceted, used and thrown in COVID-16,

{iiy ~ The Rajasthan State Pollution Control Board is directed to have a
strict vigil to ensure the compliance of the Bio-Medical Waste Rules
and in case it is found that there is a violation of the rules, strict
action should be initiated including calculation of environmental

coempensation and its recovery according te law.

34. With the above observations, the Original Application is finally disposed

Sheo Kumar Singh, JM

Dr. Arun Kumar Verma, EM

115 May, 2022
0.A. No.74/2021(CZ)
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